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LOK SABHA

‘Tuesday, December 8, 1964/Agraha-
yana 17, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

s @Hf 7 AR gEwW
+
Y ®o o fFAA :
w{ay wifet fom
st ¥o Fo WM :
St giw gan
7 arrfore g W4 a8 T9
# w97 F0 fF

(%) arior g F R IARN
T TTOAT & AR F w4 /AT G fady
T g # fenfafa & & s
FATHTT FAT FEH IST W & ;

*402.

(&) wawrer # wraror &t W
T IR KT THIGAT F HT Afq F
T FT707 & ; AR

() areror &t ¥ g SR F
fazie & foy "amEg gy @ T
AT FT T@ AT AT § q4qT TR
frg &1 ¥ femfaa fear soem ?

The Deputy Minister in the Minis-
wy of Law (Shri Jaganatha Rao): (a)
to (c). The programme of develop#
wment of Handicrafts, Khadi and Vil-
lage Industries which are under the

1772(Ai)LSD—1,
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Department of Social Security has
been taken up mainly with a view to
provide gainful employment to the
underemployed and unemployed
population of the rural areas. The
progress achieved in this respect has
not been inconsiderable. The scope
of the programme has been proges-
sively increasing and it will be in-
creased further in the coming years
to the maximum extent possible.

=Y Ro o fgady: & ag AT
agar § fr Yenh dat § g et
& qre oTg Fwa F fog Frr @ w7 SR
97 JAW o 9T 9 §, ¥T qgh
WA ¥ a4 war awm g %
agi feaw 1T o faem & Ewee
I oTe ?

fafw aut qrnfow goar s (s
®o Fo A) : TE FF SHWT FLAT SATAT
AR I g feae s@ E
FgI 9T F4T ITET GIAT 1T

ot 7o w0 frdST : & IAT FRAT
g f5 2w & wiw «rw WAl & ¥ fraw
X 3 & 9i’t g WATA T IAW
Y FT FTH G& F@T 4T 7

Shri Jaganatha Rao: There are
5.58 lakh villages in the country. A
survey has to be done in consul-
tation with and in coordination with
the Ministry of Industry and Supply.
The Planning Commission recom-
mended the establishment of 45 pilot
projects in the rural areas. The pro-
gress of the work in the 45 projects
will be watched and then only we cam
think of establishing any of these im-
dustries.

Shri A. K. Sen: If I may add to
what my colleague has said, I do not
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elieve so much in the efficacy of sur-
veys, as in the efficacy of actual pro-
grammes being initiated, because I
personally feel that we are quite
cognizant of the basic problems of
under-employment and unemployment.
‘We also know what sort of industries
suit our villages. There is a general
pattern which we can fix upon. The
much more important thing is to ini-
tiate this in“as many areas and as
extensively as possible rather than, I
submit with great respect, waste our
time in surveys.

Shrimati Savitri Nigam: In view of
the fact that there is great scarcity
of trained instructors and the training
which is provided in the rural areas
is not of the type which is required
for those particular areas, is the Minis-
ter re-thinking of a plan to find out
how many instructors will be neces-
sary?

Shri A. K. Sen: 1 entirely agree
with the hon. Member that training
of instructors who can themselves in-
struct people in improved methods of
village industries and applying better
techniques, better implements and
too0ls is very ‘important and we are
thinking on those lines. Hon. Mem-
bers will give us a little time to
imitiate steps in this direction.

Shri S. C. Samanta: May I know
why this limited number of cottage
industries have been brought under
this Ministry and others have been
left to the other Ministries?

Shri Jaganatha Rao: The Khadi and
Village Industries Commission and
handicrafts only come under this
department. The other industries
maturally come within the purview
of the Industry Ministry. It is not
possible to bring them all under this
department.

ft g =72 wGAR : FATAG AT
Y & f < 9@t & ar # o afa
Y FTH JTOW g1 74T 91, I9 afq F
fraaearwr g ? afe gl Sy s awe
¥ o= et g 5 og@ w1 o s

g7
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Shri Jaganatha Rao: That is a diffe-
rent question. This question is about
rural areas.

A a¥ . Q) RGN AT F
T IFATE FTHA G | TG A=A
#Y T § £ 39 F1 99F a1 § qar qEY
2 ForacaE & A7 FH oFAT

wewel WY IT AFT IAF I
IqHT AT T E |

#t Wo Fo AW : 7% WA & % wraT-
T8 wifq wgi g% &, AlFq FHwE g
fF o wafa Wit

= TRTAAeE - IRG ¥ AN A
¥ fraq wiAl § M9 F I ST
<% § 7R fFg feg a91T & 3T
AT ATy fxg § 7

TEqR WERW | TZ TATH TEA BT
T FFT W IqFT I @ 9 T
g1

Shri D. C. Sharma: The hon. Minis-
ter said that they are concentrating on
45 pilot projects. May I know if those
45 pilot projects are spread all over
the States in India or they are con-
centrated in one or two States, if so
in which of the States?

Shri Jaganatha Rao: They are dis-
persed all over the country in all the
States.

=t fafa fasw . & wrmT 9rgAn
g fo ey fY & ot e reri 6 =
g1 7 gET, qrdy 7ifz, 39T I A
F AT FA & faq & FaRT T
27 afg g, a1 ST AT & OF AT
F an fopar war g 7
Shri Jaganatha Rao: This Khadi
and Village Industries is part of the
programme  initiated by Mahatma
Gandhi. I may inform the House that
ring the year 1963-64 about 20

lakh people have been provided with
employment in the rural areas.
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o' @ qEm ;AR ¥ S
FFR W a1 § Al F fAg
&9 T & ST AE) TEIHTE L g |
# qg ST =igar g fF @ e
LY i Y g R Teai d A ot
HYE 1 g7d a1 3 ferg et fear Smar
¥ SEHT E R A} (AT AT AR
FIT & AR g ?

Shri R. Ramanmathan Chettiar: May
I know what is the allotment  for
development of cottage industries in
the Third Plan and how much has
been spent in this project so far?

Shri Jaganatha Rao: Sir, I would
like to have notice to answer that
question.

Shri Kapur Singh: Is the basic pat- ’

tern of these rural industries evolved
on the ground of their co-relatability
and integratability with the basic
rural industry, that is agriculture, or
are they allowed to have a cancerous
growth and later on tied up with
agriculture?

Shri Jaganatha Rao: The idea is
that there should be agro-industrial
units.

Shrimati Akkamma Devi: May I
know whether the availability of
raw materials is taken into considera-
tion before starting these industriesin
rural areas?

Shri Jagamatha Rao: That is one of
the main considerations.
Rabi Crops
+
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Surendra Pal Singh:
Shri Prakash Vir Shastri:
*403. { Shri Jagdev Singh
|  Siddhanti:
Shri Sivamurthi Swamy:
Shri Hukam Chand
Kachhavaiya:
'Shri Brij Raj Singh:
Shri Bade:

‘Will the Minister of Food and Agri-

culture be pleased to state:

(a) whether he had advised the
State Governments to take special
steps to raise a bigger rabi crop
through increased acreage and im-
proved methods;

(by if so, how far State Govern-
ments have accepted this view;

(c) what other suggestions were
made by the Ministry to improve the
bigger rabi crops; and

(d) how far State Governments
have implemented those suggestions?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d). A
statement is placed on the Table of
the Sabha.

STATEMENT

(a) The important wheat growing
States of Punjab, Madhya Pradesh,
Bihar, Mysore, Uttar Pradesh,
Rajasthan and Gujarat were request-
ed to make arrangements for launch-
ing the intensive cultivation program-
me of wheat in the selbcted areas
from the current rabi season (1964
65).

(b) The concerned State Govern-
ments have accepted all the sugges-
tions made in this regard and they
are going ahead with necessary ar-
rangements.

(c) The other suggestions made
relate generally to use of fertilizers,
proper weeding, timely irrigation,
pest control; inter-cropping of or-
chards with crops like wheat, cotton,
proper utilization of railway lands
for crop production; assured irriga-
tion supply by timely de-silting of
wells, expeditious construction of
wells, charging concessional rates for
irrigation ~ water on new  projects
during the forthcoming season, more
careful rostering and scheduling of
irrigation supplies during period of
keen demand, irrigation channels to
be closed for repairs only in the
period of slack demand, timely clea-
rance or repair of field channels and
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timely preparation of land and exca-
vation of field channels. In addition,
the States have been advised to
Jaunch a special programme of con-
structing wells through a State Tech-
nical Department on a systematic and
planned basis with a view to inten-
sifying irrigation for increased agri-
cultural production.

(d) Replies from all State Govern-
ments have not been received as yet.

o TR Eifem . @ R
H AR AR T W R K R ¥
BT ARAT E fF a7 g av &Y @
T AETT TS AV FHATT F) wIC G
FT ot AT w4 ?

= g & TIC Ty Y W=
Y & s w©Y R

Y TR Tt : wrw ¥ "@©
F Frwa gfaar & ow a1 2T & savr
R T IS 92 X qER FHA
FraE F 9§ & fama 37 F
fag w7 IzTUAT ?

oY TEAE @i : TET GrAT 2
AT ALFTT FAFGS WY AT &, AR ww
g ofara ¥ gafast € a1 W@ )

oy faufa fasw : 39 =i ¥
FETT T Fa qUAT 3507 TfgT #Y §
o7 % 398 Aifg7 7E) gar | frart
F faq a8 wgeT & W AT {1
F ST AT § f d g &
ferd dfaal 7 fra fea g9t & s
foFmr & M aei fFaei 5199 ¥ avaeg
¥ mEre 73 F A oA g fear

27

SV qEAAT @i ¢ A FRT G
E I W ) HEA F 50 A A 90
a8 92 e frar mar ar & =
wad & fam A7 w1 760 faam F
faar s M W fFT IR
JTFTCHR AT FT I8 VAT 98 F7
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FIEHR F1 I 7 Ffaemm F39 & fow

faw 1 2T ©F TST F TR wiiEeEx

feaede & fie B & 7R feaml v

FrTaRfeq dERET § W A9 FT

gfrasm wa § w1 framt &1 O

Fiedr § 1

=Y ®o Alo faary : @ede A
T A3 71 W ghAE F F fag
Teier fzam /@ @ 1 & 78 ST STEAT
g fr fafarex, fedt fafaeer o7 @9
T THA F 7T F F1 a8 98 FISE
& #| I * 97 @AY wEAT I
1 3fom #99 & fou g9w= fear
g7

oft qgAaTE & : N T, T F F
G qIog &1 4T § W 5T FI19EH
¥ sgrET ¥ SURT = IWA F fAq
FZr T&AT 2|

=Y Qo do wat : Fa1 a8 afewar
drat § aier s ?
wRR AFAG © ATSY, AET |

Shri Surendra Pa) Singh Before the
commencement of the rabi-sowing
season did the Central Government
send any directive to the State Gov-
ernments to carry out an intensive
drive to drain out water from the
water-logged areas in order to reclaim
more land for this year’s rabi crop
and, if so, what has been the response
of the States in this regard?

Shri C. Subramaniam: A directive
was given with regard to de-flooding
of flooded areas that the work should
be done as soon as possible the water
removed and the land made fit for
cultivation.

oft e fag fagreat : & #Y
e ¥ F1 @ T4 T19 & AifE ww
F o WA & AT w9 A S
g R g 99 F 3w { Afg &
ferg @ Feqw vaT @Y ] ?
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TN WG : ARAT AR T
iz =T & a1 H P F AC B R
2 % 39 waer & T S AT E v ET
F Frfaw &)

it R fag fagrwat : JdT AT
AT & FVy § A EX @y oo
37 ¥ a7 98 7 fF v 1 wwa # I
# qF dar gy &7

weae AR HE 9 a9 @ IT Y
atfasrdee w1 v oy e w27 wifaw
gk agzw gy ® fdgar qA
&, sfea 7& &

The Ministers are not under cross-
examination or in the dock that they
should be treated like that. It is the
information which is in the posession

of Government that is supplied to
members.

Shri Ranga: When the Minister him-
self confuses between rabi crop and
caulifiower, what is one to do?

oeqe WP . TS AT AT qEr
¢ Y fr fafaeed & S FoEEw §
IT K WY W T AT BT FY FIN S
fau Far faoms £ st

oY o fao AwTY : few I 7w
afssat F X § 9T Tav 1 Afswmy #71
& W §F FA7 waAT g7

Mr. Speaker: He knows much more
than I do.

Shri Ranga: For ten years he was
concentrating on railways. Before
that he was in defence. What could
you expect from him on agriculture?

Mr. Speaker: He has always been
u tiller of the soil.

=t R ST wEETE  TE B FEA
T & forg fawet, qt, @Te wiT A
¥ gy MY 97 feamt Y o 3w &
faq qEFTT T FT AT @ AT d
o 9 gy T 9w faer 9% 39
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F foq 7T &€ FeqT T8 T3 B, A%
g, @ 7% ¥ A1 gEqr £ 7

s} g & : AT 1T

F fou g faw=t faw aF 39 9
T TIEH FTT FIHI FT &ATH S17d77
faqranr war & f& s oAw qAfEd
g1 A% 7 AFF QAT 97 IF KT GAA 71
aF |

Shri Inder J. Malhotra: This is the
answer which we always get.

Shri C. Subramaniam: May I sub-
mit that this was a short-term mea-
sure, calling upon the State Govern-
ments to utilize the existing facilities
to the maximum extent possible so
that during the rabi crop season we
will get the maximum production pos-
sible? All other facilities like sub-
sidy and supply of electricity will
have to come later on. What we are
intending to do is to call upon the
State Governments to use the exist-
ing facilities to the maximum extent
possible.

=Y gow X wFYATY © AFE
F1 5w F far A1 o T S
27

STeqe WEYRq ¢ WA AT wgRw A
Taamr fF S ATy F1 39 9=
¥ fau gearga w3

st a3 : # q¢ qeT wwar g fE
T Fq SqET g F fqT aET A
FAT FAT F2W IBA § AT faaw a1 &
aFEe § 38 oA few few @Rl §
@ B9 sERTdEr F9 F fau wfaw
g fear mT &7

Shri C. Subramaniam; We are sup-
plying a little more fertilizer than be-
fore. With regard to de-silting, I am
sure if they have de-silted they would
have incurred expenditure. I could
not give the figures just at present.

Shri Bhagwat Jha Azad: According
to the reply just now given enough
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credit is being supplied to the agri-
culturists. What is the percentage of
credit, according to the rural credit
survey enquiry committee and the
Reserve Bank, that is supplied to the
farmers, keeping in mind the total
requirements?

Shri C. Subramaniam: I would like
to have notice for that.

Shri Man Sinh P. Patel: In view of
the routine nature of the circular,
even though there is emergency and
shortage of food, some State Govern-
ments are not allowing agriculturists
to utilize medium  and small-scale
irrigation simply because there is
arrears of irrigation revenue or irri-
gation surcharge or special levy.

Shri C. Subramaniam: I could not
follow the question.

Mr. Speaker; Nor could I.

Shri Man Sinh P. Patel: Even
though the circular issued by the
Central Government appears to be
a routine circular, in spite of the
emregency and the food shortage,
some State Governments are not
making available to agriculturists the
facilities of medium or small-scale
irrigation simply because there are
arrears of the land levy charges or
irrigation charges of the past years.

Mr. Speaker: That is the informa-
tion given. What information does he
want. W4

Shri Man Sinh P. Patel: Whether
the Government......

Mr. Speaker: He should put “Is it
a fact” before that?

Shri C. Subramaniam: I havé no

knowledge of it.

=t fsra aTeTaor @ ITTIT FT G-
FRY S & fow =2 § g Fewre
forar a1 A1 TRT ¥ I TR AE ¥ IF
framT aeeTs foFat ? S9% AeTAT AV Y
FEETEI & q § IACIIN [F7 foparr
&g formr ?
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woae WA WX AT qIE
TH q% I TF 0F €2 ¥ g s s
o T A 7 W Rz § W I
9 F I § FT AEIRT T HAGL I
¥ JaT9 T qHA ?

iy farg ATCTqr ;@ AR WEIRA, AL
Tgq AEeAqW AT § AT THHAT I
wavy faearar g | Il AT 93w
1 faege dev 7l o &1 (deemia)

oW wgREa ¢ 5w a48 ¥ faAr
AT 7% FL AFAE @l HT QA
I&T 3 AN & | o e & feT R
FrAA & fu 7 3o a9 a fer
Y drav Y @ W wfaar W
FE e A WMl W
T qE@ ¥ I fRar wr @ Ay w1

T 3F F AT A FT A
Unless I identify any hon. Member,
no hon. Member should begin to put
a question or speak. That is what I
have said many a time before as well
and I request the hon. Members to
give me co-operation in this respect.
Shri Vishram Prasad.

st frq Framoy « gewe wEREy, RO
HATT qGT AW § | g R §eT
T AT Y. L.

AR NEWIW : AAAIT 9T 45
I 1 Y 38 gt A , &3 o fawr
T AT AAT G 1

= fatA woe : T wEHE § A7
fea & 6 sRTom 99w faar s
F s @ g fr Wew S
¥ g fomas &= a<m A faf
aeTi AR ?

Shri C. Subramaniam: This is a re-
commendation to the State Govern-
ments that in the new projects for
the purpose of popularising irrigation
practices there, they should charge
concessional rates. I would like to
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have notice if they want exact figures
as to which concession has been given
and in what State. I would be able
to give that information only after
getting the facts.

Shri Inder J. Malhotra: How far has
the Central Government been success-
ful this year in inducing the State
Governments to give special incentives
to the farmer before this rabi season?

Shri C. Subramaniam: Incentives
by way of what? Incentives could be
with regard to the concessional
charges or with regard to seed. Gene-
rally, for the purpose of having in-
creased production we offered them a
little more of fertiliser and a little
more of pesticides to be used by them.
In addition to that, we made suzges-
tions that the desilting and all those
things could be done in advance so
that at the time of the sowing season
there may not be any bottlenecks.
This is with reference to these that
we asked them to take advance
action and many of the States did
take advance action and facilitate the
sowing of the rabi crop.

Shri Surendranath Dwivedy: The
hon. Minister has just now said that
‘he would require notice to give actual
figures as to whether any conces-
sion on irrigation charges has been
made in the different States. Has he
any information at all as to whether
any concession has been given in res-
pect of irrigation charges in any State?

‘Shri C. Subramaniam: No; I have
not collected the figures.

Shri D. J. Naik: It has been stated
in the statement that replies from all
State Governments have not been re-
ceived as yet. Which of the State
Governments have not yet given their
replies?

Shri C. Subramaniam: I have re-
ceived replies only from a few State
Governments. So far, the State Gov-
ernments of Madras, Mysore, Orissa,
Assam, Kerala and Maharashtra have
sent their replies.
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Shri Ramga: What concession has
been made in the price of fertilisers
which were supplied by Government
to the State Governments?

Shri C. Subramaniam: There is no
special concession. We have already
decreased the price of urea, particular-
ly, by Rs. 100/- a tonne. It is not
a question of price. It is not avail-
able according to the demand; that
is the main difficulty. Therefore, we
are trying to increase the availability.

Hindustan Shipyard

+
( Shri R. G. Dubey:
| Shri Yashpal Singh:
*404. { Shri P. Venkatasubbaiah:
| Shri Ravindra Varma:
 Shri Kolla Venkaiah:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Hindustan Shipyard propases to step
up its output to six ships a year by
1967-68;

(b) whether it is also a fact that
the Shipyard faces serious shortage of
electrodes, steel and other materials;
and °

(c) if so, the steps proposed to be
taken to overcome these difficulties?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir. :

(b) Some difficulties had been ex-
perienced by the Hindustan Shipyard
in getting adequate supply of elec-
trodes, steel and other imported raw
materials in time due to non-availabi-
lity of requisite amount of foreign
exchange because of acute shortage
thereof being faced by the country.
However, the Yard is currently not
facing a serious shortage of electrodes,
stee] and other materials.

(c) Does not arise in view of (b)
above.

Shri R. G. Dubey: May I know
what precise items you have to im-
port for the ship-building industry?
In view of its importance in our
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national economy, may I know
whether any attempt is being made
to allocate more foreign exchange for
import purposes?

Shri Raj Bahadur: There are as
many as 82 to 83 items which we
have to import. We have taken steps
0 set up ancillary industries or to
create capacity to manufacture in this
country all these items indigenously.
These industries—some of them have

been  established—are at  various
stages of development. It will take
time. Meanwhile, we are taking

steps to see that the requisite amount
of foreign exchange is made available.

Shri R. G. Dubey: While I appre-
ciate the Ministry’s effort in this
direction, I should like to know how
our cost element compares with that
of Japan where it is reported that the
cost has been brought down to 25 per
cent from 56 to 57 per cent.

Shri Raj Bahadur: The Japanese
ship-building industry has achieved a
great deal of efficiency. Compara-
tively speaking, they stand at the top.
So far as the cost of building ships
ds concerned, we compare favourably
with countries like France or Italy
and we do not compare favourably
with Japan. Even in UK. and US.A.
and also in Germany, the cost of con-
struction of ships is much higher than
‘that in Japan.

=t ar fag : |1 FRAG AT
N T w0 oY e da< g §
1 A # qde gfeam § ar faemag ¥
9% AT F A TS FH oive fay
mE?

it Trr agrg : F ey ferdae
3 f& it 7% s 82. 83 TEw-wEw
AMHE, NIz A g sy § 1

Shri Ranga: Are they training the
local personnel in order to shoulder
the newer and additional responsibi-
lity as they increase the construction
facilities and the ability of the ship-
yard?

DECEMBER 8, 1964
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Shri Raj Bahadur; I think the hon.

Member refers to the increased tar-

get that we have in view and.....

Mr. Speaker: He wanted to know
whether you are training the local
personnel.

Shri Raj Bahadur: Training person-
nel in relation to the increased target.
We are taking steps to see to that.

Shri B. K, Das: May I know
what amount of subsidy we are pay-
ing to the Hindustan Shipyard? Is
there any scheme of bringing it down?

Shri Raj Bahadur: It varies from
ship to ship and from type to type.
If we start on a new construction,
the subsidy may be higher but as we
repeat construction of the same type,
the subsidy comes down.

Sugar Marketing Board

+
J Shri Vishram Prasad
"\ Shri Bagri: -

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 60 on the 8th September, 1964
and state:

(a) whether Government have since
finalised the constitution of the Sugar
Marketing Board;

(b) if so, the main features thereof;
and

(¢) when it is likely to come into
existence?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir. It is still
under consideration.

(b) Does not arise.

(c) This matter has been referred
to the Sen Commission and a final
decision will be taken soon after the
Commission’s recommendations are

*405.

available.
iy festrr warg ¢ & AT ATRAT
g ag ¥ 79 § Fafasow § & o=

Tg FF IF a9 T )
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Shri D. R. Chavan: The answer has
been given already. I have said that
this question has been referred to the
8en Commission and the decision will
be taken soon after the Commission’s
recommendations are available.

ot fawrw ware ¢ K 3z I
I g fF aur g ar WY gw oA ®
e a1 7 <@ &, Forawt 3o & 7%
AR AN AT RTE

Shri D. R. Chavan: No, Sir.

oY gEFA T HFAW  FATJEIF!
o a1 AW & 5 3w T R fRet
F wifest & 9% § ay fawrfar
2 fF SO W & 97 T3 R TIET g,
Ig 9T sfaaey & faar sy, arfe o
|/EY AT TR AT i A F e ?

Shri D. R. Chavan: It is altogether
a different question. It does not arise
out of this.

ot garare fag - wafF @ er
FORIT FH T W §, gEEEET
Ffaedt w9 3 @ MR 39 e fer
T oF FAT fenEde 9 F T &,
a1 foT a<HT § g8 A€ q717 w7 ®=@A
it T & 7

The Minister of Food and Agricul-
ture (Shr C. Subramaniam): We are
also considering whether the Food
Corporation which is just being ¢€on-
stituted under the law passed by
Parliament could take over the func-
tion of the distribution of sugar also
so that there might be no necessity
for constituting another Corporation.

Shri A. P. Jain: There are two
intermediaries between the consumer
and the producer, namely the whole-
sale dealer of sugar and the retail
dealer of sugar. Is it the intention
of Government to add a third tier and
thereby increase the cost at which
sugar will be available to the con-
sumer?

Shri C. Subramaniam: The point
for consideration is this. Now, in
different regions different prices are
fixed. Therefore, the price to be paid
depends upon the allotments made
to a particular area in a particular
period. Instead of that, if the total
sugar available in the country could
be pooled and sugar is made available
at a pooled price, then there will be a
more rationalised distribution. That is
why we have to take into account....

Shri A. P. Jain: The hon. Minister
can rationalise the price even without
creating it.

Mr. Speaker: The hon. Member has
put one question while standing, and
now he is putting another after
resuming his seat.

Shri A. P. Jain: The hon. Minister
has created the question. My initial
question was a very simple one. Is it
proposed to add a third tier?

Shri C. Subramaniam: That is why
this matter has also been referred to
the Sen Commission for consideration.
This should not lead to turther
increase in prices, and, therefore, all
these things should be examined
before a final decision is taken.

Shri D. D. Puri: For how long has
this matter been under consideration?

Shri C. Subramaniam: It has been
under consideration for the last one
year.

Shri Shivaji Rao S. Deshmukh: In
view of the trenchant criticism about
the Directorate of Sugar being the
manoeuvering and manipulating sec-
tion of the Indian Sugar Mills Associa-
tion, what specific steps do Govern-
ment propose to evolve in order to
see that the Sugar Marketing Board
does not turn out to be another such
agency?

Shri C. Subramaniam: The whole
matter is under consideration. When
we constitute another corporation, we
should ensure that all these malprac-
tices, if any, do not take place. There-
fore, even before setting it up, we
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need not think that this will be
another place of corruption or abuse.

=t faifer frow @ a8 oY R FET-
forrw T, FqT g T9H R &
 fafafuat =) &Y <@ ?

weqe WEEA . AHT qr I
framrF g 1 AR Iz T I

=it feifa faer : & ag ST At
g % ¥ a7 7 F9 w9 Y q¢
fearam & & & gf% feama o3 &1
SISTET W1 § R S F7 IawEr |t
&, gafer e a3 ¥ frart 37 T S
TR AT T, arfw GEer 31 F s
gr?

Shri C. Subramaniam: I am sure
that they will consult all the interests
concerned.

Shri K. D. Malaviya: Is it not a fact
that the proliferation of agencies will
lead to inflation and greater swelling
up of prices, and if so, should Gov-
ernment not think of a policy to
lessen these agencies which come bet-
ween the producer and the consumer?

Shri C. Subramaniam: That is why
a second thought is being given to this,
and it is mainly because of that. It is
not necessary to have a separate
Corporation, and if possible, we may
consider the Food Corporation also
for discharging these functions, if it
becomes necessary to have a corpora-
tion for this purpose.

Welfare of Harijans

+
Shri Surendra Pal Singh:
Shri Daljit Singh:
Shri Onkar Lal Berwa:
Shri Gulshan:

Will the Minister of Social Security
‘be pleased 1o state:

*406.

(a) the decision taken by the Cen-
tral Advisory Board for Harijan Wel-
fare at its 1neeting held in September,
1964; and
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(b) the steps taken to implement
the same in all the States?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) The following
were the main recommendations:—

(i) Appointment of an All India
Committee to go into the
question of untouchability and
also the problem of economic
uplift of Harijans;

(ii) Revision of rates of scholar-
ships in view of increase in
cost of living;

(iii) Supply of free clothes to
Soheduled Castes students and
provision of libraries in hos-
tels;

(iv) Grant of timely agricultural
assistance to Scheduled Castes
families;

(v) Assignment of Paramboke to
Harijang and backward com-
munities who are in actual en-
joyment of these lands and
acquisition of private land
whenever possible for being
given to Harijans for cultiva-
tion;

(vi) Earmarking or assignment of
certain smal] scale industries
to Harijans;

(vii) Encouragement of Labour
Contract Cooperatives far
Harijans;

(viii) Retention of reservation in
promotions for Scheduled
Castes and Scheduled Tribes—
‘status quo’ as at the time of
the Supreme Court decision
re: restoration of reservations
in promotions to Clasg II and
1II.

(ix) Provision of House sites to
rural Harijans in the 4th Plan;

(x) Provision in the 4th Plan for
Housing Schemes for Harijan
families who suffer from
natural calamities;
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(xi) Protection of slum dwellers
against eviction;

(xii) Participation of the Central
Advisory Board and State Ad-
visory Board Members in the
District Harijan Welfare Com-
mittees;

(xiii) Legal aid to Harijans; and

(xiv) Revision of the present
policy governing grants to
voluntary organisations,

(b) The proceedings of the meeting
were finalised only recently. Impli-
cations of the various proposals are
being studied and where State Gov-
ernments are concerned, their reactions
are being obtained.

Shri Surendra Pal Singh: While
addressing the last meeting of the
Harijan Welfare Board, the Deputy
Minister of Social Security stated that
the only way to wipe out wuntouch-
ability completely is by raising the
economic standard of Harijans and
other scheduled caste people. What
specific steps do Government propose
to take in this regard, particularly in
view of the fact that a large number
of Harijans live in villages where
there are no avenues open to them
for earning extra money in industries
and other profitable vocations, as they
are doing in cities and towns?

The Minister of Law and Social
Security (Shri A. K. Sen): This is
covered by items (iv) and (vi), where
specific steps have been recommended
to assist Harijans to improve their
economic life.

-ofY AT A AAT : FET FLH
T AEI Fat A dg 3T fr
FAT T WA & AT GA-FAT FIH
ST AHTA & FIA BT &, ITH ATGT
ug ATAT | ST FIFTE AT FTAAT FT
Jeuq FAT §, I fgrw I
TER AT TFq A & 5 F
R eft ofY & o R e 2 7

Oral Answers AGRAHAYANA 17, 1886 (SAKA)

Oral Answers 3742

st Mo Fo AN : HA ¥ F /A
TAFT T& WY TEEE TGI8 |

iy ST T daT Sy Ao
¥ T ot § Aen foiat A
FYE T FTHX & AT £ AT B
FTHC T Weoaa= Adr g ar qg
¥ L, TS OFAT A E A A v R ?
7z GAT 3F A9 ¥ HY qEALUT TEL
g A ama A A AT

Shri A. P. Sharma: How many
labour cooperatives are working with-
in the knowledge of Government, and
how many of them are given pre-
ference in work as against individual
contractors?

Shrimati Chandrasekhar: I have no
information as to the number of
labour co-operatives working. As to
the other matter, if he brings to our
notice any specific case, we will look
into it. Apart from that, we do not
know anything.

Shri Basumatari: Since the incep-

tion of the department, have any
special measures been taken, apart
from the reply given by the hon.

Minister just now?

Shrimati Chandrasekhar: The ques-
tion is too vague.

Mr. Speaker: There was such - a
long list or catalogue of 12 or 14
items. Besides those, what does he
want?

Shri Hem Barua: Are Government
aware of the demonstrations staged
and the memorandum submitted by
the Republican Party to the effect that
little or nothing has so far been done
towards amelioration of the condition
of the Harijans in this country—and
the long catalogue submitted by the

hon. Deputy Minister only confirms
that......

Shri A. K. Sen: It is a matter of
opinion .

Mr. Speaker: That was only the

introduction; the question is yet to
come,
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Shri Hem Barua:........ If so, what
is the immediate response of Govern-
ment to these demands made by them?

Shri A. K. Sen: I am not aware of
any such representation which the
hon. Member has mentioned. But if
such a representation comes, we shall
deal with it. But the preamble with
which he started the question is a
matter with which it is very difficult
to agree.

Dr. Sarojini Mahishi: In spite of all
oral assurances and plans and pro-
jects published on paper by the Gov-
ernment, may I know whether Gov-
ernment have noticed that scholar-
ships and other financial aid awarded
to students and voluntary institutions
are never released in time and they
all accumulate?

Shrimati Chandrasekhar:
too vague an accusation.

This is

Shri Sheo Narain: This is going on
in practice.

Shrimati Chandrasekhar: I do not
say that the scholarships at every
place or institution are disbursed in
time; there have been discrepancies
which, when they come to our notice,
we rectify. Normally, for the last
two or three years, we have taken
some of these cases; the scholarships
are being disbursed in time.

S TS Ry : AT TEIKT T FT
2 fir afgd wIAT 1< Famar 9@ A
WA A I g e w
Ty AT ag & f gfeomt w1 3w aga
qqF § g e AR & 39% 98 @
& forg ey A & 1§ ST AR
o g7 Yo Tty aom & FE "
T ISTYT AT T § AIfe IT! q99
& foy &9 & w8 3 & A1 aw ?

Shri A. K. Sen: Allotment of land
to Harijans is one of the recommen-
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dations. This is a matter which is not
very easy to achieve, because land is
not very abundant in supply, parti-
cularly in areas where Harijans con-
centrate, but it is one of our aims tc
see that Harijans working in fields
and villages as agriculturists are given
economic holdings for the purpose of
cultivation.

Shrimati Akkamma Devi: A number
of recommendations have been made
by the Commissioner for Scheduled
Castes and Scheduled Tribes, and also
by the Dhebar Commission. May I
know whether these recommendations
have been accepted by the State Gov-
ernments and implemented; if not, the
reasons for the delay?

Shrimati Chandrasekhar: 1 have
time and again answered a number
of questions with regard to the recom-
mendations of the Dhebar Commission
and also the recommendations of the
Commissioner for Scheduled Castes
and Scheduled Tribes. This is too
comprehensive, We will be having a
discussion shortly. Then we will be
able to answer this question in detail.

Shri Kapur Singh: Are Government
cognizant of certain specific demands
made by the Harijans of Punjab, and
the recent agitation started by the
Republican Party there; if so, what
steps are they taking to make a re-
dressal of their just grievances?

Shri A. K. Sen: We are not trying
to solve this problem on a regional
basis. It wil be a very faulty ap-
proach, if I may say so, with respect,
to the hon. Member. The Harijan
problems are basically the same every-
where, namely economic backward-
ness and social disabilities, and we
are trying to solve these two curses
with as much quickness as possible.

Shri Kapur Singh: These demands
are peculiarly regional, and I wanted
to know what steps they were taking.
I did not ask what approach they were
making, whether it was regional or
national. No doubt it is an all-India
question, but then it can have specific
regional ramifications.
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Mr, Speaker: He says, he does not
deal with that.
=Y o qro ATEATH : FAT Tg T

T & 5 9 N aww ¥ afet &
forg 9T /= TS A aga e &
AT a9 foag 3@ W A
graT & ? gfemt & arx # foyay WY
foor 1 & 998 & w1 o T A
X, T g o YA ? 5w oy
{ FIHT FIT 39 FIH ISET v § ?
T qIE T3 1 779 § 5 gfeomy
Ffag go i a8t g 2

Toqw WY T8 T AT qAT

Fifez F & )
Shri Gulshan. He was not here when I
looked for him,

st o < § AT E )

faes ant & Feqmor ¥ fag fes
A G T § Y A fgife
FTE RN T O TG TG gE | uT
T Gasta QAT & @ faed Wt
& soamwr & fou g9 W faifa st
STEEAY | AT 39 AT T ¥ fgita
yaafe a1 fage @7 gt § It
¥ qF 7@ # o @, T W@ N
T Y AT A g Fr I ¥ ?
Shri A. K. Sen: Let us hope the
whole of the allocations wil be utilised,
but utilisation is not in our hands so

much as in the hands of the respec-
tive State Governments.

Y e : fret f Fwamt .
seas WgYe : At frg araaer

ot o Ao § uw aga e
|ATA JOAT ATRAT § 1 g AATE H A
% gArafeet § ar foiy o § arfes
g AR fagiv ad o ewasfoy
¥ fq sras-aa o, @A wAAde ¥
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qI ToATS 6T, 79T I AT FY ST
fgfermyr g ?

TR AT : TF FHS F1 Hfer
gs ot | Suw 3o fefawm fad @ &
w1 39 R N F1%  fefawe foar mar
TN AT ATFIRE 7

=t forer Jvraw : IR wgr 97 R
a3 Fve § | & faegw favaer adesq
Fam § | foed arent & Ak § & g
qeaT g, TR 1 Y a1 F v =Avear
g 1 3w At § e Feet ¥ goend
foar w7 SAwT WO EREEwY 2
fag g ?

ST Wo Fo &7 : § mrem  FIaw
g o 3t 2 el 3 g6 1 R gt Ry
T § AR gAk Mfew § ag e wmaw,
A IF I FRATE 7Y I

Education of Handicapped

+
«4gy, J Shrimati Savitri Nigam:
* L Shri M. L. Dwivedi:

Will the Minister of Social Security
be pleased to state:

(a) the number of institutions for
the education of the crippled and phy-
sically handicapped which have got
hospital facilities in India; and

(b) whether any sample surveys
have been made to determine the per-
centage of the crippled in India?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) 32 institutions
for the handicapped have hospital faci-
lies, 93 institutions have not got such
facilities and information from re-
maining 70 institutions has not yet
been received.

(b) Limited sample surveys of all
categories of handicapped were un-
dertaken in four cities but these do
not provide adequate data.
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Shrimati Savitri Nigam: In view of
the fact that the education of the
handicapped is not spreading because
of the dearth of trained occupational
therapists, physiotherapists and
speech therapists, what specific action
has the Government taken to expand
the existing institutions which are
providing this training and to start
new institutions for providing post-
graduate training?

The Minister of Law and Social
Security (Shri A. K. Sen): It is true
that we have not an abundant supply
of proper instructions for our institu-
tions catering to the handicapped
children and the hon. Member is quite
right when she says that this problem
should be looked into urgently, name-
ly, the question of supply of adequate
number of instructors and training
adequate number in future.

Shrimati Savitri Nigam: In spite of
the fact that the various organisations
have been making repeated requests
to start institutions for higher educa-
tion of the deaf and the dumb and no
action has been taken so far, may 1
know what action Government is go-
ing to take to provide such facilities
during the Fourth Plan and the
remaining period of the Third Plan?

Shri A. K. Sen: I can assure the
hon. Member that we shall give the
most sympathetic consideration to all
such schemes, subject to the usual
financial control.

=Y 7o oo 73 : & s ITEAT
g f¥ fraes faeg & =51 =217 deqmi
Y T gFR fay sfooma gzmaar

Y 8, wfas AR ga? g9 q, fagass

TEATIFT F FFaey |/, AT SF T TE

T &EIHY gXET %, T9 F fAT Fav A

a1 fear o1 T@gr g ?

Shri A. K. Sen: We do give assis-
tance to all, including the one with
which Mrs. Nigam is closely associated
and I can tell you that some of these
institutions are rendering admirable

service, In some cases we even neg-
lect little financial irregularities
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which are not so serious for the pur-
pose of assisting them in their work.

Shri D. C. Sharma: May I know
if the Government is having any emp-
loyment agencies for the employment
of these handicapped children, espe-
cially those who are blind, deaf and
dumb?

Shri A. K. Sen: It is a separate
question but I can tell the hon. Mem-
ber that we have started taking steps
in that direction.

it farx wrerw N g e
=Mgar § 5 wg [T | T &
frarsfeegmw W FIL@ &

5[ WMo Fo A : THF A7 AH
Aifeq atfelr

Shri Kapur Singh: Do Government
propose to carry out a survey of the
crippling influence of the controllers
on the managers of the institutions
which already exist; if not, why not?

w{ Wo Fo € : 3HF foy g
qeqr TS ST Aifed, TEY 1 &
#ez foeg a9y |

Dr. Sarojini Mahishi: In view of the
fact that there is neither adequate
provision for the education of the
handicapped and no survey has been
made nor is there provision of the
employment of the trained handicap-
ped people, may I know what con-
crete steps is the Government propos-
ing to take in this matter?

Shri A. K. Sen: It is true that we
have not had a survey of all the handi-
capped children nor is it possible to
do so immediately, but so far as the
employment of all handicapped child-
ren is concerned, we are taking pro-
per steps in that direction to see that
every handicapped child who is train-
ed for a vocation is helped to secure
employment suitable to his education
and training.

=t T aga MY : F AT IR
g fr O sofimat & fordy siarsmamw &



3749 Oral Answers AGRAHAYANA 17, 1886 (SAKA) Oral Answers 3750-

AT TN AT T F T FHA TG
wrr F Ffew # § e @ 3w § e
afre & Fraw q & e agt & o
fray ear & ?

st Wo Fo A : 7 IF ag FAW
wgty

Gonda Elections

+
Shri Rama Chandra Mallick:

Shri S. M. Banerjee:
*408. | Shri Gokulananda Mohanty:
Shri Y. S. Chaudhary:

Will the Minister of Law be pleased
{o state:

(a) whether it is a fact that the
Centre has instituted an enquiry into
the conduct of certain U.P. Officials
connected directly or indirectly with
the Gonda Parliamentary elections,
1962;

(b) whether the enquiry has been
completed; and

(c) if so, the result thereof?

The Deputy Minister ijn the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes, Sir; the Election Commission has
eordered an inquiry under section 137
of the Representation of the People
Act, 1951, into the conduct of certain
officials of the Government of U.P. in
eonnection with the Gonda Parlia-
mentary elections, 1962.

(b) The enquiry has just started
and is in the preliminary stages.

(c) Does not arise.

Shri Rama Chandra Mallick: May I
know whether any action has been
taken against the concerned officers
connected directly or indirectly with
the Gonda Parliamentary elections
of 1962?

The Minister of Law and Social
Security (Shri A. K. Sen): So far as
action is concerned, that is within the
disciplinary jurisdiction of the res-
pective State Governments, but it is
a fact that the State of Uttar Pradesh
has already suspended some of the

officers and disciplinary action has
started against them.

Shri Rama Chandra Mallick: May I
know the number of those officers con-
cerned and the allegations against
them?

Shri A, K. Sen: I can give the num-
ber, but it will be my submission that
this House will refrain from discus-
sing it, Sir.

Mr. Speaker: The number may be

given.

Shri A. K. Sen: I shall give the num-
ber: six officers.

N qo fao atay: & SrAar
=g § 5 <9 faatam &1 i 77 T awr
TAGTT 4T, # o T o T, AT T ATV
F ar A sfeag & Sfefamm
¥ 7 wmar, N faw F 92 A #7
arQ faererdr €, 37 & fa=ms T
gw foaT s o §

w}ﬂogoﬁa’: Foyeg ¥ 9
FE&T fF Tq gaTd Fgi 9T AGT IS
=1fed |

it Zo foo Wy : F1 A& 957
arfed ? famm &1 o &1 o T w1 A fiE
& FqU7 AT A .

TeTN AENET AR, AR |

't Fo faro ALY : AT g FAW
8 SoaT &1 ag |9 &) ;i oA fear
o ?

T WA ¢ ¥ JOT T 41
o T WIT FT SATIY ATAW AT AT0RA |
aF ¥ AR ? g R HATT 4G @
f& ow mt ¥ afgars @9 B F
IT @I A AT ar 99 F fawre
wowe fafeww g awar €1, ot fe
g o R vaw w5 e wew
frar & @ @9 % g @ g
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Trar g M ag o T wg | fe
I FT JT GTET F TG Fg A=A
t 5 ag fodl ey & afeame ad
oFmT X 7

@ A e ag ¢ 5 7
qIW I=AT & FfF 79 A for gow
§ 5 e wfawm 37 ¥ faaw
TR T @ & | O@ g §
AT 78w ST & fF g
Ffam ¥ @o do T F faars
THAEO T ALY # | WX qg /A
g gBT AR @ ;T BT T ¢

‘That is the most important and vital
question here,

Mr. Speaker: Shri Kapur Singh.

Shri Kapur Singh: With regard to
the observations you have just now
raade in regard to the incompetence
«f the Government to do anything
against the Chief Minister of Uttar
Pradesh—to proceed against him—,
may I point out that we have a pro-
vision, section 137, of the Reptresenta-
tion of the People Act which enables
the Government to proceed against
any person concerned under the
circumstances?

Mr. Speaker: Very well.

ot To o StaY : T wgA W
Aread ag ar 5 St faoia & 39 % weay
g F7 W 2 fF g o dro gvRT A,
AT T7T & qET A7 §, fw w71 FAw
I @y fydw w7 wfave s
T I o7 I F @A F
TIL ZIAAT | 3/ 9F fvig F wew
Hrar fa% qvar gar & fF 77 wfw
a1 | @ 9= ¥ faafeyr & 10 o
T F AR F AE ;AT ¢

weaw wgiem ¢ & T ag war °r
% 77 39 7 F1E HYoerdy a7 frar 2
a1 #R F w37 7E F afaers gFw
forar o 7w &, fefafamdr Gama
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afF oY a% Y $© gy T IT Y
qg a9 fea ad gf | fom Jem
#1 fo% st wqx fag ¥ fear 9@ &
T qF qE A @ 1 gEfad & d
FaTq 7Y [T ATEGT, AR A AT &Y
a1 TEET Y |

Shri A. P. Sharma: My point of
order is that you have always ruled
that no State Government matters
pertaining to the State Governments
will be discussed in this House and
also that the persong concerned have
no chance of defending themselves and
therefore either individual matters
or matters pertaining to the State
Governments should not be discussed
here.

Mr. Speaker: It can be distinguish-
ed. Shri Sharma would realise that
there has been an election petition and
the tribunal has made certain obser-
vations.

Shri Surendranath Dwivedy: May
I submit, Sir, that in this matter the
Election Commission is making an en-
quiry about the actions of some Gov-
ernment officers? According to the
Supreme Court decision, the Chiet
Minister is also, when he is in office,
is a public servant. So, if he hag alse
committed an irregularity, I think it
should come under the purview of the
Election Commission to make enqui-
ries on that.

The Minister of Rehabilitation (Shri
Tyagi): The Chief Minister was not
mentioned.

Shri Shinkre: On a point of order,
Sir. The question relates to U.P. offi-
cials. How does the Chief Minister

come in here?
Mr. Speaker: He is right in that.

Shri Ranga: At the time of the
elections—by-elections or general clec-
tions—the local Government is the
agency through which the Election
Commission can function. To that
extent, it is the responsibility of the
Union Government and the Election
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Commission, Here, the Chief Minister
hagq taken the trouble to write to the
then Prime Minister. The then Prime
Minister asked him to conduct neces-
sary enquiries and see that the guilty
people were taken to task. Apart from
what the Election Commission has be-
gun to do either by its own initiative
or on the advice of the tribunal, I sug-
gest it is the duty of the Union Gov-
ernment to have instituted an enquiry
into the conduct of the then Chief
Minister and of those who were work-
ing under his authority, as a result
of which all those election scandals
that had been brought to the notice
of the election tribunal took place.

Mr. Speaker: The question reads:

“whether it is a fact that the
Centre has instituted an enquiry
into the conduct of certain U.P.
officials. . .”

I agree with the point of order raised.
‘Here, the question is about officials
only. Therefore, the question of the
Chief Minister does not arise.

Shri Ranga: I raised the other
point, namely, why is it that the Gov-
ernment of India has not thougnt it
fit to enquire into the conduct of the
Chief Minister?

Mr. Speaker: It does not arise out
of this.

Agricultural Education

Shri l-!- R. Chakraverti:
[Shri P. C. Borooah:
Shri Onkar Lal Berwa:
Shri Gulshan:
#409. | Shri Surendra Pal Singh:
Shri Y. S. Chaudhary:
‘ Shrimati Laxmi Bai:
 Shrimati Renuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress achieved in the
spread of agricultural education in
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terms of the target fixed for the Third
Five Year Plan;

(b) whether the Review Committee,
appointed by the University Grants
Commission for studying the standard
of agricultural education, has made
suggestions for improved measures;
and

(c) the arrangement made for pro-
viding financial assistance to the Agri-

cultural  Universities for research
schemes undertaken on behalf of
Indian Council of Agricultural

Research?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The annual
intake of students in Institutions im-
parting Agricultural Educatior. upto
degree level has increased from 5,600
at the end of the 2nd Plan to 7,500 in
1962-63 as against the target of 6,200
fixed in the Plan.

(b) The Report of this Committee is
still awaited.

(c) The Indian Council of Agricul-
tura] Research has hitherto been giv-
ing financial assistance to Agricultu-

. ral Universities for research schemes

undertaken on behalf of the Council
on 50:50 basis. The Council has, how-
ever, recently decided that quantum
of such grants should be raised to
100 per cent in future.

Shri P. R. Chakraverti: May I know
whether the Government knows that
the income of the small agriculturists
can only be altered if they are
allowed to go in for processing, mar-
keting and manufacturing? If so, may
I know whether Government wants
to introduce a form of reorientation in
the agricultural education keeping
that in view?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
question relates to agricultural educa-
tion and the progress achieved. No
doubt, the point raised by the hon.
Member is important, but I am not
sure whether it would come under
this.
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Shri P. R. Chakraverti: Education
brings in the factor of reorientation
also.

Shri C. Subramaniam: Of course,

anvthing can be linked to anything
eise. This is about the progress of
education, with regard to reaching

of targets for the Third Plan, for
which in terms of numbers 6,200 was
fixed and we have reached 7,500 in
numbers. That is the answer given.
With regard to other things, we
would rather await the report of the
Review Committee with regard to the
standards and other contents of
education,

Shri P. R. Chakraverti: In regard
to research schemes, may I know
whether Government has taken note
of the factor that the question of
motivation and incentives also has to
be emphasised and if so, what has
been done in that regard? ~

Shri C. Subramaniam: This is a
highly technical question, because I
really do not know what is the
motivation as far as research is con-
cerned, If it is giving them more
academic freedom and giving them
incentives by recognising the merit of
research scholarships, all that is
taken into consideration.

Y HiFTT T« q@w - HWq, 9
aF7 frad wfy foaeg a9 W@ & ok
T a9 @G & FAT F @I g T
FT R g F = G X
KA

Shri C. Subramaniam: It was
intended to have six agricultural uni-
versities during the Third Plan and
these six universities have been estab-
lished. One was established during
the Second Plan period. Therefore,
seven universities are functioning now.

Shri Surendra Pal Singh; Is it a fact
that in the field of veterinary educa-
tion, the Third Plan target of 19 col-
leges was achieved last year and yet
the number of students seeking admis-
sion in those colleges fell far short of
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the capacity of those institutions; if
so, may I know the reasons for this
lack of interest for veterinary educa-
tion among the students of-agriculture?

Shri C. Subramaniam: There is still
a shortage as far as veterinary gradu-
ates are concerned. This is mainly
beczuse the prospects are not attrac-
tive for students to attend these col-
leges. Therefore, their scales of pay
will have to be looked into and suffi-
ciently increased so as to attract these
students to attend these colleges.

st go fao atey : A famve &

7g 5w foer W § gwafya 9,
e @ wEEE &1 I ST fZar
T @) Ffy foem F AR F A F aw
o fowraa § f S s sw Ay et
T FT fwad & 39 A1 Fa@ FEaEr
A AT &, S9 &1 AT & AT FT
qaT T AT | W7 @y Harey e
#ATAA FT AT IA THAT FT JUF a4
farer 3T &, a8 awEe 0 fF &Y W
= F) el a1 IF 39 F AL AN

FTTFG S GG E Y FHY FHOF
4 FT F99 a1 & #< faamr aifey
AT ag waws #2 faar sy ?

Shri C. Subramaniam: This aspect
is always kept in mind and we are
trying to give a practical orjentation
to agricultural education. As I have
already stated, the Review Committee
is also looking into it. When we get
their report, we shall further look
into it.

ot namww - & gg ST AR

g fr #fw & wifawi § ot afae fean

AT g T I A S ATHI T A

T@T AT § Y F9-q9 AT F AJT-qTEY

®T FTH FT g 30 §7

Shri C. Subramaniam: For the pur-
pose of entering these colleges certain
academic qualifications are necessary.
The candidates' should have passed

either Higher Secondary or Inter-
mediate with Science. I do not think
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anybody who has been working for
ten years in the farms would be avail-
able with such qualifications for
entry. If anybody with these aca-
demic qualifications and practical
experience in farms applies, certainly
he will be considered.
=t AT A AT AT IAL ARG

fear mar

wOd WER © IS 2T AR
i &2 4T 0

&Y qEEE ;A T FT IALC G
fear

TEUE HE\ET ¢ ATST A AW &%
Sl

Shri P. R. Patel: OQur experience is.

that after agricultural education those
who become experts go to service
rather than to agriculture. May I
know what steps are taken to see that
those who take agricultural educa-
tion go to agriculture in the feld and
not to service?

Shri C. Subramaniam: Now, people
are required for service they do not
do merely desk work. They have got
to do extension work now particular-
ly in the community development
areas. Therefore, when they take up
service it is not for the purpose of
clerical work, it is for the purpose of
doing technical work and they are
required for that kind of work,

Shri Dinen Bhattacharya:
fact that a large number of these
students who have completed this
educational course are unemployed
because they are not getting any suit-
able employment anywhere?

Isit a

Shri C. Subramaniam: I have no
information of unemployment among
properly qualified agricultural gradu-
ates.

Shrimati Jyotsna Chanda: The hon.
Minister just now stated that agricul-
tural education has been extended
up to post-graduate college course.

Are the Government aware that stu-
dents who are given education with an
agricultural bias in the secondary
stage are not able to get education in
the agricultural schools and colleges
and thus their general education is
wasted?

Shri C. Subramaniam: Sir, I could
not follow the trend of the question
If the question is about persons who
have had an agricultural bias during
the secondary courses getting admis-
sion in the agricultural college, that is
always kept in mind, but the number
of seats available are limited and all
of them cannot be provided with seats.

—

WRITTEN ANSWERS TO QUES-
TIONS

Low Price Shops

=410, Shri Shree Narayan Das:
. ]_Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are consi-
dering the opening of low-price food-
grains shops for identifiable low in-
come groups in big cities in place of
the existing fair price shops;

(b) if so, when a decision is likely
tc be taken in the matter; and

(¢) the main features of the scheme?

The Minister for Food and Agricul-

ture (Shri C. Subramaniam): (a) No.
Sir.
(b) and (c). Do not arise
Major Ports
Maharajkumar Vijaya
*411. Ananda:
Shri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that 3 large
portion of the funds earmarked for
the expansion and modernisation of
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major ports during the Third Plan
period will remain unutilized; and

(b) if so, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): A statement is laid on the
Tabe of the Sabha, [Placed in Lib-
rary. See No. LT-3568/64.]

Working of Fair Price Shops

*412. Shri Eswara Reddy: Will the
Minister of Food and Agriculture be
pPleased to state:

(a) whether the team under the
leadership of Professor V. M. Dande-
kar for reviewing the working of Fair
Price Shops for foodgrains, the pricing
of the grains sold through these shops
and for Examining the general impact
of the sale of food-graing through fair
price shops on the food-grains market
has since submitted its report; and

(b) if not, when the report is likely
to be submitted?

The Minister for Food and Agricul-
ture (Shri C. Subramaniam): (a) Not
yet, 3ir.

(b) Early in 1965.

Fare Meters for Scooter-Rickshaws in
Delhi

*413. Shri Y. S. Chaudhary: Will the
Minister of Transport be pleased to
refer to the reply given to UnStarred
Question No. 2333 on the 21st April,
1964 and state:

(a) whether the fitment of fare
meters on scooter-rickshaws in Delhi
has been made compulsory; and

(b) if not, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b), The State
Transport Authority, Delhi have de-
cided that fresh permits would be
granted only in respect of such new
auto-rickshaws as are fitted with an
approved fare meter. Since however,
these meters are not available in
sufficient numbers, the enforcement
of the above decision has been post-
poned by that Authority.
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Subsequently, M|s International In-
struments Limited, Bangalore, have
offered a fare meter costing about
Rs. 250 and this is now being tested
in the National Physical Laboratory,
New Delhi. The question of compul-
sory fitment of fare meters on auto-
rickshaws will be taken up by the
State Transport Authority, Delhi, on
receipt of a report from that Labora-
tory.

Co-operative Marketing Societies

*414. Shri Dharmalingam: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether the State Governments
have been asked to initiate measures
to forge a link between Co-operative
marketing societies ang consumers’
co-operatives; and

(b) if so, the reaction of the State
Governments thereto?

The Deputy Ministey in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
and (b). The State Governments have
been asked to initiate the following
measures:

1. Co-operative marketing societies
should initiate immediate action to as-
sess the requirements of food-grains
of wholesale consumer stores and ar-
range for their bulk purchases on
mutually agreed terms.

2. Local consumer co-operatives
should be encouraged to effect their
purchases of foodgrains through
marketing societies.

3. Co-ordination between the State
Marketing Societies and State Federa-
tion of wholesale co-operative stores
should be provided through mutual
representation on the Board of Direc-
tors of these organisations.

4. A joint co-ordination committee
at the state level might be set up
consisting of representatives of the
Cooperation Department and the two
apex organisations namely the State
Co-operative Marketing /Society and
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the Federation of Wholesale Co-opera-
tive Stores,

5. In respect of inter-state co-ordi-
nation the apex marketing societies in
surplus areas should work in close
touch with the wholesale stores in the
different states.

The State Governments are in gen-
eral agreement with the measures
suggested above and are taking steps
to implement them.

Sugar Distribution -in Capital

Shri D, C. Sharma:
Shri Vishram Prasad:
Shri Bagri: .
Shri Naval Prabhakar:
Will the Minister of Food and Agri-
culture be pleased to state:

*415,

(a) whether the sugar supply system
in Delhi has been very faulty and
several complaints regarding the un-
satisfactory working of the voluntary
sugar distribution system have been
received; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): (a)
Some complaints have been receiving
regarding non-issue of sugar cards by
voluntary organisations.

(b) Remedial measures were taken
by the Administration. Proposal to
issue official sugar cards and to im-
prove the system of distribution is
also under consideration.

Ban on Manufacture of A and B
Varieties of Sugar

Shri K. N. Pande:

J Shri 8. C. Samanta:
Shri D, C. Sharma:

{ Shri Onkar Lal Berwa:

*416.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that by an
order of Government the manufacture

of A and B varieties have been prohi-
bited from different gradeg of sugar
being made in the vacuum pan sugar
factories;

(b) if so, the advantages which are
expected to accrue;

(c) whether Government are aware
that due to the prohibitory order,
many factories have to change the
process of manufacture of sugar from
carbonation to sulphitation with the
result that not only good qualities of
sugar will be eliminated from the
field, but will cause retrenchment of
several thousand workers; and

(d) if so, the precautionary mea-
sure adopted to avoid unemployment
at the time when the problem of
unemployment is so acute?

The Minister of Fooq and Agricul-
ture (Shri C, Subramaniam): (a) Yes,

3ir.

(b) In ‘manufacture of bold grains
some quantity of sugar is lost in the
process of remelting and reboiling.
The ban on the production of these
two grades will also make for econo-
my of fuel (bagasse). In consump-
tion also, some waste is involved in
as much ag bold grains take more
time to dissolve,

(¢) This is not correct.

(d) Does not arise.

Arrivals of Paddy in U.P. Markets

*417. Shri Yashpal Singh: Will the
Minister of Food anq Agriculture be
pleased to state:

(a) whether Government’s attention
has been drawn towards the fact that
arrivalg of paddy in U.P, markets are
very poor;

(b) whether it is also a fact that
Chief Minister of U.P. has requested
the Central Government to raise
slightly the paddy prices fixed recent-
ly; and

(c) if so, the reaction of Govern-
ment thereto?



3763  Written Answers

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) The
'market arrivals of paddy in U.P.
were lower in October and November,
compared to the arrivals in the corres-
ponding months last year. In Decem-
‘ber the arrivals have improved.

(b) No, Sir.

(¢) Does not. arise.

Election Procedure

*418, Shri Hari Vishnu Kamath:
Will the Minister of Law bhe pleased
1o state:

(a) whether the Chief Election
Commissioner has, in pursuance of the
deliberations at the conference he
held with represenattives of political
parties three months ago in New
Delhi, formulated concrete proposals
for amendment of election laws rules
and procedures; and

(b) if so, the broad outlines thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
No, Sir; no concrete propesals for
amendment of election laws, rules and
procedure have been formulated by
the Chiet Election Commissioner so
far.

(b). Does not arise.

Building of Ships in Finland

 Shri Yashpal Singh:
«q19, J Shri Ravindra Varma:
* ] Shri P. Venkatasubbaiah:
( Shrimati Remuka Barkataki:

Will the Minister of Tramsport be
pleased to state:

() whether the Government of
Finland have offered to build three
ships for India on credit;

(b) if so, the terms of the credit;
and

(c) whether this credit woulg be
utilized for building the ships in the
public or private gector?
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No such

from

The Minister of Transport
Raj Bahadur): (a) and (b).
offer has been received
the Government of Finland.
However, a Finnish Shipyard
in the private sector has offered to
construct three cargo vessels (colliers)
of approximrately 13,000 D.W.T, each
at a total cost of £3.24 million (Rs.
43.2 million) tor Indian parties on the
following credit terms:—

5 per cent ot price payment om
srder.

10 per cent of price on delivery
of vessel,

85 per cent over a period of 10
years on delivery of ships with
interest at 5 per cent per
annuit on outstanding balan-
ces.

(c) Since, however, it is considered
advisable not to go in for more col-
liers for the present the possibiliy of
building passenrger and tramp ships in
Finland is being explored.

Price of Sugarcane

( Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti: .

Shri Bibhuti Mishra:

Shri Jashvant Mehta:

Shri S, M. Banerjee:

Shri K. N. Tiwary:

Shri Daji:

Shri Bhagwat Jha Azad:

Shri Onkarlal Berwa:

Shri Guishan:

Shri P. C. Borooah:

L Shri Yashpal Singh:

420,

Shri Rameshwaranand:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Union Government have decided to
fix the basic minimum price of sugar-
cane for this year;

(b) how far it differs from the price
announced in March last and also the
extent of the difference in recovery
rate; ) o
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(c) whether any rebate in pasic ex-
cise duty on production of sugar is
proposed to be given on increased
volume of production in excess of the
production in 1962; and

(d), how far the consequent rise in
the cost of production is likely to be
absorbed by the factories and how far
it would be passed on to the consum-
ers by way of increased prices?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) Yes,
Sir.

(b) The basic minimum price of
sugarcane fixed now is Rs. 5.36 per
-quintal at factory gate, linked to a
recovery of 10.4 per cent or below,
as against Rs. 4.96 per quintal linked
to a recovery of 9.4 per cent or be-
low, announced in March 1964. The
difference in recovery rate remains
the same namely an increase of 4
paise per quintal for every 0.1 per cent
rise in recovery above the basic re-
covery which now is 10.4 per cent.

(c) Yes, Sir. A rebate of 50 per
cent in basic excise duty will be allow-
ed on production of sugar during the
months of October-November, 1964
which is in excess of the production
during the corresponding months in
1962.

(d), The entire increase in the price
of sugarcane is reflected in the ex-
factory prices of sugar fixed by Gov-
ernment,

Research im Agriculture

Shri Yashpal Singh:
Shri D, D. Puri:
421, Shrimati Laxmi Bai:
| Shri P. R. Chakraverti:
L Shri P. C, Boreoah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Agricultural
Research Institute hag developed some
new varieties of high yielding crops
Dby utilising gamma rays;

(b) if so, to what extent this new
technique is likely to increase the
Production; and

(c) the arrangements being made to
distribute them among the farmers?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes.
A new variety of wheat named N. P.
836 has been developed by using
Gamma rays.

(b) In the trials conducted during
the last three years N.P, 836 has given
5—10 per cent more yield than the
parent strain N.P. 799,

(c) The seeds of this variety are
being multiplied in Bihar and wre
being distributed to farmers.

Cash Crops

¢4>~ J Shri P. R, Chakraverti:
**> A_shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleaseqd to state:

(a) whether Government have de-
cided to establish a Corporation to
boost the production of cash crops by
utilising one million acres of waste
land;

(b). whether the Ministry of Com-
merce has been pressing his Ministry
to help increase oilseed production for
larger exports;

(c) whether the Ministry has recem-
mended that oilseed production in the
command areas of Tungabhadra,
Nagarjunasagar, Hirakud and Bhakra
Nangal dems should be made com-
pulsory; and

(d) if so, the stepg taken to popula-
rise double-cropping of groundnut
with wheat and other crops?

The Minister of Food and Agrical-
ture (Shri C, Subramaniam): (a) A
proposal for establishing a Corpora-
tion for reclamation and cultivation of
some of the waste lands in the coum-
try primarily for growing export
oriented Crops is under consideration.

(b), Yes,

(c) This recommendation hag been
made by the Working Group set up in
the Ministry of Food and Agriculture
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for formulation of the Fourth Five
Year Plan for commercial crops pro-
duction.

(d) The concerned State Govern-
ments have been asked to take up
during the current plan pilot package
units of groundnut in the newly irri-
gated areas for the purpose of demon-
strating the potentialities of ground-
nut as a double crop.

Agricultural Production in Bihar

1082. Shrimati Ramdulari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the main cause for the failure
in achievement of targets of Agricul-
tural production in Bihar;

(b) the advice given from time to
time to Bihar to step up production
and the result thereof; and

(c), whether the agricultural pro-
duction in Bihar has suffered on ac-
count of non-availability of adequate
finance and technical guidance?

The Deputy Minister in the Minis-
try of Food and Agriculture
Shahnawaz Khan): (a) During the
first three years of the Third Plan the
production of food grains has not
shown any advance over the level
reached in 1960-61 due to adverse wea-
-ther conditions. In 1962-63, produc-
tion of rice, sugarcane, jute and
mesta suffered due to insufficient rains
in the early season and floods in the
months of August-September 1962. In
the szme year, Rabi production suffer-

" ed mainly for want of rains. Again
in 1963-64, Rabi crops received a
severe set back due to failure of rains
and spell of cold wave.

(b) and (c¢). The Joint Central Team
visited the State in 1963 and 1964 and
after reviewing the Plan Programmes
of the State Government made a num-
" ber of suggestions, The main suggest-
ions made were:

(i) effecting improvements in the
working of seed multiplica-
cation farms;
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(ii) giving increased attention to

the popularisation of fertilisers
specially urea,

(iii) making larger allocations for
soil conservation,

(iv) strengthening the program-
mes for extended use of im-
proved implements and plant
protection,

(v) co-ordination and streamlin-
ing of agricultural adminis-
tration, and

(vi), strengthening and revitaliza-
tion of co-operative societies.

Increased allocation to the State
Government for accelerating minor
irrigation, soil conservation and agri-
cultural production programmes were
also made,

It is not correct to say that Agricul-
tural Production in Bihar has suffer-
ed due to inadequate failure or techni-
cal guidance.

Transport Co-operative Societies in
Kerala

f Shri A. V. Raghavan:
1083 3 Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the number of transport co-
operative societies registered in Kerala
so far; the number of members in
each society and the number of mem-
bers who have been employed in each
society;

(b) whether under Section 22 of the
Kerala Motor Taxation Act, 1968 co-
operative societies have been given
any concession in the matter of taxes,
if so, the names of societies which
have so far qualified to get the tax
concession;

(¢) whether Government are aware
of the difficulties experienced by the
transport co-operative societies in satis-
fying the conditions laid down in
Section 22; and

representations
this

(d) whether any
have been received to amend
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section of the Act; and if so, the
action Government propose to take to
confer the benefit of tax concession on
transport co-operative societies?

The Minister of Transport (Shri Raj
Bahadur): (a) 21. The details of
members and employee-members of
each society are given in the statement
laid on the Table of the House, [Plac-
ed in Library. See No. LT-3569/64.]

(b) Section 22 of the Act does not
envisage any special concession to
transport cqoperatives. Section 21 of
the Act, however, provides for 50 per
cent reduction in the tax in the case
of societies which satisfy the condi-
tions laid down therein. The follow-
ing four societies have so far guali-
fied for this concession:

(1) Paravoor Private Motor Work-
ers Co-operative Society (No.
Q. 97).

'(2) Kerala Goods Transport Co-
operative Society, Trivandrum.

(3) Malabar Motor Transport Co-
operative Bociety Ltd. for Ex-
servicemen, Kozhikode.

(4) Malabay Motor Transport Co-
operative Society Ltd. for
Ex-servicemen (Palghat-
Branch).

(c) It has been brought to the notice
of the State Government that trans-
port co-operative societies find it
difficult to satisfy the conditions laid
down in Section 21 of the Kerala
Motor Vehicles Taxation Act,

(d) Yes. The matter is under the
consideration of the State Govern-
ment. )

Raw Variety of Rose

1084. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a), whether it is a fact that a raw
variety of rose is being evolved at the

Essential Oil Plantation in.Dehradun -

to be named after Late Shri Jawahar
Lal Nehru;

(b) if so, the details of the variety;
and

(c) whether any foreign Rose Plants
will be joined to develop the new:
rose variety?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) It is under-
stood that a private plantation near
Dehra Dun proposes to evolve a new
variety of rose and name it after Late
Shri Jawahar Lal Nehru,

(b), and (c). Do not arise ag the
variety has yet to be developed.

Bridges on West Coast Road

r Shri A. V. Raghavan: .
Shri Pottekkatt:
Shri Nambiar:
Will the Minister of Transport be
pleased to state:

1085.

(a) the names of bridges proposed
to be constructed on the West Coast
road in the Kasargod and Kozhikode
Divisions of Kerala during the Third
Five Year Plan;

(b) the names of the bridges cons-
tructed so far and those likely to be
taken up for construction during the
remaining period of the Third Plan;
and

(c) the steps being taken to expe-
diate the construction of the remain-
ing bridges?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-3570/
64.] Fourteen bridges have been com-
pleted and work on ten out of the
remaining thirteen is in progress.

(c) Every effort .is being made to
complete the construction of the re-
maining bridges as early as possible.
It is expected that all the bridges will
be completed within two years.

Poultry Farming

1086 JShri A. V. Raghavan:
" 7 Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether Government have ap-
proved three major schemes on the
poultry front in Kerala, as part of
the “crash programme” for livestock
and poultry production; and

(b) if so, the details of the scheme
end when they will be implemented?

The Deputy Minister in the Minmistry
of Food and Agriculture (Shri Shah-
mawaz Khan): (a) and (b). Three
schemes for (i) establishment of one
Intensive Poultry Development Block
at Petta (Trivandrum), (ii) establish-
ment of Egg Collection Centres and
Stprage Depots at Chenghanur and
(iii) providing credit facilities to
poultry farmers have been approved
for Kerala under the Crash Pro-
gramme at an estimated cost of
Rs. 25.97 lakhs in 1964—66. Ail the
three schemes are intended to be fully
implemented by the end of the Third
Five-Year Plan.

Agricultural Production

1087. Shri D. S. Patil: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress of agricultural pro-
duction programme under the Third
Five Year Plan in Maharashtra; and

(b) the names of the Districts in
Maharashtra which attaineq targets in
food production together with the es-
timated and actual increase in agri-
cultural food output?

The Deputy Minister in the Minis-
try of Food anq Agriculture (Shri
Shahnawaz Khan): (a) The Third
Five Year Plan envisages an increase
in production of foodgrains jn Maha-
rashtra from the base level (1960-61)
of 63:66 lakh tonnes to 81.26 lakh ton-
nes in 1965-66. The production of
food-grains crops in Maharashtra in
1961-62, 1962-63 and 1963-64 was
60.70, 65.23 and 67.49 lakh tonnes res-
pectively. The decline in the pro-
duction in 1961-62 was specially due
to excessive raing in September-Octo-
ber 1961. In 1962-68, however, the
agricultural production recovered and
by 1963-64 recorded further advances.
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(b) The information has been cal-
led for from the State Government
and will be placed on the Table of the
Sabha when received.

Singapore-Madras Shipping Service

1688. Shri M. G. Thengondar: Will
the Minister of Transport be pleased
to State:

(a) whether it is a fact that the
accommodation available for passen-
gers in the ships bound for Singapore
from Madras and Nagapattinam is not
sufficient and that a large number of
them stand in the waiting list to get
their chance for passage;

(b) if so, the steps proposed to be
taken to remedy the present state of
affairs; and

(c) whether there is any proposal to
run an additional possenger ship bet-
ween Madras and Singapore?

The Minister of Transport (Shri
Raj Bahadur): (a) No, Sir. The pas-
senger services between India and
Malaya are operated by the British
India Steam Navigation Co. Ltd. and
the Shipping Corporation of India Ltd.
by their vessels s.s. ‘Rajula’ and ss.
‘State of Madras’ resectively. The
passenger carrying capacity of each
of these vessels is as under:—

s.s. ‘Rajula’ s.s. ‘State

of Madras®

Saloon . . . 1y2 150
Bunk . . . 426 231
Deck (fair season) . 1310 736
(Foul season) . 973 698

There is ample accommodation avail-
able in both Saloon and Bunk class
from Madras and Nagapattinam to
Straits ports. The shipping companies
do not maintain any waiting list on
this service and the two ships gener-
ally sail with some vacant accommo-
tion.

{b) Does not arise.
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(¢) There is at present no proposél
to run an additional passenger ship
ocetween Madras and Singapore.

‘Madras-Singapore Shipping Service

1089. Shri M. G. Thengondar: Will
~he Minister of Tramsport be pleas-
ed to state:

(a) whether it is a fact that ade-
quate sanitary facilities are not pro-
vided to the Deck Passengers in the
ships plying between Madras and
Singapore; and

(b) if so, the steps proposed to be
taken to remedy the present condition?

The Minister of Transport (Shri Raj
Bahadur) (a) No, Sir. The ‘State
of Madras’ belonging to the Shipping
Corporation of India fully complies,
inter alia, with the provisions relat-
ing to sanitation contained in Un-
berthed Passenger Ships Rules, 1964,
while s.s. ‘Rajula’ belonging to Bri-
tish India Steam Navigation Company
Limited, has been exempted from com-
pliance of Rule 24(1)(a) and (b) of
the said Rules to the extent of pro-
viding 7 wash basins and 3 showers as
it was extremely difficult to provide
them on board the ship, the vessel
being very old, built in 1926.

(b) Does not arise.

Tickets for Singapore-Madras Ship
Jourmey

1090. Shri M. G. Themgondar: Will
the Minister of Transport be pleased
1o state:

(a) whether it is a fact that there
are complaints that the passage tickets
for passengers bound for Madras and
Nagapattinam from Singapore in the
ship ‘State of Madras’ are being sold
in black market at Singapore due to
& heavy demand; and

(b) it so, the steps proposed to be

taken to put an end to this malprac-
tice?

The Minister of Transport (Shri Raj
Bahadur): (a) There have been com-

_plaints mostly of general nature from
‘the public with the result that it has

been found difficult to investigate
them. However, the Shipping Corpo-
ration of India to whom the ship be-
longs have adopted a very comprehen-
sive procedure to thwart any attempt
at transferring tickets and selling them
in black market.

(b) Does net arise.
Singapore-Madras Shipping Service

1091. Shri M. G. Thengondar: Will
the Minister of Tranmspori be pleased
to state:

(a) whether it is fact that the
charges for ticket for the passengers
in the ship ‘State of Madras’ bound
for Singapore from Madras and Naga-
pattinam includes the charges for the
food supplied to passengers; and

(b) it so, whether there is any
proposal to exclude the charges for
food from the amount of the ticket in
view of the great dis-satisfaction of
the passengers in this regard?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) There is no such proposal un-
der consideration.

Crash Programme for Agriculture

1092. Shri V. V. Thevar: Will the
Minister of Food and Agriculture be
pleased toc state the allotment made
to Madras State for 1964-65 under
crash programme for development of
fisheries and agriculture?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawiaz Khan): The following
amounts have been sanctioned so far
for Madras State under the centrally
sponsored Special Development Prog-
rammes (crash programme) for the

development of fisheries, agriculture
and animal husbandry:
Amount Period
(Rs. lakhs)
(#) Fisheries 4191 1964-65
(%) Agriculture :
sl:lorticuln)l:e de- ohant
opment’ 1°07 1964-65
117) Animgal Husbandry,
Poultry and Pig- 8 0646
gery 188-27 I
(v) Sheep & Wool 4765
Development 2026 1964-65
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Development of Cheruvathur-Kasar-
gode Road

1003, J Shri A. V. Raghavan:
°™" 7 Shri Pottekkatt:

Will the Minster of Tranmsport be
pleased to state:

(a) whether there is any proposal
to develop the road from Cheruvathur
to Kassargode into a major district
road in Kerala;

(b) if so, whether there is any pro-
posal to construct a bridge across
Chandragiri river; and

(c) when the work will commence?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Yes, Sir.
The State Government are understood
to have proposals to develop this road
into a major District Road and to cons-

truct a bridge across the Chandragiri
river.

(c) During the Fourth Five-Year
Plan period.

New Coastal Road Between Erna-
kulam and Kumnamkulam

J Shri A. V. Raghavan:
" 7 Shri Pottekkatt:

Will the Minister of Tramsport be
pleased to state:

1094.

(a) whether there is any proposal to
construct a new coastal road to con-
nect Ernakulam and Kunnamkulam
through the coastal regions of the
Cochin area;

(b) if so, when the construction
-work will commence; and

(c) the estimated cost of the road?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). Yes, Sir. The
State Government of Kerala have a
proposal for taking up the work of
constructing a road to connect Erna-
kulam and Kunnamakulam during the
Fourth Plan period subject to its in-
clusion in their programme of works
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to be finalised for that Plan. The pro-
ject is estimated to cost Rs. 142 lakhs.

faedt & @y® @A
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1095.
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aiw wiafraw, 1960
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Crops Damageq by Floods
(Shri P. C. Borooah:
| Shri Shree Narayan Das:

| Shri S. C. Samanta:
1098.{ Shri Subodh Hansda:

Shrimati Savitri Nigam:

Shri M. L. Dwivedi:

Shri B. K. Das:

Shri Brij Raj Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

{ Shri Y, S. Chaudhary:

Will the Minister of Food and Agri-
culture be pleased to state the total
estimateq loss to different crops (sepa-
rately) on account of (i) floods and
(ii) other natural calamities this year
in the country (State-wise)?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): The required infor-
matijon is being collected from the
State Governments and Union Terri-
tories and will be laid on the Table of
the Sabha as soon as compiled.

I

Travel Development Plan and
Services

( Shri Shree Narayan Das:
1099. { Shri Vishram Prasad:
 Shri Bagri:

Will the Minister of Transport be
pleased to state:

(a) whether India was represented
at the seminar on ‘Travel Develop-
ment Plan and Services’ held in
Prague in October, 1964;

(b) if so, the nature of representa-
tion and participation in the seminar;
and

(c) what important subjects were

considered?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir. A Tra-
vel Research Seminar was held in

Prague from 12th to 16th October, 1964
under the auspices of the International
Union of Official Travel Organisations
at which India was represented.

(t) The Government of India was
represented by Shri S. N. Chib, Direc-
tor General, Department of Tourism,
Ministry of Transport who was invit-
ed 10 attend the Seminar as a guest-
speaker and to take part in the dis-
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cussions on the various items of the
agenda. About 145 delegates from
different parts of the world attended
the Seminar.

(c) The subjects considered were as
follows:—
Main Themes:
(i) Definition of travel plant.

(ii) Roles of the State and the pri-
vate sector in the develop-
ment of tourism.

(iii) International finance and in-
vestments in the fleld of
tourism.

Working Group Sessions:

1. Planning Development of Tourism:

(a) Development of travel plant

at the national level in
Mexico.

(b) Some administrative, econo-
mic and financial problems
raised by the development of
Languedoc.

(c) Some structural aspects con-
cerning the development of a
tourist resort.

II. Traditional Accommodation:

(a) Comparative study on hotel
laws.

(b) State-owned hotel chains—-the
Tunisian experiment.

(c) Hotel construction
garia.

in Bul-

(d) Internationa] hotel chains.

HI.  Supplementary Accommodation
and Services:

(a) Reception and information
services at the national level.

(b) Tourist reception and infor-
mation services at the regional
level.

(c) Some accessory receptive faci-
lities in tourist resorts,

) Supplementary
tion angq

accommoda-
national  parks.
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Of the above, the subject presented
by the Government of India was:

‘Reception and Information Ser-
ices at the national level.

The quality, type and nature of ser-
vices which could and should be pro-
vided by tourist organisations at the
national level was discussed and the
following conclusions were reached:

1. Countries representing  the
greatest  potential market
should be selected for the dis-
semination of information on
the territory and means of ac-
cess to it; accommodation
available; customs, currency
and other regulations; and
events of tourist interest that
take place.

2. The dissemination of informa-
tion should be done through
branch offices of the national
tourist organisation; through
selected travel agents; carri-
ers; institutions; clubs and
official posts in the market
concerned.

3. Where no office exists, a mail-
ing list of leading members of
the travel industry should be
maintained and sample cories
of tourist literature mailed to
these regularly with a cover-
ing letter inviting them to re-
quisition the stocks required.

4. Selected travel agencies should
be invited on educational visits
at the expense of the host
country to provide them with

' first-hand information of the
country they are selling.

5. Reception facilities for foreign
visitors at points of entry
should be of a high standard
and welcoming and hospitable
in tone.

6. Fully qualifieq and informed
staff in all Departments of the
Government likely to come
in contact with the foreign
tourists should be avaiiable.

7. Advant_avge should be taken of
rellowships awarded by the U.N.
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and on the Colombo Plan for
the training of tourist per-
sonnel.

8. The Central Tourist Organisa-
tion should maintain close
links with provincial centres
and keep them supplied rith
information and literature on
the country as a whole.

Elections to Orissa Legislative
Assembly

Shri Yashpal Singh.

J Shri Surendranath Dwivedy:
Shri Koya:

( Shri D. D. Mantri:

Will the Minister of Law be pleas-
ed to state:

1100.

(a) whether the Election Commis-
sion has been approached by the
Government of Orissa for the post-
ponement of mid-term elections to
the Orissa Legislative Assembly and
to hold them alonz with the Gencral
Elections;

(b) if so, whether opinions of the
leading opposition parties would be
obtained before any decision is taken
in the matter; and

(c) how long it will take to come
to a final decision in the matter?

The Deputy Miuister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No, Sir. The Election Commis-
sion has not been approached by the
Government of Orissa for the post-
ponement of mid-term clecticns to
‘the Orissa Legislative Assembly ard
to hold them along with the General
Elections,

(b) and (c). Do not arise.
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Extraction of Timber from Neil Island

1103 J Shrimati Savitri Nigam:
"\ Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether under the terms and
conditions of the contract awarded to
Mijs. Kamal & Co, for extraction of
timber from the Neil Island in the
Andamans Group, the Andamans’
Forest Department is required to sup-
ply LCT boat for carriage of timber
from the Neil Island;

(b) whether the Forest Department
has supplied any LCT to the contrac-
tor, if so, the number of times the
LCT has been supplied so far; and

(¢) whether Government are aware
that they could get higher rates of
royalty if the tenderers knew that
the Forest Department would supply
the LCT for carrying timber trom the
said Island?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a). No. It is not
obligatory.

(b) Yes; Nine trips of LCT have
been given so far.

(c) Andamans Forest Department
have not enough boats to take up
transport commitments of private par-
ties and as such the question of men-
tioning in Tender Notice that the
LCTs would be zvailable to tenderers
does not arise. LCT boats of the
Andamans Forest Department could,
‘however, subject to their availability,
be lent to private contractors cn pay-
ment of usual hire charges fixed for
them, without hampering Depart-
mental work.

Fair Price Shops

[ Shri Daljit Singh.
1104.J' Shri Shree Narayan Das:
Shri Sezhiyan:
IShri Vishwa Nath Pandey:

Will the Minister of Fovd and Agri-
culture be pleased to state:
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(a) the numober of fair price shops
opened in the country during the last
three months (State-wise); and

(b) the complaints, if any, received
regarding the working of those fair
price shops?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) A statement show-
ing the number of fair price sheps
opened in the different States during
the three months ending 31st October,
1964, is laid on the Table of the
House. [Placed in Library. See No.
LT-3572/64].

(b) Complaints were received in
some cases by the State Governments
who took suitable action in cases of
delinquencies.

Delhi Milk Scheme

1105. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No, 84 on the
8th Septlember, 1964 and stale the
steps taken so far by the Delhi Milk
Scheme to make up the deficit of
milk from other sources?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): In reply to part
(a) of the Unstarred Question No, 84
answered in the Lok Sabha on the
8th September, 1964 it was stated that
the milk supply of the Delhi Milk
Scheme from Uttar Pradesh was not
likely to be reduced as a result of
Cooperative Dairies being established
by the U.P. Government. It is,
however, a fact that the Delhi Milk
Scheme is facing a milk deficit since
last summer season, The following
steps have been taken or are proposed
to be taken to increase milk procure-
ment by the Delhi Milk Scheme:—

(1) The newly commissioned chill-
ing centre at Kithore has been leaced
out to U.P. Cooperative Dairy Federa-
tion Ltd.

(2) A Scheme for procurement of
milk through the Co-operatives in
Punjab is being considerej in con-



3785 Written Answers AGRAHAYANA 17, 1886 (SAKA) Written Answers 3786

sultation with the Milk Commissjoner,
Punjab and Registrar of Co-operative
Societies, Punjab.

(3) A proposal for organisation of
milk collection in the Karnal area
under the guidance of the Director,
National Dairy Research Institute,
Karnal, is under consideration.

(4) The Registrar of Co-operative
Societies, U.P. has been approached
to organise milk procurement on Co-
operative lines near about Gajrola in
Moradabad Distt.

(5) A Scheme for procuring milk
departmentally {rom some areas in
Meerut Distt. is being worked out,
and

(6) Steps are being taken for selec-
tion of new areas in U.P. and Punjab
for establishment of milk collecting
stations,

Development of Horticulture

1106. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of subsidy and
grant sanctioned and given or pro-
posed to be given to Punjab Govern-
ment for the development of horticul-
ture during 1964-65; and

(b) the amount given already dur-
ing the Third Plan Period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Under
the Special Development Programme
the following amounts have been
sanctioned for development of horti-
culture in Punjab as Centrally spon-
sored schemes for the years noted
against them:—

(i) 1964-65—loan : Rs. 4,20,000
grant : Rs. 94,644

an loan : Rs. 20,000
grant : Rs. 2,45,456

No other central financial assistance
has been given to the State Govern-
ment for development of horticulture
during the Third Five-Year Plan.

1772 (Ai) LSD—3.

Pattern of Teaching

1107. Shri P. C, Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the University of 1li-
nois has sent to the Government of
India a report from an American Ex-
pert, Professor Frank H. Shuman,
suggesting changes in the pattern of
teaching in India;

(b) if so, what are his main sug-
gestions; and

(c) Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Food and Agricultnre (Shri
Shahnawaz Khan): (a) No such re-
port has been receivd by the Govern-
ment of India.

(b) and (c).
gudl s At w7 qreEr

= fasmy qame ¢
=t TR JTw grEw
Gk E
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Seed Farms

1109. Shri Krishnapal Singh: Wili
the Minister of Food and Agriculture
be pleased to state:

(a) the number of experimental,
demonstration, seed farms and mecha-
nised farms, wholly or partly
financed by the Union Government in
different parts of the country; how
many farms of each class are being
run on profit and how many on loss;
what is the total amount of annual
loss or profit to Government over
these farms during 1963-64;

(b) whether Government have any
intention of transferring these farms,
not yielding any profits, to private
farmers or to co-operative farming
societies and if so, what is their num-
ber; and

(c) the number of Cattle Breeding
and dairy farms, wholly or partly
financed by the Central Government,
and the number and breed of cattle
on each farm, and the annual profit
or loss on every farm?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). The
required information is being collect-
ed and will be placed on the table of
the Sabha as soon as complete data
are received from various States and
Central Organisations.

Fishing Harbours

Shri P. C, Borooah:
Shri Yashpal Singh:
Shri Subodh Hansda:
1110. ) Shri Himatsingka:
Shri Ram Sewak:
LShri P. G. Sen:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
been considering a proposal for the
development of fishing harbours in
major and minor ports;

(b) if so, the main features of the
proposal; and
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(c¢) when a decision is likely to be
taken in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes,

(b) The National Harbour Board
has agreed to provide space for the
fishing industry in major and minor
ports and construct harbours and
jetties for fishing boats, the cost being
met by the Ministy of Food and Agri-
culture. A team of harbour experts
assigned by the FAO are inspecting
harbour sites to prepare a compre-
hensive scheme of pre-investment
survey of fishing harbours. A num-
ber of harbour projects which have
matured are being sanctioned under
the Special Development Programme
over the above the projects taken up
by the States under the Third Plan.

(c) Government have decided (i)
to sanction schemes of harbour deve-
lopment under the Special Develop-
ment Programme and (2) to seek the
assistance of the TUnited Nations
Special Fund for a pre-investment
survey of fishing harbours for which
a scheme is being drawn up by FAO
experts.
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Harijan Welfare Schemes in Kerala

1112 J Shri P. Kunhan:
*\ Shri Nambiar:

Will the Minister of Social Security
be pleased to state:

(a) the amount provided for the
Harijan Welfare schemes in Kerala
State during 1960-61, 1961-62, 1962-63
and 1963-64; and

(b) the amount
these years?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar); (a) and (b). The
information is as follows:—

utilised during

(Rs. in lakhs)

Year Amount  Amount
provided utilised
1960-61 82-22 7144
1961-62 2423 17-28
1962-63 19°35 17°57
1963-64 24°55 1628
ToOTAL 1960-64 150°35 122°57
Instant Foogq

1113 f Shri P. C. Borooah:
*  Shri P. R. Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a scheme to produce in-
stant food from bananas, limes, man-
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goes, tomatoes and milk in India has
been under negotiations between
Indian and American interests, if so,

the details of the contemplated
schemes; and

(b) whether any such scheme has
been finalised?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes, A scheme to pro-
duce instant food from bananas, limes,
mangoes, tomatoes and milk has been
prepared by Shri Pundrick Almaula,
Ramakada Building Ahmadabad, to
set up a factory in collaboration with
American interest at Bulsar, District
Surat, Gujerat State. Licence under
the Industries Development & Regu-
lation Act has been issued to Shri
Pundrick Almaula in December, 1963.
The capacity of the plant will be one
thousand 'metric tonnes per annum of
instant foods (low moisture), from
bananas, limes, mangoes, tomatoes
and milk. 25 per cent of the finished
product will have to be exported by
the undertaking.

(b) Yes.

Mirya Bay Port

1114. Maharajkumar Vijaya Ananda:
Will the Minister of Transport be
pleaseqd to state:

(a) whether any representation has
been made by the Maharashtra Gov-
ernment to make Mirya Bay in Ratna-
giri District a major Port; and

(b) if so, the reaction of the Central
Government thereto?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes. The State Gov-
ernment have already undertaken a
scheme for providing an all-weather
sheltered anchorage at Mirya Bay in
Ratnagiri. They have recentiy propo-
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sed that in view of the likelihood of
the traffic increasing on account of
the proposed setting up of a pig iron
plant at Mirya Bay and other likely
development alongside berthing faci-
lities should be developed at Mirya
Bay and that it should be declared a
‘major port so that the financial and
executive responsibility may be taken
over by the Central Government.

(b) At the National Harbour Board
meeting held at Panjim in October,
1964, this subject was discussed and it
was agreed that the State Government
should prepare and furnish a Project
Report on the subject so that the pro-
posal can be considered further,

Consumer Co-operative Societies

1115. Shri Sivamurthi Swamy: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) the number of Consumers Co-
operative Societies and the Marketing
Societies registered during 1962-63
and 1963-64;

(b) the strength of the members of '
those societies and the share amount
collected by the societies;

(c). whether any representations
have been made that many consumers
societies are not getting food-stuffs
directly; and

(d) whether any loan limit has been
fixed by the apex banks to encourage
these societies?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the House.
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Raid on Food Godowns

f Shri S. N. Chaturvedi:

1116. 7\ Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a), whether it is a fact that about
4000 quintals of foodgrains seized or
sealed by the Civil Supplies Depart-
ment after raids on godowns in Delhi
has been damaged by insects and is
daijly deteriorating;

(b) whether grains seized or sealed
elsewhere in the country have not
been put out for sale and continueg to
rot in godowns; and

(c) if so, the steps Government pro-
pose to prevent this serious loss?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) Enquiries made from the
Delhi Administration revail that no
stocks or foodgrains were seizedq or
sealed by the Civil Supplies Depart-
ment, Licences, however, of a few
dealers were suspended for commit-
ting breach of the Delhi Foodgrain
Dealers’ Licensing Order (1I) 1964 and
on receipt of applications from the
concerned dealers for permission to
dispose of the stocks held by them,
they were permitted to dispose of the
stocks. There is no report
with the Delhi Administration to
show that these stocks had sustain-
ed any damage.

(b) & (c). Information received
from most of the State Governments/
Union Territories shows that wher-
ever stocks of foodgrains were seized,
timely steps were taken for their dis-
posal and no damage was sustained.
The replies from the Governments of
Assam and Andhra Pradesh are still
awaited.

Panchayati Raj Election Committee

Shri Umanath:
J Shri A. K. Gopalan:
. Shri M. N. Swamy:
LShri Vishwa Nath Pandey:

Will the Minister of Community
Development & Cooperation be pleas-
ed to state:

(a) the progress made so far by the
Panchayati Raj Election Committee;
and

(b) when the report is likely to be
submittedq to Government?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The Committee is at present visiting
the various States for studying the
composition and mode of elections to
Panchayati Raj institutions there and
eliciting the views of their ‘members
ang the office bearers and of the State
Governments. It has so far visited
Andhra Pradesh, Assam  Gujarat,
Madras, Orissa, Punjab, Rajasthan,
Uttar Pradesh, West Bengal and
Himachal Pradesh,

(b) The Committee is expected to
submit its report to Government by
31-3-1965.

Wells for Scheduled Castes in Uttar
Pradesh

1118, Shri Vishwa Nath Pandey:
Will the Minister of Social Security
be pleased to state:

(a) the number of wells construc-
ted under the Centrally sponsored
schemes during 1962-63 1963-64 and

1964-65 for providing water facili-
ties for Scheduled Castes in Uttar
Pradesh; and

(b) the expenditure involved
therein?

The Deputy Minister in the De-
partment of Social Security (Shri-
mati Chandrasekhar): (a) The scheme
“construction of welis” 1s not inciu-
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ded under the Central Sector; it is
a State Plan scheme. 3194 wells
were constructed under the State
sector programme during 1962-63 in
1963-64 (upto the last week of July,
1963). Information for the remain-
ing period during 1963-64 and for
1964-65 is not yet available.

(b) Rs. 33.868 lakhs,

Visit of Commissioner for S.C. and
S.T. to UP.

1119. Shri Vishwa Nath Pandey:
Will the Minister of Secial Security
be pleased to state:

(a) the number of times the Com-
missioner for Scheduled Castes and
Scheduled Tribes visited Uttar Pra-
desh during 1962-63 and 1963-64; and

(b) the places visited by him and
problems noted thereof?

The Deputy Minister in the Bepart-
ment of Social Seeurity (Shrimati
Chandrasekhar): (a) and (b). The
Commissioner for Scheduled Castes
and Scheduled Tribes visited Uttar
Pradesh twice during 1962-63 and
1963-64; he went to Banaras (in
August, 1962) to study the eonditions
of the sweepers and scavengers and
once to Allahabad, (in March, 1963)
in connection with the work relating
to his duties as Ceommissioner for
Linguistic Minorities.

Consumer Cooperative Stores in U.P.

1120. Shri Vishwa Nath Pandey:
Will the Minister of Community Deve-
lopment and Cooperation be pleased
to state:

(a) the names of the towns selected
for organising consumer cooperative

stores under Central scheme in
1964-65 in Uttar Pradesh;
(b) whether the stores in towns

which came under the Central scheme
in 1963-64 have started functioning in
Uttar Pradesh; and
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(c) the number of such stores func-
tioning and the number of people
benefited by each store?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
Wholesale stores in 15 towns of U.P.
were organised in 1964—between
January 1 and March 31. During the
financial year 1964-65 no new town
was selected for this purpose. A comp-
lete list is laid on the Table of the
House. [Placed in Library, See No.
LT-3573/64].

(b) Yes, Sir.

(¢) In all 27 wholesale stores with
338 primary units are functioning.
Since sales are open to members as
well as to non-members it is not pos-
sible to say how many people have
been benefited.

Handicrafts Tools from Japan

1121. shri Himatsingka: Will the
Minister of Social Security be pleas-
ed to refer to the reply given to
Starred Question No. 450 on the 29th
September, 1964 ang state:

(a) whether the officer of the All
India Handicraft Board who was de-
puted to Japan for making a selection
and preparing a list of tools and eq-
uipment for the use of Indian crafts-
men has submitted his report; and

(b) if so, the broad details thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jagamatha Rao):
(a) and (b). No report has been
submitted by the officer so far. He

has made out a list of tools and

equipment for purchase by the

Board with a view to mechanising
handicrafts industry in India.
Tube-Wells in U.P.

1122. Shri K. C. Pant: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the Gov-
ernment of Uttar Pradesh is incurring
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heavy losses every year on the tube-
well scheme;

(b) if so, whether Government have
investigated the reasons for the above
Josses; and

(¢) the reason and the measures
cuggested to minimise the above los-
ses?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). Yes;
the primary responsibility of cons-
truction and maintenance of Irriga-
tion Tubewells in Uttar Pradesh is
the concern of the State Government.
The reasons for the losses as reported
by the State Government are mainly
due to rise in the cost of construc-
tion and maintenance, non-avail-
ability of power supply from Rihand,
high power rates and time taken for
full development of irrigation on a
tubewell, without a corresponding rise
in the irrigation rates.

The important steps taken by the
State Government to minimise these
losses are as follows:—

(i) The water channels from State
tubewells are extended to two
miles of Pucca and 3 miles of
Kutcha as against the earlier
lengths of one and two miles
respectively, to ensure better
and optimum utilization of
tubewell water; continuous
efforts are being made to
renovate the old distribution
system, so that water can
reach up to the ends of the
command of tubewells with-
out any difficulty; it has, also
been decided to maintain the

] ‘kutcha’ water channels by
the State Government instead
of being maintained by culti-
vators as hitherto. Further, a
legislation has been enacted
by amending the Northern
India Canal and Drainage Act
to enable the State Govern-
ment to take up construction
of field channels speedily,
where such channels are not

constructed by the benefici-

aries themselves.

(ii) Introduction of Agriculture
Extension Service on selected
tubewells for educating culti-
vators in regard to proper
application of tubewell water
ete.

(iii) Grant of renumeration to
Tubewell Operators and
Tubewell Mistries for ensur-
ing speedy development of
tubewell irrigation.

Sugar Research Plaat

J Shri Ram Sewak:

1123. \ Shri P. G. Sen:

Will the Minister of Feed and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment are contemplating to have a
sugar research plant in collaboration
with the sugar-mill owners; and

(b) if so, how far the mill-owners
are willing to participate in this ven-
ture?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) Does not arise.

Loss of Indian Cargo Vessel

1124. Shri P. C. Borooah: Will the
Minister of Transpert be pleased to
state:

(a) whether it is a fact that one
Odam boat “Jalarajan” was lost in the
sea near Mangalore on the 8th Novem-
ber, 1964;

(b) whether an inquiry has been
conducted into the circumstances of
the incident; and

(e¢) if so, the result thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir. On 2nd
November, (and not on the 8th Nov.)
1964, the Odam Boat “Jalarajan” on
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her voyage from Akaty Island to
Mangalore while sailing off Kumbla
encountered rough weather and cap-
sized.

(b) and (c¢). A preliminary inquiry
under the Merchant Shipping Act,
1958, is being held and its report is
awaited. There was no loss of life.
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Old Age Pension Scheme

1126. Shri R. S. Pandey: Will the
Minijster of Secial Security be pleas-
ed to state:

(a) whether the Government of
Madhya Pradesh have sought any
financial aid from the <Centre for
implementing the Old Age Pension
Scheme;

(b) what is the sum asked for; and

1’

(c) whether the Centre has given
any assistance in this regard?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
No.

(b) and (c). Do not arise.

Supply of Buffaloes to Ceylon

J Shri P. G. Sen:
1 Shri Ram Sewak:

Will the Minister of Food and Agri-
culture be pleased to state:

1127,

(a) whether it is a fact that India
has offered one thousand pedigree
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buffaloes to Ceylon under the Colombo
Plan;

(b) if so, who is to bear the trans-
port cost; and

(c) the quantity of milk these
buffaloes are expected to yield?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) It has been
agreed in response to a request from
the Prime Minister of Ceylon to sup-
ply 1000 pedigree buffaloes in four
annual instalments of 250 each.

(b) Government of India.

(c) 3,000 pounds in a location of
300 days or more.

Milk Booths

1128. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is proposed to open
more milk booths under the Delhi
Milk Scheme to facilitate the supply
of milk on a cash and carry basis;

(b) if so, the number of booths to
be opened and the expenditure involv-
ed; and

(c) how far they will help in the
matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) So far 24 additional milk booths
have been opened, with a view to
reducing the load of the existing milk
booths. The question of opening more
booths is under consideration, The
non-recurring cost of each milk booth
is approximately Rs. 1565 and the
recurring expenditure on staff emp-
loyed on each booth is approximately
Rs. 170 p.m.

(c) The additional booths will help
in saving the time of the customers
and will enable the Delhi Milk
Scheme to render mare efficient ser-
vice to them.

Decontrol of Sugar

1129. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the sugar mill-owners
have demanded decontrol of sugar in
view of bumper crop of sugar-cane
this year; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Sugar mill-owners
requested for ‘selective control’ of
sugar.

(b) The
accepted.
Indian Airlines Corporation

1130. Shrimati Jyotsna Chanda: Will
the Minister of Civil Aviation be
pleased to state:

request has not been

(a) the amount of profit made by the
Indian Airlines Corporation during
1962-63 and 1963-64; and

(b) on which routes fares have been
raised during the last one year and
the reasons therefor?

The Minister of Civil Aviation (Shri
Kanungo): (a) The overall profits
made by the Indian Airlines Corpora-
tion during the years 1962-63 and
1963-64 were Rs. 60.91 lakhs and Rs.
104.42 lakhs respectively.

(b) A statement showing the routes
on whioh fares have been raised dur-
ing the last one year is laid on the
Table of the House. [Placed in Lib-
rary, See No., LT-3574/64.]

The fares were increased due to
rising cost of operation on account of
increase in taxes on fuel and constant
increases in the cost of aircraft spare
parts, accessories etc. The fares
were also increased due to variation
in mileage arising from changes in
route patterns, recasting of services
and/or imposition or revision of pre-
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determined routes to be followed for
flying over foreign territories.
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Assistance to Co-operatives

1132. Dr. Sarejini Mahishi: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the quantum of assistance given
to the co-operatives at the village
level for the purchase and storage of
foodgrains; and

(b) whether an additional number
of co-operatives will also be set up in
the country for this purpose?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) No specific assistance has been
given to cooperatives at the village
level for purchase anq storage of
foodgrains. However, with a view to
enabling village societies to under-
take storage and distribution of pro-
duction requisites needed by their
members as also storage of their mem-
bers’ agricultural produce including
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foodgrains, financial assistance is be-
ing provided by the State Govern-
ments to selected village societies for
construction of godowns @ of
Rs. 10,000 to Rs. 12,500/- for each
rural godown with a capacity of
about 100 tons. 75 per cent of the
assistance is in terms of long term
loans and the remaining 25 per cent
as subsidy.
(b) No, Sir.
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(2)

Kosi Bridge

1134. shri Yamuna Prasag Mandal:
Will the Minister of Transpert be
pleased to state:

(a) whether the alignment of the
proposed Kosi bridge on the Bihar por-
tion of the lateral road being deve-
loped for connecting Bareilly to Amin-
gaon in Assam has been approved;
and

(b) if not, when the survey for the
selection of the bridge site is to be
made?

The Minister of Transport (Shri
Raj Bahaduar): (a) Presumably the
Hon’ble Member refers to the bridg-
ing of the river Kosi in the Lateral
road (link) alignment between Dur-
bhanga and Forbesgunj. The site for
this bridge will be selected after car-
rying out necessary investigations in-
cluding an aerial survey of the area.

(b) The survey is in hand and is
expected to take about six months.



Written Answers

3807

Nalagarh Committee

1135. Shri H. C. Soy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that: in
many States including Bihar in dis-
trict level administration and training
and education of V.L.Ws. the recom-
mendation of the Nalagarh Com-
mittee are not being given effect to;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). In-
formation is being collected from the
concerned State Governments and will
be placed on the table of the Sabha
as soon as possible.

Development of Gulmarg

1136. Shri Surendra Pal Siagh: Will
the Minister of Transport be pleas-
ed to state:

(a) whether it is fact that the Gov-
ernment of Kashmir has drawn up an
ambitious master plan for the deve-
lopment of Gulmarg and its environs
into a most up-to-date winter resort,
and have approached the Centre for
financial help for the implementation
of the Plan; and

(b) if so, the main features of this
development plan and Government's
reaction to the State’s request for the
aid?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A Master
Plan for the integrated and co-ordi-
nated development of Gulmarg and its
environs as a winter sports resort is
being prepared by the Tourist Depart-
ment with which the Government of
Jammu and Kashmir are also asso-
ciated.

The Third Plan for development of
Tourism of the Central Government
includes a scheme estimated to cost
Rs. 1 crore for development of Winter
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Sports at Gulmarg which envisages
the provision of following amenities:—

(i) Construction of a motorakle
road from Tangmarg to Gul-
marg.

(ii) Installation of a
from
marg.

rope-way
Gulmarg to Xhilan-

(iii) Construction of a centrally-
heated hotel and 3 cafetaria
at Gulmarg.

(iv) A practice ski-lift and ski
training centre at Gulmarg.

(v) Ancillary facilities like power

house, workshop, residential
and office buildings etc. ai
Gulmarg.

This project will be wholly financed
by the Centre except for the cost in-
volved in the construction of a road
from Tangmarg to Gulmarg, 50 per
cent of which will be met by the State
Government.

The State Plan for Jammu and Kasii-
mir also includes a number of addi-
tional tourist schemes for improve-
ments to the existing facilities at Gu!-
marg and for providing new facilities
like drinking water supply, shopping
centre, a Tourist Reception Centre, a
housing colony etc. These schemes
will be financed by the State Govern-
ment.

The working Group constituted for
the preparation of Master Plan in
order to ensure integrated develop-
ment of the above facilities, visited
Gulmarg in June 1964. The report is
expected to be ready within six
months.

Delhi-Jodhpur Flight

1137. Shri Tan Singh: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the Delhi-Jodhpur
flight has been suspended;

(b) if so, the reasons therefor; and

(c) whether it is now intended to
connect Jodhpur by any other route?
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The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) The service had poor loads and
Wags uneconomical.

(e) No, Sir.
Foodgrain Supply to Bihar

1138. Shrimati Ramdulari Sinha:
Will the Minister of Food and Agri-
culture be pleased to refer to ihc
reply given to Starred Question No.

32 on the 17th November, 1964 and
state:

(a) the reasons for the shortfall in
the supply of foodgrains to the Bihar
State as originally allotted; and

(b) the steps Government propose
to take to make good the shortfall?

The Deputy Minister in the Minis-
try of Food and Agriculture (Skri
D. R. Chavan): (a) Owing to an un-
expected strike in a port in US.A,
the import of wheat during Septem-
ber fell short of the expectation. The
quotas of the deficit States including
Bihar could not, therefore, be met with
in full in September. During Oct)-
ber, supply of wheat to Bihar fell
short of the quota due to docx labour
strike at Kandla Port.

(b) Quotas of wheat of different
States for a particular month are
fixed keeping in view the availability
of wheat with the Central Govern-
ment and the requirements of various
deficit States. Effort is made to meet
to the maximum extent possible the
quotas so fixed. The question of mak-
ing good the shortfall during earlier
months does not arise under this
arrangement.

Al] India Handicrafts Exhibition

{Shri Ram Harkh Yadav:
2\ Shri Baswant:

Will the Minister of Social Secu-
rity be pleased to state:

(a) whether it is a fact that the All
India Handicrafts Exhibition is going

1139.

to be held in Bombay under the aus-

pices of the All India Handicrafts
Board;

(b) if so, the special features of the
Exhibition, and

(c) the Exhibits to be
therein?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganatha Rao): (a)
to (¢). The All India Handicrafts
Board is not organising an exhibition
of Indian handicrafts in Bombay. But
an exhibition of Indian handicrafts un-
der the name “Our Heritage” is being
organised by the Shilpi Kendra, Bom-
bay during the world Eucharistic Con-
ference in November-December, 1964.
The Board has, however, extended the

displayed

following assistance to the Shilpi

Kendra for the exhibition:
Grants-in-aid Rs. 15,000/~
Loans Rs. 35,000/-.

The Board has also sent exhibits
worth Rs. 32,333.59 to the Shilpi Ken-
dra for the exhibition on consignment
basis.

Air Port at Ernakulam

1140. Shri Maniyangadan: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether there is a proposal to
establish a civilian airport at or near
Ernakulam;

(b) whether the location of the said
airport has been decided upon; and

(c) if not, at what stage the propo-
sal stands?

The Minister of Civil Aviation (Shri
Kanungo): (a) There is no proposal
to construct a civil airport at or near
Ernakulam.

(b) and (c). Do not arise.

Sugar Quota per Head
[ Shri Daljit Singh:
7 Shri Chuni Lal:

Will the Minister of Food and Agri-
culture be pleased to state:

1141.
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(a) whether it is a fact that the
monthly quota of sugar has been fixed
as one kilo per head for urban areas
and 125 grams per head for the rural
areas; and

(b) if so, the reasons for this dis-
parity in the distribution?

The Deputy Minister in the Minis-
try of Foed and Agrieulture (Shri D.
R. Chavan): (a) and (b). The mode
and scale of distribution of sugar, if
the distribution is on cards, is deter-
mined by the State Governments,
after taking into consideration local
conditions and circumstances. The
scale of distribution varies from State
to State and even from district to
district in some States.

12 hrs
RE: CALLING ATTENTION NOTICES

PROPRIETY OF STATEMENTS BEING MADE
OUTSIDE ON MATTERS FORMING SUBJECT
—MATTER OF CALLING ATTENTION

NOTICES

Shri Swell (Assam-Autonomous
Districts): Mr. Speaker, before you
take up any item I would like to seek
your guidance on a point that relates
to the proceedings of the House. Yes-
terday I tabled a notice, calling the
attention of the Government to the
reported entry of a fugitive person

Mr. Speaker: May I point out . . .
Shri Swell: Please hear me.

Mr. Speaker: That is exactly what
I am asking him to do.

Shri Swell: I am not questioning
your authority to reject or keep pend-
ing any notice given by us. But to-
day morning it has come out in the
papers that a spokesman of the Ex-
ternal Affairs Ministry has already
gone to the press on this question in
which he has repudiated the allega-
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tions made by the Bhutanese officials.
He has given the background leading

to the present situation. Now my
point of order is this.

Mr. Speaker: Probably he will be
satisfied if he just listens to a couple
of words from me. Yesterday I kept
it under consideration. Now, in view
of what has appeared in the papers, I
have admitteq it today and that would
be taken up. Therefore, there is
nothing to take it up now,

Shri Swell: Now, my point of order
is this.
Mr. Speaker: How does a point of

order arise on that?

Shri Swell: Please allow me only
one sentence. 24 hours have passed
since I have given that notice. Gov-
ernment could have come before this
House with a statement before going
to the press. Now my point is whe-
ther it is not disrespect to this House
that Government has gone to the press
before it hag come before the House.

Mr. Speaker: My decision is that
there is no disrespect shown to the
House in this matter if some officer
has given his reactions. That is not
a statement of, I should say, very
great importance. I have already ad-
mitted the notice and an official state-
ment would be coming soon.

Shri Harish Chandra  Mathur
(Jalore): It is not a point of order but
it is certainly a question of the privi-
lege of the House. When the House is
in session and you are seized of a par-
ticular matter, how can an officer of
the External Affairs Ministry go and
make a statement in respect of some-
thing which is pending before the
House and about which a statement is
to be made on the floor of the House?

Mr. Speaker: Hon. Members
should not be so touchy in this mat-
ter. If some news item has appear-
ed in the papers and it is found neces-
sary that at least a brief contradic-
tion should be made, saying that what
is alleged in that news item is wrong,
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what is the harm? That should be
done at the earliest possible opportu-
nity. The detaileq statement would
of course be made in the House. We
have already established a convention
or practice that all policy statements
must be made inside Parliament if
the House is in session. Moreover,
special consideration should have
been given to this fact that already
a calling attention notice was pending
and so the House was considering it. T
do agree with the hon. Members in
that respect. But I do not agree with
the view that if an immediate contra-
diction is required, even then it must
wait till we have the time to take it
up here in the House,

Some hon. Members rose—

. Mr. Speaker: Not so many at a
time. Let the first point of order be
finished. I have already noted those
who have risen in their seats. I will
give them time, but only one at a
time. Let me first hear Shri Mathur.

Shri Ranga (Chittoor): If only Gov-
ernment had been a little more care-
ful all this would not have arisen.

Shri Harish Chandra Mathar: Sir,
you have been good enough to con-
cede the point which we have raised.
You have, however, stated that it is
a brief statement and the External
Affairs Ministry could not wait. I
wonder why the statement could not
have been made here yesterday itself.
The minister could have very well
come forward with a statement. They
knew very well that a statement
had to be made to dispel certain mis-
givings which have been created by
the statements of certain people, In
the light of the calling attention notice
which had been referred to the Minis-
try, it was the duty of the Ministry
to have come forward with a state-
ment in the House itself. Then, all
this could have been avoided.

Shri Nath Pai (Rajapur): Mr. Spea-
ker, my submission is more or less
on the lines on which it has been
made by my hon. friend, Shri Mathur.
You have been kind enough to admit
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our motion on a matter which is
worrying everybody. It is a not a
party matter; the whole House is
concerned at the statement made by
the fugitive Bhutanese officials. If
the officer of the External Affairs
Ministry was in possession of the in-
formation, which was given to the
press to clear up the position, the
Minister would also have been in
possession of the same information,
which could have been easily given
to the House. You have admitted
our notice and it is ‘not being ans-
wered because they want to collect
the information. How to reconcile
this claim that they want to collect
the information and, therefore, my
notice cannot be answered in the
House with this statement made? All
the points covered in my notice have
already been dealt with. I do not
take it in the limited sphere of en-
croachment; but what exactly does the
Government try or want to follow?

Shri D. C, Sharma (Gurdaspur): I
beg to submit very respectfully that
somehow the impression is gaining
ground in the country that these offi-
cials are making policy statements
when they are not to do so. Take
the case of the atomic energy official.
He made a statement about the manu-
facture of atomic weapons. Now this
official has made some statement. I
want to ask if this Government is
being run by officials (Some Hon.
Members: Hear, hear) or by the Min-
isters or by the Lok Sabha or the
Rajya Sabha. Who is running this
Government? When these officials
are making such great official state-
ments, who js running this Govern-
ment? (Interruption).

Mr. Speaker: Order, order. Shri
Azad.

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr, Speaker, Sir,...... (Inter-

ruption),

Mr, Speaker: Order, order. Is the
simultaneous talking also one of the
programmes here? When one hon.
Member has been called, the others
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[Mr. Speaker]

should at least show this courtesy
that they listen to him.

Shri Bhagwat Jha Azad:Iwould
like to emphasis and reinforce the
statement just now made by my hon.
friend. You have already said in this
House that when we are on such im-
portant matters and when we draw
your attention to it and you are
good enough either to keep it pend-
ing or to admit it, it is not desira-
ble for the Goyfrnment officials to
come up with & statement. Just now
you have quealifitd it by saying that
it is true that the Government should
not make it but if it is necessary to
contradict it a brief statement may
be given. May I submit that in this
particular case there was nothing so
important that the Government should
not have waited for another 12 or 15
hours? The House adjourned yester-
day at 5 o’clock before which they
could have made a statement; but if
they could not, there was nothing
serious between 5 P.M, yesterday and
11 AM. today which could lead the
Government to make this statement.
The disrespect shown to this House
has been taken note of. But this
qualification of yours will give to the
officials a very big handle by which
they will use indiscriminately and do
it. Therefore it would be good if
your ruling is definite and is binding
upon the Government and the Gov-
ernment should know that when the
House is in session and we draw your
attention to something, they should
not make such statements.

Shri Hem Barua (Gauhati): I just
want to submit one thing.

Mr. Speaker: The feeling is
well known.

now
Shri Nath Pai: They are not mov-
ed by this,

Shri Kapur Singh (Ludhiana): That
is the trouble.

Shri Hem Barua: As far as I know
there was jubilation yesterday in cer-
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tain quarters of the Externa] Affairs
Ministry and these people were very
happy. They used these words that
the House was sleeping and did not
try to pinpoint this abnormal situa-
tion in Bhutan. From the statement
made by this official yesterday it can
be deduced that there is some sort
of a conspiracy somewhere to by-pass
the House whenever an occasion
arises.

Shri D, C. Sharma: No, no.

Shri Hem Barua: Because we did
not take up this matter yesterday the
External Affairs Ministry has come
out with a very long and elaborate
statement because they were very
happy and that is why they said that
the House was sleeping. This ten-
dency is a very wrong and a very bad
tendency, that is, to try to put us
into a very tight corner. I submit it
for your consideration.

Shri Hari Vishau Kamath (Hoshan-
gabad): On a point of clarifica-
tion with regard to the observation—
I will not call it a ruling—which you
made earlier that it was a certain
officer of the Government of the Min-
istry who made the statement. I am
inclined to the view that if the ob-
servation that you made is carried to
its logical conclusion, it will go to
the root of the matter, to the root
of the fundamental tenets of parlia-
mentary democracy. I believe in
the set-up that we are functioning
under, the parliamentary democratic
set-up, every Ministry is responsible
for the statement or the action of
every officer functioning in that Min-
istry, and it is the Minister who is
held responsible for the action or the
statement made by the officer con-
cerned. Therefore, I would earnestly
urge you to reconsider this matter
and hold that any action or any state-
ment made by any officer in the Gov-
ernment is a statement emanating
from the Government unless and un-
til there is a contradiction thereof by
the Minister in the House. (Interrup-
tions).
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Mr. Speaker: Order, order. Mr.
Kamath has said what he wanted to
say.

Shri Hari Vishnu Kamath: He
should be called to order. Why
should I only be ....(Interruption).

Shri A. P. Sharma (Buxar): I only
supported Mr, Kamath.

Shri Bhagwat Jha Azad: He was
only supporting Mr. Kamath.

Mr. Speaker: Unsolicited support,
of course, would have that reaction.
Why should he give that support?
Shri Bade. Does he want to say any-
thing new? So many Members have
spoken and have said the same thing.

Shri Bade (Khargone): I quite agree
with Mr. Nath Pai. I want to add this
that when a Calling Attention notice
is submitted to you, you always send
it on to the Minister and the Minis-
ter is in possession of the fact that
the Calling Attention notice is pend-
ing in the House. Why then make a
statement like this? That means the
officer must have made the state-
ment with the consent of the Minis-
ter. It is a question of the breach of
privilege of the House.

Mr. Speaker: Would the
like to say anything?

Minister

The Minister of Home Affairs (Shri
Nanda): If you direct me to do so, 1
might say something.

Mr, Speaker: There is one thing
that I might bring to the notice of
the Minister before he says anything,
because he must know the facts.
So far as these points of order are
concerned, I have said already that
if the House is in session and some
important statement, particularly
when it is a policy statement, is to
be made, then certainly it should be
made inside the House and not out-
side. But we cannot exclude the pos-
sibility of some occasion arising when
it becomes necessary that an imme-
diate statement be made. Therefore,

1722 (Ai) LSD—4.
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it is to be qualified by that sentence
always and if my qualification has
been objected to, there I cannot agree.
...... (1nterruption),

Shri Hari Vishnu Kamath: We did
not object to that. The Minister is
responsib.e. (Interruption).

Mr, Speaker: Will they kindly lis-
ten to me now?

Now, the second thing in this par-
particular case is, of course, the fact
that a Calling Attention notice was
pending. I had sent it on to the Min-
istry—and I have to—to find outl
whether they have any information
or whether they can disclose it im-
mediately or they want to a little time
because I want to avoid waste of time.
First I call them in the morning
and sometimes they say that they
have no information and that they
will collect it and that some time be
given, and they might give the in-
formation next day. In ordar to avoid
any delay or unnecessary waste of
time, I usually send tHese notices to
the Ministry. Now, this notice had
been sent to the Ministry and the
Ministry was in possession of those
facts that a notice had been given.
With that fact, of course, with them,
if it was very necessary to make a
statement, then that statement
should have ben made here, (Inter-
ruption).

That, of course, is a fact which must
be considered and in future some
precaution must be taken in that
regard. So far as admission by me is
concerned, I can now disclose to the
House that I sent it on to the Minis-
try for information and I did not get
any information till this morning.....

Some Hon.
shame.

Members: Shame,

Mr. Speaker: Order, order. Where
is the question of any shame? (Inter-
ruptions) They should have patience
to hear me,

Shri Bade: It is a question of shame,
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[Mr. Speaker]

already been availed of, and 1 hour
and 20 minutes now remain.

Shri Ranga may now continue his
speech,

Shri Ranga (Chittoor): I was say-
ing yesterday that all the political
parties which had been functioning in
Kerala up till now had had their op-
portunities one way or the other of
joining the Government of the day
from time and time and trying to
serve the people, and all of them
have come to grief. The Government
run by majority rule has obviously
failed in Kerala. It is for the Govern-
ment of India and the people and the
Lok Sabha and Parliament to consider
whether the time has not come for
them to try to make some other ex-
periment. We have tried so far this
experiment of running the govern-
ment by majority rule, whether one
particular party has been able to get
a clear majority or not; sometimes,
two or three parties and certain in-
dependent elements also had got to-
gether the majority of people on one
side and then presented to the Gover-
nor their capacity to run the gov-
ernment, and obtained his consent
and formed the Ministry. But so far
that experiment has failed in Kerala.

Therefore, I made a suggestion
some.ime ago that it is high time for
us to try to explore possibilities of
other experiments. Already in the
democratic world there is a precedent
established so successfully—in Swit-
zerland—where there is no such
thing as government by majority
pariy rule but there is government
by a committee consisting of the reo-
resentatives of all the political par-
ties in their Parliament, and work-
ing as far as it ig possible by their
unanimous decisions, and where it is
not possible, try to come to decisions
by consensus, and where that also is
not possible, to try to postpone the
need for coming to a decision for as
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long as ap ssible until they are able to
reach a consensus,

I would suggest that an expern-
ment on these lines should be made
in this particular case where so iar,
as I have said, we have had two
occasions when the President has had
to intervene because of the failure of
the parliamentary majority rule ex-
periment. Every important party has
come to grief in making this experi-
ment of political party majority rule.
If the experiment, I am suggesting, is
not going to be tried and Govern-
ment are insistent upon somehow or
other trying to gain a majority by
means, good or bad, bona, fide or mala
fide, directly through the elections or
afterwards with the support of va-
rious groups, Independents and
others, I can only say that the time
would not be far off when we will
have to plan for a third time for
presidential intervention, when he
would have to intervene anq have
his own regime there. That is not
going to be good either for that area
or for the whole of India.

Shri Shinkre (Marmagoa):
Patil has sugested a remedy.

Shri

Shri Ranga: It will be a very bad
precedent for the whole of India. If,
on the other hand, the present Gov-
ernment were try to postpone these
eiections and postpone the evil day—
and go on waiting for the next 13 or
2 years in the hope that the people
there would somehow or other settle
and quieten down and would come
to forget their past and present ills
and would be indifferent to the fu-
ture, becoming so cynical or helpless
as to be willing to vote again in a
cussed manner for their own party,
then in that way also they would only
be harbouring a cancerous growth in
our social economy and parliamen-
tary political set-up. This also will
be a development which would not
bode well for democracy in India.

~—
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1 wish to warn Government that it
would be better for them to try to
make the experiment I am suggest-
ing, the experiment of a committee
government run on the basis of a
consensus with the cooperation of
all the political parties. And what
would be the special advantage so
far as the elections are concerned?
At present, in our country among
quite a large section of our people,
there is a kind of weakness for the
ruling party, for winning their hearts.
Therefore, they would like to support
the party in power, the party which
expected to come back into power.
Whether they like it or not, however
much discontented they may be with
its past performances, they would like
to give support to that party. That
tendency has queered the pitch till
now and has weakened our demo-
cracy. If we want to overcome that,
the best thing is to give the impres-
sion, and also assurance, to the peo-
ple that whichever party may come

to be elected in whatever streng-
th, all these parties will have a
chance, of running the administra-

tion, not by itself, not by any evil or
good combination of some two or
three parties, but in co-operation with
all the political parties. Then, this
unfortunate and unhappy weakness
of a good section of our people to
favour only the ruling party can be
overcome, and the people would
have an opportunity of voting only
for those parties, those political ele-
ments in whom they have real con-
fidence, with the assurance that their
votes would be put to good use, and
that they would also have an oppor-
tunity of making their constructive
contribution to the governance of
their State.

I am not suggesting it for the whole
of India straightaway. Since this
special, peculiarly difficult and unfor-
tunate situation has arisen, not for
the first time, I want the Govern-
ment to consider this suggestion very
carefully and give effect to it in this
particular State.

Then, I wish to warn them also
against any attempt, in a unilateral
E—
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manner, of prolonging this President’s
raj. If they want to prolong it, and
if there are good reasons......

Shri Hanumanthaiya (Bangalore
City): I do not clearly understand
the experiment you are suggesting

Shri Ranga: I will have to repeat
a good lot.

Shri Hanumanthaiya: Briefly.

Shri Ranga: Let me complete the
present argument.

If they want to prolong it either
for making the experiment or for
overcoming the present food crisis
which is now very serious, it would
be very wrong and unconscionably
wrong for them to take that decision
in a unilateral fashion, without prior
consultations and without the consent
of the principal political parties and
elements which are functioning, which
have made themselves felt in the poli-
tical life of Kerala. Just because
the Congress Party alone has had
power there recently, and the Cong-
ress Government alone is running the
show here at the Centre, and the
Congress Party through this Govern-
ment alone has got the right to advise
the President at present, if they take
such a decision unilaterally, it would
be a violation, a clear violation, of
democratic conventions and decency;
if they do so it would be taken not
only by the people of Kerala but by
the people all over India, as taking
an undue, unwise, unholy advantage
of the fortuitous chance thay have of
running the Government, of reaching
the President in a constitutional man-
ner, Therefore, I hope they would not
rush to this conclusion.

I am told that one of my friends
and how a Cabinet Minister, well
known as an expert in getting votes
for them and in developing election-
eering publicity has gone there re-
cently. I do not think he has gone
there in his private capacity. He has
gone there recently, made some stu-
dies not on behalf of every one and
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on behalf of Parliament, but possibly
on behalf of the Congress party it-
-self, and certainly on behalf of this
Government, and come back and given
some advice. I do not know what
that advice is, but if we are to judge
from what has appeared in one of the
prominent daily papers of this city
only this morning, I am afraid that his
advice seems to have been rather an
unwise one, and Government also
seems to be on the precipice of mak-
ing a decision, the wrong decision. So,
before it is too late I sound this warn-
ing that they ought not to do it. Let
them stick to their own earlier deci-
sion. If they want to change it, let
them consult the political parties in
the State as well as in the whole of
India. Then, they can come to their
own decision, a decision which would
be and which should be acceptable to
all the political parties in the country.

My hon. friends asked: what is that
experiment?

Mr. Speaker: He has already stat-
ed that.

Shri Ranga: He said he did not hear
it. Therefore, if you would show me
an indulgence for a minute, I would
say that there is that system in Swit-
zerland where there are political par-
ties, including socialists, liberals, con-
servatives party for landed. interests,
eic. All these parties go to the people
at the time of voting and get their
votes, and form elected groups in
Parliament, Thereafter the President
forms a committee consisting of va-
rious representatives and that com-
mitiee is placed in charge of the Gov-
ernment ang certain departmentg or
ministries are entrusted to certain of
these members and they would run it
by a sense of consensus, not by majo-
rity rule. Simply because one parti-
cular party happens to have a majo-
rity, it does not run the whole thing at
all. They run the administration by a
consensus. The same system is ap-
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plied in England also, not for the
Government but for the governance
of their local bodies including the
London County Council whose bud-
get is much bigger than the budget
of the biggest State in India, Uttar
Pradesh. There also this committee
system is working, In Switzerland it
is working for the past 70 or 80 years.
Why not such an experiment be made
here? Here these people would be
called ministers and the combination
would be called the Ministry and the
work can be done. Somebody asked
me: whom are we to call to form the
ministry because according to our
Constitution only the leader of the
majority party is to be called in to
form the ministry. There were oc-
casions in Madras and in Kerala when
the leader of the single largest group
or party was called to form the mi-
nistry even though he did not have
a regular majority behind him in the
name of his own party. So, here also
the leader of the single largest group
may be called, in conformity with the
constitution so that this experiment
could be made within the four cor-
ners of the Constitution itself.

I conclude by reminding the Gov-
ernment and also warning that they
should not think of expanding the
President’s Rule unilaterally, on their
own initiative, for their own advan-
tage.

Shri Hanumanthaiya: Sir, though I
do not have the good fortune of hail-
ing from Kerala. I have taken inte-
rest in this problem from an all India
point of view and from the point of
view of the general principles enun-
ciated by the leader of the Swatantra
Party I think it may not be quite pos-
sible to introduce government by
committees in accordance with the
pattern of administration suggested
by him, without amending the Cons-
titution. I am one with him in
devising a fresh remedy. Let it be by
amendment of the Constitution, if
necessary and without amendment, if
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possible, Anyway, we have reached a
stage of finding a solution for this
problem of Kerala. The other gday
when this House discussed the intro-
duction of President’s rule in Kerala
everyone who spoke irrespective of
party affiliations, was unanimous
about one point.

The real disease in Kerala is the
comraunal conflict. Most of us for
over a quarter of ‘a century,....

Shri Ranga: In other areas also.

Shri Hanumanthaiya:....and some
like Prof. Ranga and others for over
half a century, have worked consis-
tently and insistently for the evolu-
tion of a national outlook in place of
.the communal and caste-ridden one.
1 am now speaking not as a partisan
of any particular section of this
House. I am speaking more as a
student of the Constitution and its
proper evolution. Unfortunately, in
Kerala, this experiment of responsi-
ble parliamentary system of Govern-
ment has floundered. Two mid-term
elections were held; we could not get
a stable government I agree in a
mood of self-analysis and self-criti-
cism we could admit that the Cong-
ress party which was returned to
power has not been able to maintain
a stable government which it could
have done. Both the times, when
President’s rule haq to be imposed,
it was the Congress party and its in-
ternal conflict that was responsible
for the collapse of the concerned Mi-
nistries. The other parties have not
been able to inspire confidence in the
people of Kerala so as to have a big
majority and form a stable Govern-
ment. Even if the other non-Cong-
ress parties get a majority in the
general elections, it is very doubtful
whether they will be able to get this
communal conflict suppressed in the
interests of good administration of
the State and evolve a stable govern-
ment acceptable to the legislature
there and to the people for the full
period of five years. Where the Con-
gress has failed I do not suppose the
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other parties will unhesitatingly
claim that they would succeed,

Shri Ranga: They have also failed.

Shri Hanumanthaiya: Therefore, it
is high time that we found a remedy,
and what I suggest today is loud
thinking. The other day, I was sore
against the Government for not pay-
ing proper attention to this problem.
This is a problem which deserves the
attention of all those leaders of Gov-
ernment wWho are in a position to
evolve a new formula. I am very
happy at least today there are some
Cabinet ministers. The other -day
it was entrusted to a Minister of State
who could only give a routine reply
to this all-important question.

First of all, I will analyse what the
defects are in the usual, routine way
of handling the situation. As soon as
the Ministry is dismissed in the way
it has been done, the whole struc-
ture of Government is handed over
to the bureaucracy. All of us fought
the British imperialism more for the
mistakes made by the bureaucracy
than for any other defects we found
in that system of government, (Inte-
rruption). It may be, but indepen-
dence was an urge in itself, apart
from other high considerations. The
day-to-day administration carried
out by the bureaucratic system of
government came in for criticism at
the hands of every party and every

individual in thig House. @ The word
‘bureaucracy’ was tabog in the
mouth of every speaker Wwho

pleaded for a system of good govern-
ment. In these days of democratic
system of Government, where socia-
lism has also been added as an rein-
forcement to the Government, to hard
over the entire administration, be it
for a month, half year or one year,
to the bureaucracy is to go against
the very spirit of the Constitution,
against the very fundamentals on
which we are working after we at-
tained independence, Whether it is
the communist party or the congress
party or any other party, I am gure



3831 Demands for

[Shri Hanumanthaiya]

they would resent as a matter of dis-
respect to the principles of the Cons-
titution, disrespect to the people of
Kerala,, disrespect to the parties of
Kerala, that automatically a kind of
bureaucratic government should be
imposed upon the people.

Secondly, whether we are leaders
or non-leaders, we have got a kind
of mental laziness. When we do not
exert ourselves, we ask the ICS offi-
cers to exert themselves for our sake.
After all, the Secreiary, as the name
denotes, should not be allowed to
lord over things. Secretary is a sec-
retary, The Constitution and the de-
mocratic principles envisage a Sec-
retary to assisy in the way he deter-
mines policies, programems and tempo
of the Government. It is not for him
to advise as to how the administra-
tion should be run. If we presume
that the adviser is better than the
master, a day will come when the
people will choose the adviser himself
to be the master.

I am totally against this point of
view that a Governor should be in-
vested with power to govern Kerala
for any period. I am much more
emphatic that ICS people should not
be sent as advisers to the Governor
to carry on this administration. The
whole structure of making the burea-
ucratic administration complete in
the matter of controlling the adminis-
trative machinery is alient to the
spirit of democracy. We are doing it
as a matter of routine as though there
is nothing else to be done. That shows
we have not got the menta]l calibre
to think in terms of alternatives to
devise a new formula which will sa-
tisfy the needs of the situation and
also the demands of democratic rule.
My first suggestion is that the people
of Kerala must be governed democra-
ticallv, In this House, there are Mem-
bers of Kerala elected from Kerala.
In the interregnum between the day
of dissolution of the Ministry and the
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coming into office of a new Ministry
in a constitutional way, let there be
a kind of administrative committee
or advisory committee composed of
Members from Kerala. I do not mind
the name of the committee. In the
absence of the local legislature work-
ing, the Members of Parliament from
that State must be entrusted with
the responsibility of that legislature.
Even under the Constitution it is like
that today. Today every measure
during this period ought to be appro-
ved of by Parliament. That power is
there. But it becomes nominal and
technical when the Government is in
somebody’s hand and the Parliament
is asked to vote. Most of us, who
do not belong to Kerala, do not take
so much deep interest in their local
and other problems. We merely sup-
port whatever Government sponsors
in this House,

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Just now you said it is a
national problem. Now you say we
do not take interest.

Shri Hanumanthaiya: My hon. fri-
end, Mr, Kamaih, having taken so
much interest in parliamentary aff-
airs, is 5till wandering in the desert.
There is a way of taking interest...

Shri Hari Vishnu Kamath: I hope
you are the only oasis in thae desert.
Let us have water from you, for the
treasury benches—the Ministers—
also.

Shri Shinkre: For this House being
turned into a desert his party is res-
ponsible.

Shri Hanumanthaiya: Therefore,
Members of Parliament from Kerala
must be made responsible for the
administration. Either by a conven-
tion or even by a constitutional
amendment, they must be able to
carry on the administration. Sup-
posing they are able to agree amongst
themselves, irrespective of the party,
upon a particular individual, let him
act as Adviser to the Governor for
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the time being instead of an ICS offi-
cer. Or, if they agree upon two or
three people, let those Members be
advisers to the Governor instead of
ICS officers. Members of Parliament
are as much electeq representatives
as Members of the local legislature of
Kerala. In the absence of the local
legislature, these duly elected repre-
sentatives must be entrusted with
the responsibility and the duty of
governing the affairs of Kerala.

I make a humble suggestion to the
treasury benches. I read a report
that they are sending another ICS
officer about to retire to be made as
adviser. This idea of requisitioning
the services of ICS people for every-
thing from steel plant upto anything,
does not bring credit to the leader-
ship that has been evolved jn India.
We have fought for a democratic sys-
tem of Government in this country.
Secretaries must remain Secretaries
and nothing beyond. Merely because
there is a big majority in this House,
I would appeal to them not to break
the spirit of democratic rule which
we have established after a such a
long period of suffering, to make ijt
again a sun-dried bureaucracy in the
name of something else,

The leader of the Swatantra Party
found fault with the idea of postpon-
ing the evil day, as he put it. He is
apprehensive that the Government
run by the Congress Party is think-
ing in terms of postponing the elec-
tions because if elections are held to-
day or even after a few months, the
Congress Party may not be able to get
a majority. That is his apprehension.
So far as I am concerned, I am not
in the confidence of Government or
in the confidence of the leader of the
opposition either.

Mr. Speaker: Then he is in a very
happy position.

Shri Hanumanthaiya: I will, there-
fore, make a disinterested suggestion.
In Kerala, we have had so many
elections. The cost of the elections
to the Government cannot be made to
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be incurreq time and again without
paying proper attention to the advi-
sability of such an expenditure.
That is the Government’s side. There
are the political parties also. Some
parties. may spend more, some parties
may spend less. It is again a con-
vention, Some of us think that these
general elections many a time ger-
minate seeds of corruption which
subsequently come to the stage of
asking people to appoint commissions
of enquiry against ministries either
here or in the States. Therefore, let
us not take the holding of general
elections as a good in itself. Gene-
ral elections as the Constitution con-
templates must be once in every five
years. Now, they have held mid-
term elections in Kerala. We are not
wiser nor were we able to solve the
problems that confront the stability
of Government in that State. So
people would agree that mere hgld-
ing of another election is no solution
to any problem.

Shri Nambiar (Tiruchirapally): This
is also equally good for the whole
country; you can go on without elec-
tions at all and rule from here as
you like.

Shri Hanumanthaiya: If the hon.
Member had cerefully listened to my
speech, I think I have alreay stated
that it must be held once in five years,
I never made a proposition that elec-
tions must not be held. It must be
held once in five years. In the in-
term period I have already made a
suggestion which is fully democratic
and which answers to some extent
even the idea sponsored by the lea-
der of the Swatantra Party. There-
fore, elections must be looked at
from the point of view of their cost
and other consequences. If you exa-
mine from that point of view there is
mo hurry to hold the elections.

Shri Surendranath Dwivedy (Ken-
drapara): And leave it in the hands
»f the bureaucracy.

Shri Hanumanthaiya: I know the
situation in Kerala is such—and hon.
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Members from Kera.a have already
spoken about it—that even if you hold
another elections - within six months
you would not be able to get a stable
government there. It is not my ap-
prehension. It is the opinion expres-
sed in this House during the previ-
ous debate. Therefore, this general
election is not going to solve the
problem that is before us. So, even
if the elections are postponed let us
not worry. Let us concentrate our
mind—all parties, the Government as
well as other parties—in evolving
some kind of a form of government

" which will answer the day to day
needs of the people in Kerala as also
maintain the fundamental character
of a democratic system of govern-
‘ment.

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Speaker, Sir, I would not
normally have taken part in this dis-
cussion, but I happened to have been
in Kerala yesterday and the day be-
fore and I thought I should perhaps
intervene in the proceedings. I was
also tempted to do so when I heard
my esteemed friend, Professor Ranga.
Some how or other he reminded me
of a story I heard about the Duke of
Devonshire in the Nineteenth Cen-
tury. It said that the Duke, a very
‘worthy man, dreamt that he was
speaking in the House of Lords and
when he woke up he discovered that
he was actually doing so. I felt, after
Professor Ranga’s speech, that per-
haps we could make even sleep-walk-
ing observations in regard to this
subject.

But, Sir, we are discussing the
Supplementary Demands for Grants
Telating to the Government of Kerala
which for the time being is vested in
Parliament, which  unfortunately
means that it is vested not so much
in Parliament as in the hands of some
of my hon. friends on the other side.
This is a matter which has been men-
tioned even by my hon. friend, Shri
Hanumanthaiya in a way which I am
very glad to be able to endorse.
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There is pothing in this statement
or in the other volume—I do not
know whether this is the same thing—
to indicate that Members of Parlia-
ment irom Keraia who are supposed,
when the President is in the piciure,
to have something to do with the go-
ings on in that State have vetted
these Demands. If that is so, I would
like very much to know. I would
very much like to have it done by the
Government. Since there is no legis-
lature there, there is no so-called
properly elected government in
Kerala and since there are several
Members of Parliament on either
side of the House who are members
of some kind of a non-functioning
committee, they might be given some-
thing of a job of work to do parti-
cularly when a_mater relating to the
Supplementary Demands for Grants
are coming up. I do not think that
has been done at all.

There is this perpetual reliance on
bureaucratic methods about which
Shri Hanumanthaiyg has made a very
telling reference. I do not see why
we should always try to foliow in
the footsteps of the people who lord-
ed it over us for nearly two hundred
years, and when the Presiden; by
proclamation takes over the adminis-
tration of a State he acts exactly as
a Governor of the o'q days under
the Government of India Act would
do under Section 934 or some such
section which was in operation in
those days. And, in the Constitu-
tion—there are some of the fathers
of the Constitution who are sitting
on those benches—bodily the statu-
tory language of the old regime is
incorporated in a charter which is
supposed to represent the finest senti-
ments of our people. This reliance
on bureaucracy has gone too far and
because of this unimaginative ap-
proach—it is only because of this—
the Congress has come to the pass
that it has reached ijn Kerala.

Sir, as T said, T was there only yes-
terday and I left there only yester-
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cay morning. Whnenever 1 go 1o
nmerala 1L gives me a teeling tnat hece
b d unigue regiun 01 our counu‘y S0
rich i the loveuness ol nature witn
wruen 1l abounds, so much of an
example of the composite culture of
cur people wnere Hindus, Muslims,
Cnnsuan, Jewish and otner strands
nave come together, so much of an
example of the advance of our peopie
inellectually—i1or literacy was at the
mighest grade in that part of our
couatry—and with a population which
has shown political awareness of an
order which is almost unprecedented
in any other part of our country.
Yei, with this wonderful tower of
gualities here js a people who seem
tvo be condemned to, what Shri Hanu-
manthaiya said, an unstable govern-
ment. [t is as if the Gods hagq or-
dained for them, before the people
were born in Kerala, that they would
ncver have a stable government of
tacir own choice. Whatever the Gods
may be, surely the human being has
ot guts enough to go against the
crdination of the Gods. I am sure
the people of Kerala do not fancy
unstable government as such and it
is only on account of the doings on
the part of the administration, it is
only on account of the particular
ineptitude of the Congress leadership
which had inherited the glorious
traditions of the past but could not
live up to them, that Kerala has
reached this peculiar position. There-
fore, in Kerala we find an epitome
of all India’s problems, and 1 think
some indication of the solution of all
India’s problems would also come
from Kerala. The Congress in
Kerala has paid the wages of its sin.
Tt is nearly dead, and it is because it
is no longer alive and kicking that it
is thinking in terms of trying to do
‘away with the possibility even of
the electoral exercise of power by
the people of that region. This is the
point  which following Professor
Ranga I wish to submit to you, that
we have noticed with gerat perturba-
tion reports in the papers, of what
authenticity, I cannot say, that the
Government is contemplating an in-
definite prolongation of Presidential

AGRAHAYANA 17, 1886 (SAKA) Supplemeniury 3033

QGrans (Keruwy

rule, and Irom widt SAOLs Hauwuad-
lalya says, 1 Sp.e O Ius Piuacascd
lack ol ainiation with divse wuo a.e
on the Ireasury Bencnes, ne uas also
given some idea of his nuna,wiich 1s
veering 1n the direction npow tnat
there should be election only once in
five years ail over the couniry and
that mid-term elections, which cust a
great deal, should not take place. 1
do not know wherefrom we get this
fixation about the five-year rule. Of
course, the Constitution says that this
House cannot extend its life for more
than five years unless it takes re-
course to some extraordinary provi-
sions. But that does not mean to say
that we are going to have elections
only at one particular point of time
for the whole of the country and jf
any mid-term elections are necessary
in a particular region they shall not
take place. The question of cost has
possibly been mentioned by Shri
Hanumanthaiya as a feeler, which
would later on be seized upon by
Government in order tp bring about
a fulfilment of its desire to push off
the elections for as long as they care
to do so. But they do not reckon
the cost which is otherwise being in-
curred in the country, the tremendous
waste which is taking place, the ut-
termost example of extravagance
which under the clock of emergency
this government has been practising
since October|November 1962. I read
in the papers yesterday—I was not in
Delhi; I was on the way from Delhi
to the South—that g very large num-
ber of high posts were created, Deputy
Secretaries and other people, more
or less of that category. Their in-
crease in number was fantastic and
several crores of rupees have been
spent after the emergency came intn
the picture because payment had to
be made to these highly-salaried
officers who were proliferating. So,
let us not talk of the cost of elections
in Kerala or anywhere else.

13 hrs.
Let us also remember that the

British example tells us that while
the British House of Commons can
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easily have its lease of life extended
up to five years, general elections are
generally held within very much less
than five years’ time because jt is
considered desirable to assess the
feelings of the people. Shri Hanu-
manthaiya is going away, but he....

Shri Nambair: He is coming back.

Shri H. N. Mukerjee: I do not wish
Shri Hanumanthaiya to be deterred
from prosecution of whatever pro-
grammes he had in mind. But I am
not able to understand why this idea
should be there that, we are going to
have elections only after the expiry
of five years. We might have elec-
tions as quick as ever it is possible,
when it is necessary to ascertain the
wishes of the people.

Here in Kerala what has happen-
ed? There the elections have been
necessitated because the Congress has
been found wanting. Naturally, the
Congress has to come before the peo-
ple, lay its cards on the table and if
the Congress is again returned to
power, it will do so, but this will be
the moral thing to do, the politically
ang ethically correct way of proceed-
ing. Therefore, it is only desirable
that elections which tave already
been announced should take place
and there should not be any undue
prolangation of Presidential rule.

Kerala might have a peculiar com-
bination of political groupings and
that sort of thing, but that is neither
here nor there. The people there
have their own variety of political
awareness, which I consider to be of
a very high qualitative order. They
have the right to express themselves.
Therefore, I feel that there should
be no unconscionable delay, as Shri
Ranga put it, in regard to this matter.

dn regard to the administration also,
I discovered how the people of
Kerala have got utterly disgusted
with the administration of the Con-
sress, and that is why it is desirable
o have people of goodwill combine
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ed in order to set up a kind of admins-
tration which will really bring solace
to the anguish of the people there.
This is something which we can try
and work out. I have been hearing
about so many experiments, some-
thing after the Swiss model, which
I could not follow how it can be ap-
plied in the case of our country.
Shri Hanumanthaiya also made cer-
tain sugestions. But, I am astonish-
ed, for instance, when the President
takes over or when the Governor is
authorised, neither the President nor
the Governor condescends to think
of some method of associating the
representatvies of the people; even
in the gabsence of elections, they do
not try to form committees which
would be comprising people who are
more or less representing the people
according to the best judgment of
the Governor or of the President.
What the President or the Gover-
nor does is to requsition the servic-
es of some senior ICS officials, as
Shri Hanumanthaiya pointed out.
This complete bankruptcy of imagi-
nation and originality shows how we
are incapable of thinking in terms of
bringing about really constructive
experiments in political  action.
So, let us not talk too much of poli-
tical experimentation. We have got
the parliamentary system. Let us
try to work it as best as we can. It
might occasionally be diverted by
peculiar conditions in certain parts
of our regions. But that is no rea-
son for stopping the right of the peo-
ple to exercise their franchise in an
open way.

Therefore, I would suggest that there
shculd be no prolongation of Presi-
dent’s rule. On this occasion, the Gov-
ernment is represented here, and the
Gevernnient should come out with
very categorical statement, repudiat-
ing what has appeared in the papers,
namely, that they are seriously con-
templating, or have even fairly made
up their mind, in regard to an indefi-
nite prolongation of Presidential rule
and the postponment of the elections
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in Kerala. That would be proceedings
which would really hurt the feelings
of the people of Kerala in such a way
that that might lead to costs being
incurred which Shri Hanumanthaiya
would find it almost impossible to pay.
Compared to that, the cost of an elec-
tion would be very much less, and that
cost would be in keeping with the
political and ethical conduct to which
Government ought to be morally
committed.

Shri Surendranath Dwivedy: Mr.
Speaker, it is unfortunate that the
constitutional democratic Government
in Kerala should have broken down
and there should be no State Legis-
lature to go into the details of the
supplementary demands which are
placed before this House for the con-
sideration of Parliament. However
vigilant and alert the Members of
Parliament from Kerala might be, I
do not think they would be able to
scrutinise these grants in such a detail-
ed manner as a Member of the State
Legislature would have done.

But, before this House is called upon
to vote these grants, I would like to
have this assurance from Government
that there would be no perpetuation
of the President’s rule for more than
the period provided in the Constitu-
tion at present. The dates of the elec-
tions in Kerala have been announced
and we have read in the papers that
the Election Commissioner has visited
the State in order to finalise the
arrangements regarding polling. In
the mean time, there are reports in
the press that a statement has been
issued by a Cabinet Minister saying
that elections should be held only once
in five years and there should be no
mid-term elections. This is a matter
of great concern to all of us. I do not
know what weighty reasons led this
Government to come to this decision
excepting party-politics considerations.
There is no denying the fact that the
‘Congress Party in Kerala today is in
a very bad shape and probably an
assessment of the election results has
been made and they are apprehensive
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that they would be reduced to a very
hopeless minority in the mid-term
elections. The problem, from their
point of view, has assumed such
serious proportion that it is reported
that a Cabinet sub-Commmittee has
been constituted to study this pro-
blem. This only shows that the ruling
party is not really serious or sincere
about establishing good and health-
conventions and precedents for tl
country as a whole. Here I would lik-
to draw a parallel. As we all know,
there were mid-term elections in
Orissa, just six months before the
general elections 1962. Although the
people of that State preferred general
elections, which were to take place in
1962, this Government thought it pro-
per to force mid-term elections in June
1966 because the late Prime Minister
told us that he did not want the
bureaucratic government to last even
a moment more than what is absolu-
tely necessary. Therefore he held that
the elections should be held as quickly
as possible. In spite of the fact that
the weather conditions were not quite
favourable for holding general elec-
tions, elections were held in Orissa.
Probably at that time they took into
consideration as to what would be the
ultimate outcome of that election.
This mid-term election gave them a
majority.

Here, in Kerala exactly for that very
political reason they are today think-
ing for postponement and want to
make it a general principle that there
should not be any mid-term election
in the course of five years. It is a
dangerous principle if it is really
accepted, if the Government wants to
force it by the force of their majority
in this House and amend the Consti-
tution for this purpose.

The question of stability in Kerala
and in other parts has been raised.
Mere majority does not give stability.
The Communist Government in Kerala
had a majority behind it; the Con-
gress Government which has fallen
also had a majority behind it; yet,
there was no stable administration.
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The democratic machinery is failing
today, not because there is a lack of
majority but because of corruption and
inefficiency and because of lack of a
clean administration. Unless that is
looked into, we will only be thinking
aloud, as Shri Hanumanthaiya has
said, of this experiment or of that
experiment and blame the democratic
machinery as such.

Parliamentary form of government
has been accepted in this country. We
have introduced election even in the
rural areas at the panchayat stage.
What is the thinking of the Govern-
ment, I would ask, if, suppose, six
months after the general elections
there is such a situation that at the
Centre itself the democratic machi-
nery does not work? Do they think
that in that case the'e should be
President’s rule at the Centre, for the
whole country? Should the Constitu-
tion be changed in such a manner that
for five years to come there should
be no elections in the country? 1 fail
to understand the logic behind this
thinking. I emphatically demand that
there should be no change in the sche-
dule and this Government should make
it clear to everybody that, whatever
might be the political considerations—
if they want to value democratic
tenets—they would abide by the time
schedule and hold the elections in
February as has been announced. If
they do not do it, I am sure, there will
not only be discontent, but what we
find in Kerala today, that is, the move-
ment, which is for purely economic
reasons, may take a political turn
which will not be to the interest of

. anybody.

Nobody likes that in a democratic
country there should be a political
movement for invoking the Constitu-
tion which a democratic government
sitting at the Centre would deny to
the people. I do not like such a situa-
tion to arise. Therefore I would urge
that this question should be borne in
mind and the Government should take
note of it in time. The Finance Minis-
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ter, Shri Krishnamachari, who is a
senior member of the Cabinet, must be
able to announce here and now that
there should be no change so far as
elections in Kerala in February are
concerned.

About the Demands I have only to
say one or two things. As regards the
food situation, as you know, they have
introduced rationing. They are air-
lifting foodgrains from different parts
of the country; I do not know at what
cost. )

Shri A. K. Gopalan (Xesergod):
There is no airlift now,; there never
has been.

Sh'i Surendranath Dwivedy: There
never has been! But we read it in the
papers. My hon. friend, Shri Gopalan,
says that it was never so. However,
the supply from different parts of the
country has been expedited. I do not
know whether because of the supply
of wheat from Punjab the price of
wheat in Delhi has increased.

The demand in Kerala today is not
for 3} ounces of rice or 4 to 6 ounces
of wheat which they supply in the
mofussil areas. I am told that only
in municipal towns they are giving
six ounces of rice and six ounces of
wheat; but that is only in very few
areas. What the people there demand
is 12 ounces of rice and 6 ounces of
wheat. That is the minimum that
they require. I do not know whether
the Government is in a position to
supply this and whether the distribut-
ing machinery that is functioning in
Kerala today is capable of distributing
it efficiently. There are reports in the
press published only yesterday or
today that even the present Kerala
Government under the Governor’s
rule has demanded that there should
be a uniform rate for the supply of
rice. Even the Government supply is
not being given at a uniform price. I
do not know why it is so; probably
the hon. Minister will clarify that.
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The second thing which I want to
mention is this. I am told that in
Kerala there is the National Highway
No. 47 and the West Coast Road but
there is no road bridge on that road.
Presently places like Chalakudy, Kuru-
mali and Baliputam are using the
railway bridges and the railway
bridges are being closed for road
traffic. It is suggested that there
would be ferry traffic and these roads
would be closed. If that is done, there
will be great inconvenience to the
general public as these are the main
roads for the whole of Kerala.
The Government would apply it mind
to see that regular read bridges are
built there as soon as possible.

Lastly, a demand has been made in
this House by an hon. Member from
Kerala that although the percentage
of literacy there is higher and in the
matter of education Kerala is much
better than any other State, there is
lack of technical institutions. I would
urge that the Government should take
steps to set up some technical institu-
tions during the next year; not that
they should wait for the Fourth Five
Year Plan to come but they should
take it up next year and Kerala should
bhave the benefit of technical know-
ledge.

A qo fao dtat (mem)
TEAH FEIRA, FA ¥ AT A0 g I3
g 3T F1 F a9 qEedt ok mf &
1Y AT wIE | FF I § egafa
FT WTET W0 F7 frar om@T 2 3w oAy
I Y eeiied iz 3 g ¥ @
@t g § T ST 3w AW
qIET F AT AT gT § q4T ST FS
FR AT gIEdt A aTE § W wer
T ], IEEY A agq A ¥ g R
FF I AT FT T FO AR AT A
WWW@W%liﬁo T oF
T F AT qEE X AE AR A ww
AR F o1 &1 79 g% ag @i
;I A oA oI T
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¥ w7 2, gz 99 39 o & #fgw &
T AT &7 FUT @, IT A FT FAT 2
oz | 3 AN &7 AT e A
e § fowigw ¥ g 30 F F
IR ¥ wade qifew aa T faar &
T AT faet 95 F@ET 7 SEFT FTH!
fos omar &) wfew gg ¥ TR
TqT 571 & % a8 I A fa=ng
gfF agigdmm gl ar A g1 I
o7 2T g & fF o9 oA & A
H AT AW AGE g ATfed | I
¥ o duw ar dar grav 31 3@ A
FT T IAFT T@A K AET R
I F ST RA &, S & a7
ST ZATST & AT A F AR A AT AA
F T R A AT X UEA A AT
T T TFATHL FT a1 G F AGL
g F WTE | TET AF T 409 77 4
2 % 377 & 37 A9 gER AT Q1
AT QI HIT F R F), ATEH T AT
feq @@} 1 &4 &7 w fmafy 2,
A qifeqt &1 FIT A7 AN FWOSAT
W], I9 AT A1 gW Am  feege
we g fe g ae A e sy 0 am
F1 dfqums & TeET AT, W W9 A
& 7 afes F1X 3w F W, 99 O®
swar| fear ST =15y & i W
w_W W § faar SwAqifaw a@R F
7 ¥, TET T AY GCHIC T 99 F A&
1 T 7€ e w3 o w1 g
F AT HIAT TATTRT a1 FI NAT
dg 9g7 FT I TARA | FE 9
TTF S 34T, A1k AT e o
9Te &1 I 18 Qorawe J17, fFa ary a3
sranfea R, a8 ame ¥ war s
™ ¥ g F g qfawT @ 939
¥ o7 Srar @ FEw 9d Fv feafa
F AT AT AT AT A R gIEH
T &1 aft graeg Rt aTg &1 & @
T § Wfau F oo Q% ¥ FH &
T | Fq7 qfqE= F FH FE F 0P
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[=f Fo Taro Ya3Y]
¥ foay g1 faog & oaawr & OO
JATT FY A0 I7 gF I &1 A7 fawew
R WX H AN IF FY qG I AW
F F FAT TIOS F GHAT 2| 3T
grreg § g7 g0 § N1 39 g N
IZT IX TIST T J FFAT A7MGT |

13.21 hrs,
IMRr. DEPUTY-SPEARER in the Chair]

7g g1 % ag AR sufFrm fa=me
T TIE FT I FT Afaqt § F1
qraeg A8} , T F 19 F1E qraey
2T &, 37 a1 FT A F F1S qTER
g 4571 31 @F W AT gH 0AE
FT 9% § fr ormw wea ¥ @1 @
&, TAY AR AT IE 97 {9 q<A §
AR IR I @ & F 3 F =
T TFiT GIPTC T I AT 998 &
T IO IT T AT AR F AT 1007
1 AT T I LT AT A0S |
TH AL F HR gved # {54l ffame
AN FIrASTTIT IR AT F7q fear
Srar @ A 3T J A & faAT Howw
21T & {5 75 99 947 % safea fasme
27 g, afeF <H ¥ 3 TP ¥ TR
& fa=e St & e @y § AR
a3 TEAlfa® 30 F qvee qar 37 9% 7=t
F AMI F FTT R F gL ATHS
# Fa7 sfifsm 1 & 39 w1 @A
& g {67 a<Fe 39 I &7 fAg
FUIT )

TF WRAANG TEA AT A AT
T weEdT )

st o Fro 9t : I FT BITA
qR F g W ¥ 439 F AR A
oA fau @1 AR faemd & wf9-
f@a ot T A S gwaar
HqX gRTA f&¥ 1| I AR 79 A
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¥ gz w71 fa oagt ™ wE aRfent
a1 &Y Sy =g d 1 foegia o asiam
fer € 7, 9gr a% 9 |@AA B, 37 A
&1 w1 F fay e g € fF g -
Fq g A7 73 AfgT | T I 719 &
a5 & § 719 7% 3 5 7€) oo g
aifgd W 4@ F AW F A T
grT Tifey fF 7 oo e F 57
gl #T TEHIC FAra 1 F Ay oawmar
g fF st o Fa aoeT o FAI g,
ag 19 39 F fag A agT 6 o
21 3 # e fax X Ay A
T T G| A I § HAF AT
HHe &1 IG1 F ARO FT A 9 A
2 F¢ fEqaE w71 & fay stew
frar 91 wI 1 AW AW ¥ I
wadtfas fagra zme sme £ fr
&7 WX FT qTU & AN 8¢ 9% 7 |
og 1T &1 AT T qGT FT FAT T
agi #1 StaT T AEfe A gy w0
7 g YF I@ AET AEF T7IS
T AT5o@IoTTo, FT HATEoToTHo
T FT FET T, I A F AT
IT FT F@TE F AR Y KIS TqFEY
@ § iy w@faa § ag g% faan
gar ¢ & 7 w5 I g sffafagt
F g GTHIL qATT | I qEE |
qF =ez ¥ A Fw4T g fF ooy o
FELT AT A FLFE N @,
JME 37 WG FHT K7 agr 9T FIE AT
feaf 21, =T w09 79 TT 39 T T
AT Z1 AT A &1, 81 9% TAFT Ao’
¥ FeAT FIT (4 | WA A /TN
¥ FAF T 99 H U6 ANIS §, 98 T
¥ § §F § 9§ 9gAT A T &
I ¥ FTC 3T qAEE w1 AT
g1 gfem SR ITE
L o S s SR SR € 1]
saaT g 3 9w & fay g
e o dfewen wfa@ w7 &0
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I qrt AT ey ) Fraw w4
F aey g fagreg 9&d & f5 wwat
FANI HIT YA &GT4 T T qTF &
FT qET TAPH FAA A |

Jgt a% 3 fewrsw w1 gEw
2 ST F I HFE gy AR
FIT FT a0 TG, IT X 1T F A
AANT AL R 1 T A9 B ATAY H qF
¢ g9 A3 grar & T 7 wea-
fo feafs o amfas fegfa & art
¥ T QAW qT T 9T IS
I AT @Y &, afET 27 #18 aga
% AT faarg =7 qrren w1 & ) frew
3o fzdl & ¥ & &1 waraw @
qFe IoqF g1 &, Fog w1 & w AT
faamz grar &, f59 & a1 § wisl ax
gz ¥ 99T g1 AT &, sw AR F A
qTHT H ST TURS & IW R FA4q &
ford F3T & IfaT wwgm ) AW A
arear g, foar & @it & geeie A
qiw @ 8, 99 & fawy F w1 qaNg
T T GRT WE  qH T AT
g9 § fF g wifase &1 waw amy
2, afa s fase &1 e @ A
q, T I I T FIA Y, a6l T
SrarAT YfrFeIT oW @ iy A
YA 9§ T4, TN ¥ § Iq 92w
& quend g & Sy a7 A5 I A
g g 1 dfew uw awerr
F AR FAF TN | qg qF awET
g & & 39 ¥ &t @ awenm &
wFFT ®7 JgA F1 foam 7z @ A
qEEAT & 7 I T AW FY gHAT ¥
g FIE T § | I F AR FH
F FT A TAFT &, T 7 ) qIAY
& Tt #T I IIT §, 9¥ I T &Y
g aft w07 & wT w1 fawre @
AT & A farT g wO) §F aeetr
fsd 97 gt 9% FT Y qgi I HqAAT
1722(Ai) LSD—S.
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T | wR g ¥ By freer o,
AR &7 75 7 5 e daer g ¥
¢t a1 3z wO} famw ¥ wafamar
Yo FETEAT 18R F AR AR
# fawre & | & Fo wwAn § oAy
TEAS g AT & z=7 R, fow
FT qTT WAFT AR faFe &9 X =
F Y AR AT gFE F w7 A J@w
&t frem 1 A7 AT & w9 ¥ o
ame & F goq gt s sy
TEFT St w1 g fow F I & wwr
fir ewrdr afere < & &7 W v
aret § fF = wOT F w9
7T T F WA F 7 A7 w@qra-
aF Y g 919, AfFT AT F Ay
¥ ww TaraewEt g AT I Ay N
T AT AR A1 yrw T g
T 7 AT AT A wfww g
foew famt 77 & frama @y
g gaT, S s s &
foet g€ @Y, fow w1 g7 ¥R & At
e ¥ w37 fage Ay & 1 9T A
gz w7 5 frewr qog ameil § -
AT gfT 9T T wigTF TR T ™
¢ fog &7 fovrmm 2t & ) fw & a
¥ faaer Afqar o § 97 F7T @™
qEET ¥ FIS TE TG | £W A
7% ¥ @ @ gur i & A s
¥ fow ar &1 g gFM SR fa
a7 #1 TN gem | fE et ¥ Y
FEHT AT SR ¥ AR AT
AT fm Tt & @ oW g oo
A HEwANEdT #T IE § Iq A
T {IF FT §H AR 9 #T FHEA
FI £ T A § To F9 g1 TR
2| BT A FwET F gm0
g W1 wwem § qg SHE B ogwen
2 ¥ ) faw W go & § wEew
T §%aT g % 99 R T Hyrawy
qET g &, Tgh I AW F a1
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Ay
[fr 7o fime <]

Tga Ai6r §, 9 & G g IR
Piag T @@ & % 57§71 g0
Y A F fF) TF F AR NEEA
gy foer gRm 1 g W § gHY TgT Y
@ F A E AT AN ogET Qe
w1 9d, §5 T-AE IFA Gfaga
F &, T W I $T 3, AL AT
N T F SR BE 79 & Ig AW
W F TN g e § 1 BR
B THE A B FIW ST HAT T
R I I AT g IT H 3G TR F
BR W g8 A& I F GHT HA
9 T FFAT & | R F FAT 70507
g o & zror oAt st &1 garar
IS | g TF Q& Hig 9 W W
wafs g7 F1 39 g/ a89er F) fwar
T frdY &7 ¥ g9 FTT AT 1 WX
¥ Ty AEF T Y W FEIR AT
F A F AN AT ATE A AE T
I FY 70U | T gy w1 A
A F IR gER 0w ¥ e
R | W TF W 49 ¥ HST G
LT F 5T T & fa¥ qro gdAo
¥5o F FRL AT { AT JIH F1 yqf
FTH HU( TT % R I Fr A= &
a0 ¥ g &8 7 g 1w T
= A g W w7y § 5o
eIt Y qF SET e % <R
g a1 “Sifqwrm v & oifedt” ofe
F AR AT E QA W A 4T ww
T § ) ¥ @ A a6 wae
& ¥ FZ AW fF wS W awaw
T I A A, afew AR W A
8 A 7 g g A& & awdl, 7@
FEET AR W 9T 7% - fw gEr
AFR O &7 & 98 @ & 1| 99
w A ey fr g w1 qfw 3
AT AT @GN TG
wRu ¥ FOfawE a6 gifeer =
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w0 2, Afew wma A Tyt ) A
st orE o @ & 1 e F A &
7% & f i@ oFs, & oS, AW S
gfeem ofErd &1 2 Ry v @ wiw
TFS ¥, & 0FS ¥, T I ¥ *
gfcr afE W& T | [ FA
% 7g 78 FaaT 6 A QAT AeATISoH
w7 ¥ IW W G A, AfwA
W Y FH OF A9 FT AW F AW
@ g 5 GeEr few oaw X
&M | T w1 ag T § i dRET
S F T FIA § q@A, AT THA
B TF FA Y TG, AT AW qAE BT
sareT aX feet gl § owe ¥
T3 | T qONT AT & | I F G TS
o1 feamr § @ W@ AT o9 % ™
= TEITE ¥ feE @ 9 a9 aw
7z waw &1 gwenr i g g
T & gwdy 2 |

AR St &Y A1 AT W A T
¥ gl & A #, foeror aeand &
ar &, giff e F AR F A T
qeE F aR ¥, 89 1 § @
F@T § W A w7 g 6 T A
R ZR0 W T F fFaml S S
faemm

Shri A. K. Gopalan: Mr. Deputy-
Speaker, Sir, I thank you for allowing
me to participate in this discussion fer
some time.

At the out set, I would like to refer
to the question of elections in Kerala.
1 do not want to repeat the arguments
that have already been advanced,
favouring mid-term elections, but I
would like to put forward one or two
other arguments. It is said that the
elections in Kerala will be held after
some time when the elections are held
in other parts of India. I want to
know why a similar decision had not
been taken before when the Commu-
nist Ministry was dismissed in Kerala,
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and why Government did not think
of postponing the elections at that
time also. My hon. friend Shri Ranga
has suggested that a new experiment
might be tried in Kerala in view of
the fact that several Ministries had
broken down there. It has been stated
that twice President’s rule had to be
imposed because there was a constitu-
fional break down. I would like to
point out that there was no question of
any constitutional break down when
the Communist Ministry was in power.
The Ministry was functioning; of
course, there was a narrow majority,
but that majority did not break at any
time. It was because Government
wanted to dismiss the Communist
Ministry that they dismissed that Mi-
mistry in an unconstitutional manner,
and elections were held immediately
thereafter, because  Government
thought that the sentiments of the peo-
ple had been roused at that time, and
if elections were held then, the ruling
party would certainly be able to come
%0 power while the other parties would
have no chance of success. So, the
only reason why the elections are
sough_t to be postponed now is that
the ruling party is sure-that it will not
get a majority if elections are held
now, and so, they do not want any
elections. Otherwise, there is no rea-
son why the elections should be post-
poned.

I would like to know categorically
from the hon. Minister whether there
is a possibility of the postponement
of the elections in Kerala. As it is,
the elections are to be held in
February, and if they are going to be
postponed, we shall have no opportu-
nity of raising the issue here before
Parliament meets for its budget session
in February.

I would also like to point out that
in the papers we find contradictory
reports. On the one side, we find that
the Election Commissioner is going
there on the 21st to make preparations
for the election. On the other side, we
find that the Cabinet Minister, Shri
S. K. Patil has asked—of course, he
did not say specifically about the mid-
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term elections in Kerala—why the
mid-term elections generally should
not be postponed till the usual general
elections all over the country.

So I would like to know categorical-
ly from the hon. Minister whether
Government have decided to postpone
the mid-term elections or the elections
will be held in February there as
decided earlier.

Another reason for our saying that
mid-term elections must be held n
February is this. There are certain
special issues concerning the State of
Kerala which are not the concern of
the country as a whole. So far as the
food situation is concerned, here is a
State which is having 50 per cent
deficit unlike other States in India.
We cannot wait for long for the solu-
tion of the food problem and we can-
not afford to get food from outside
that State for all times to come. So,
there is the question of immediately
increasing the food production in the
State.

In this connection, I would like to
bring to the notice of the Food Minis-
ter and also the Finance Minister that
the Thannirmukkam bund, which if
completed would have brought so
many acres of land under cultivation
and resulted in increase in production
thereby, has not been completed till
today: it was taken up in 1959, and
some work was also begun, but it has
not been completed so far. It would
have entailed a total expenditure of
only about Rs. 5 or 6 1akhs. The money
that is being spent now on getting
foodgrains from outside is about Rs. 30
to 40 lakhs. And yet we find that even
a sum of Rs. 5 or 6 lakhs could not
be spent on the Thannirmukkam
bund, and the result is that that
scheme is still in abeyance. If it is
completed, several acres of land can
be saved from saline water and
brought under cultivation.

‘I have no time to go through the
various other schemes which have to
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be taken up, but I would only men-
tion the vempanad kayal scheme; if a
bund could be erected there, that could
bring under cultivation several acres
of land. Thus, there are special prob-
lems which concern the State of
Kerala. Thus, Kerala State is unlike
other States in India, and it needs
special attention. So, that is another
reason why the elections should not be
postponed but must be held in Feb-
ruary as originally planned.

As far as the Governor’s adminis-
tration, and the advisers’ regime is
concerned, there is nobody to look into
what they are doing. Of course, we
the Members of Parliament from
Kerala are having a committee, But
when we go there, we are told that
we could only speak about the Bills
that were contemplated, and we could
not speak anything about the problems
of the people or about the situation
obtaining in Kerala. We could not
raise the question of the food situation,
the question of irrigation for which a
supplementary grant has been asked,
or the question of transport and the
West Coast Road and so on. These
things cannot be raised by us in that
committee.

Shri Hari Vishau Kamath: Who
said so? Was it the Governor?

Shri A. K. Gopalan: It was said
specially that this committee consisting
of Members of Parliament could dis-
cuss only about the Bills that were to
be enacted; as far as the other prob-
lems were concerned, we could not
raise them in that committee, nor were
we allowed to raise them there.

Shri Hari Vishnu Kamth: That is
most atrocious.

Shri A. K. Gopalan: This is the
kind of administration that is going on
there.

In this connection, I would like to
point out actually an instance to show
what is happening there, and I am
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saying this from my own experience.
Fifteen days back when I went to my
constituency, namely Kesergode, some
peasants came and said that the land-
lJord wanted to evict them from the
land which they had been occupying
for the last twenty years, with the
help of the police and others. One of
the peasants there had already filed
his case before the tribunal appoint-
ed to go into the question of the
record of rights,, Since the tenant
had no record of rights, he had made
an application to the tribunal praying
that record of rights might be given to
him; he had paid the necessary money
and filed his case before the t}'ibunal.
When I met that person, and I was told
what was happening, I rang up the
district collector and the district
superintendent of police, pointing out
that the peasant had already filed a
case before the tribunal and it was,
therefore, for the tribunal to go into
the matter and decide the issue after
hearing both sides. Then alone he can
issue or not issue the record of rights,
and, therefore, till such time as the
tribunal came to a decision, that man
should be given protection. I wrote to
them besides ringing them up. But
what happened was this; after two or
three days, some man came and
brought me the news that with the
help of the police the landlord had
evicted him from that land and he did
not know what to do. So, what we
find is that even when we represent
matters, nothing is done in that regard.
Even if we say that the administration
may please look into a partieular
matter, that is not looked into.

If the elections are going to be held
in 1967 only, then another complica-
tion also arises. The Fourth Plan is
coming very shortly, and the represen-
tatives of the State of Kerala will
have nothing to. say in regard to the
formulation of the Plan for the State.
Why should the State of Kerala be
treated in this fashion? As you know,
Sir, the unemployment preblem -in
Kerala is acute. And yet what do we
find? The phyto-chemical plant has
been abandoned. Here was a project in
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e
respect of which an assurance had
been given by the hon. Minister when
there was a half-an-hour discussion in
this House on that matter. He had
promised us that the Government
would se» that it would not be aban-
doned. Anl yet, after an expenditure
of Rs. 12 la)zhs had been incurred, we
abandoned

e

project had been abandoned, an ans-
wer is given saying that there are some
reasons for it, and after Rs. 12 lakhs
have been spent already, we find that
there is not going to be any phyto-
chemical project.

I am afraid that the same  might be
the case with the second shipyard at
Cochin too. An adjournment motion
on this had been admitted in Parlia-
ment and discussed also. When the
previous Speaker was here, the papers
had carried a news item that there had
been a decision to abandon the second
shipyard at Cochin; on the basis of
that, the previous Speaker said that
certainly it was a question which
should be discussed. From 1960, four
years have elapsed, and still, negotia-
tions are going on for the establish-
ment of the second shipyard. Yes,
negotiations will always go on for
years together until one fine morning
we shall hear that the project has been
abandoned. That is the tactics usually
adopted. We have seen that in the
case of the phyto-chemical plant
already; there was negotiation, there
was spending of some money, and
whenever any question was put, it was
stated that the matter was under con-
sideration, under consideration and
under consideration, and now we find
that there is no consideration at all,
because the project has already been
abandoned.

The catalogue of the questions put
about the second shipyard in Kerala
is there for everyone to see. It would
have at least provided jobs to some
people. But for the last four years,
1960 to 1964, they have been carrying

on discussions and the answer is that -

they are negotiating with Japan or
some other country, But nothing has
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come to fruition. I am sure that as
regards the second shipyard also, the
same fate ag over-took the phyto-che-
micals project will overtake this, unless
there is a categorical assurance given
to the contrary and implemented by
Government.

Take the oil refinery. It has also
suffered the same fate. Kerala is a
State which has got so many problems,
but which has been so much discrimi-
nated against, where every industry
that had been promised, one after the
other, is not coming up. This is just
hoodwinking the people. It is only
breach in the promise; there is no
question of fulfilling the promise in
the accepted sense, it is only fulfilment
in breach. This is what is happening.

Now we are discussing the Fourth
Plan. The problems of Kerala are
naturally different from those of other
States in some respects. But there
are no elected representatives of the
people running the State Government.
What will be the fate of Kerala? It
is said a stable government has not
been there. We have our Constitu-
tion. We have a parliamentary set-up,
That parliamentary set-up and the
Constitution do not say that if there
is no stable government, there should
not be elected government at all. If
there is no stable government, why
should we not have the existing gov~
ernment continued for six months or
a year until we had finished discussion
of these problems?

Another argument brought forward
is that as there will be no stable gov-
ernment, so there should.-not be any
elections now. If that is the argu-
ment, if that is the reason for post-
poning the elections let the Constitu-
tion be changed. Let it be said clearly
that there will be no election in any
State if the ruling party considers that
it has no hope of winning the elections.
I have no objection if such an amend-
ment is made to the Constitution.
Even if I object it will be passed by
their majority, the amendment that
there will be election only if the ruling
party can again come to power, only
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if they have a chance of returning to
power.

Is this the criterion we should fol-
low? It is not. We have a Constitu-
tion. We follow the parliamentary
system, If there is a break down of the
constitutional process, President’s rule
is envisaged for some time. Then
there must be elections. So, the
reported postponement of election, if
true, is entirely wrong. If the Gov-
ernment are going to postpone the
election, I want to know whether they
have taken a decision; if not, they
should announce when the election will
be held.

As regards the demands for grants,
I will first take the food situation. The
food situation has not improved
except that they now give half an
ounce more. If Shri Subramaniam
thinks that I being in the Opposition
will always oppose Government, let
him see what the State Congress
President, Shri Abraham, was reported
to have said only yesterday, that the
food situation in Kerala has not
improved. I say it has improved,
because they are getting half an ounce
more. That improvement is there. I
do not deny that. I saw in some vil-
lages that they are given six ounces
of wheat. Shri Subramaniam said that
offtake is not there. Why? There are
co-operative societies which have no
money; they are not able to take the
wheat. So they do not give wheat in
ration. 1 have got letters from so
many people from many places saying
that wheat is not given. Why? It is
because the co-operative societies or
the distributing machinery has no
money to get the wheat and distribute
jt. For wheat, they do not get more;
for rice they get something more. So
they are not taking wheat.

The distributive machinery is extre-
mely faulty. In many places people
are not getting the ration. In some
places, the distributing machinery
charges more than the fixed price.
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I want to ask the Minister if they
will accept the recommendations of
the Food Advisory Committee com-
prising all parties that has been con-
vened by the Governor. There a unani-
mous decision has been taken a week
ago which has appeared in the papers.
They said there must be statutory
rationing. The next thing is that there
must be procurement. The Food Minis-
ter will say there is levy. There is
difference between the two. Without
procurement, there cannot be statutory
rationing. Procurement should be there
in the case of holdings over two or
three or four acres of land—excluding
at least 2-acre holdings. There must be
statutory rationing.

As regards ration, they have said
that there must be at least 12 oz. rice
and 4 oz. wheat—if not at least 8 oz
rice and 4 oz. wheat—like that.

Another point. I would like to know
whether, as the Food Minister told us,
in January when the next crop comes,
in the name of non-agriculturists,
agricultural labourers as well as the
small peasants will be exempted. This
will certainly be very bad. Only for
two or three months, these people can
get work.

I had been in Tanjore only the other
day. There I saw that paddy is not
given as wages. There, agricultural
labourers get their wages in kind and
cash. I would request Shri A. K. Sen
not to disturb the Food Minister to
whom my remarks are addressed. I
seek the protection of the Chair....

As I was saying, it is written in the
record: in cash or kind. This is under
an agreement with the pannayal. But
as far as agricultural labourers in
many other places are concerned, they
are not given in kind; they are not
given paddy or rice; they are paid
their wages only fin cash. So, if it is
decided that those who are non-
agriculturists, including agricultural
labourers, will not be given the ration
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from January, it will create a further
grave situation.

Reverting to the question of elec-
tions, there is another reason why we
should have elections soon. We should
go to the people to know the will of
the people. It is not a question of a
lack of confidence in a section of the
Opposition alone; it is a lack
of confidence in a section of the
congressmen also. That is probably
why the Government feel hesitant
about proceeding with the elections at
the present juncture.

Then what about the NGOs? I do
not know whether in any other part
of India the NGOs are paid less than
what they are paid in Kerala. The
other day they went on fast for a day,
paraded the streets giving notice to
Government that if an increment of
Rs. 25 per month is not given and
they are not put at par with their
counterparts in other States, they
would go on strike. Then there is the
question of emoluments of teachers.
We have referred to this matter here.
They also have given notice four
months ago. Elementary school
teachers everywhere else get a mini-
mum of Rs. 100, but in Kerala they
‘get salary and dearness allowance
amounting to a total of just Rs. 85.
As far as the aided school teachers
and college teachers are concerned,
they also have held demonstrations
and demanded parity of scales of pay
with their counterparts in the rest of
the country. The same is the case
with government as well as private
‘school teachers.

Now the question is: will Govern-
ment drive the NGOs to a strike or
will they see that something is done
at least to mitigate their sufferings so
that there may be no question of strike
of the government employees.

Now, the NMR workers are on
strike for the last five days, about
2,000 of them. If the strike continues,
work will be paralysed. Their demand
is very simple, that those who have
put in 10, or 15 years should be con-
‘firmed; there must also be pensionary
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benefits. They also want a little
increment in their wages. If Govern-
ment does not accede to these
demands and the strike goes on, it
will affect industry; it will not be
confined to the 2,000 workers; it will
affect other industries also.

As regards transport, there is a
West Coast Road, some part of it im
Kerala and some in Mpysore. The
Mysore part is complete, whereas im
the Kerala part, the bridges—I do not
want to give the names of all the
bridges—the Kallayi, Poduvalli and
Farok and other bridges and connect-
ing roads are not completed. Because
this side of the West Coast Road is
not completed, there are very great
difficulties.

So, I only want to point out that be-
sides the question of the postponement
of the elections, which is an important
political question, and the food prob-
lem, there is the question of the
N.G.Os, the elementary school teac-
hers and N.M.R. workers and others
who are not getting wages at par
with their counterparts in other States
in India. At least those questions
must be considered. If they are not
considered even today, then certainly
the N.G.Os., will go on strike as they
have said. Of course, repressive mac-
hinery may be used against them,
but it will be very bad. According to
the papers yesterday, the Governor,
Shri V. V. Giri, has told them that'
their demands are reasonable, that as
they have no money they have writ-
ten to the Centre, and they will see
that their demands are met. Of the
1,25,000 teachers and non-gazetted
officers in Kerala, at least 40 per cent,
it is said, get only Rs. 50 or less tham
Rs. 50 per month, according to a re-
cent survey. » R

So, I request that these questions also
may be considered. I want the Minis-
ter to say categorically whether the
elections will be postponed or not.

Maniyangadan (Kottayam):

Shri
are not concerned

These demands
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with the elections in Kerala. 1 also
read in the papers certain news items.
The preparations for the elections are
also going on. So, I do not know what
the anxiety is that has made hon.
Members from the other side avail of
this opportunity to discuss this matter.
Almost all of them were saying that
the Congress was afraid that it might
become a small group in the Assem-
bly as a result of the coming elections.
I do not know on what basis they are
saying this.

All the parties there, excepting the
Congress, are fighting each other, abus-
ing each other, each one trying to come
to an agreement with the other, and
all sorts of arrangements are going on
there. And these party leaders come
here and say that the Congress is in
a minority, anq that they are going to
win the elections. No party in Kerala
can say that it will win a majority,
because that is the actual position.
But, as far as the Congress is concern-
ed, it is going to catch hold of no
other group; it is going to face the
electorate alone, it is going to face the
electorate on its own.

The R.S.P. is there, and then within
the Communists there are two or three
groups; they are at each other’s throat
in the State.

Shri N. Sreekantan Nair (Quilon):
‘What about the Kerala, Congress?

Shri Maniyangadan: The Kerala
Congress is being sought after by so
many parties there, the Swatantra
Party, the Muslim League, the S.S.P.
I-do not know what the position of
the S.S.P. is there.

The leader of the S.S.P. was talking
about corruption and other things. He
forgot the fact that it is only for 1%
or two years that the Congress was
ruling there. Before that, they had a
Chief Minister of their own party, their
party members were in the Ministry.

Shri Surendranath Dwivedy: Was
there any corruntion charge against
the P.S.P. Chief Minister?
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Shri Maniyangadan: Several charg-
es were levelled against the Chief
Minister and also other P.S.P. Minis-
ters. At that time the P.S.P. were
against even an enquiry.

Shri Surendranath Dwivedy: They
wanted an open enquiry.

Shri Maniyangadan: The instances
on which the present allegations are
based. also occurred during that period,
not when the Congress alone was in
power. He forgets that.

I do not want to go into those mat-
ters. I was only saying that the Con-
gress was not at all afraid. That is all
I have to say. The Congress has de-
cided not to have anything to do with
these reactionary parties, these com-
munal parties. They are going to face
the consequence, face the electorate
alone.

Shri Nambiar:
postpone.

Face it. Do not

Shri Maniyangadan; We will have
to face. There is the Constitution.
Some suggestions were made to

amend the Constitution. I do not
want to go into it.
Shri. Nambiar: Why? Difficult?

Shri Mapiyangadan: We may amend
the Constitution, but when the Com-
munist Government was ruling there,
the only trouble was that there was
no constitutional rule there.

Regarding the food situation and
other things, I do not want to go into
details as my time is very limited.
The food situation has not consider-
ably improved. Every Member has
stressed that point. In the villages, 4}
oz. of rice and 6 oz. of wheat are
being given. I request the Govern-
ment to see that at least the quantum
of rice is raised to 6 oz. throughout
the State, and I believe that should be
done without much delay.

The creation of a buffer stock is ab-
solutely necessary, but I would only
pray that it should not be from out of
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the rations that arve to be given. Let
them get from outside, either through
import or some other means and create
a buffer stock, and let the food situa-
tion improve. I believe it will be
done. The minimum that we demand
is 6 oz. of rice and 6 oz. of wheat, im-
mediately. By January it must be in-
creased further. The present situation
may not permit them to give more.

I agree with the suggestion made
here that Members of Parliament
should be associated with the adminis-
tration. I do not want that only
Kerala Members should be associated.
It is the responsibility of Parliament.
Therefore, I would suggest that
Members from other States as well
may be associated with the administra-
tion there.

The Fourth Plan is being formulated
now. Several things, which the pre-
sent administration there may not look.
into, will have to be looked into and
incorporated in the Fourth Plan.

The actual trouble with regard.to
Kerala is not communal or anything of
that sort. It is the most educated
State, the percentage of literacy in
Kerala is the highest in India, and
they are not lacking in intellectual
calibre. The unfortunate thing ig that
the per capita income in Kerala is the
lowest in India. It is an economic pro-
blem. So, it is in that light that we
have to look into it. We are now in
the midst of the Third Plan, and the
Fourth Plan is being formulated.
During all the plans so far, practically
nothing was done to improve the
economic condition of the State. So,
the matter has to be looked into. As
was mentioned, the phytochemical
factory was dropped. The seecond ship-
yard was expected to be started dur-
ing the Second Plan. It was hoped
that it would be started at least in
the Third Plan and completed by the
end of the Third Plan, but now no-
body knows where it is. Even dur-
ing the Fourth Plan. according to pre-
sent reports, it may not come into exis-
tence. That is the position.
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So, industrialisation of the State is
absolutely necessary, and then only the
problem of unempioyment, the low
per capita income and all these mat-
ters can be faced. They must be bold-
ly faced, now that Parliament and the
President are responsible for the ad-
ministration of the State. I know the
difficulty of having the whole Parlia-
ment to deal with them. The consul-
tative committee, set up under statute,
is competent only to deal with the
legislation there. Either that commit-
tee or some other committees may be
constituted for dealing with these mat-
ters and these things have to be look-
ed into.

14 hrs.

Something about agricultural pro-
duction was said. Kerala is not pro-
ducing sufficient paddy for the con-
sumption of the people there, but it is
mainly an agricultural area, growing
cash crops like coconut, arecanut,
pepper, rubber, tea and other things.
Some diseases are now affecting coco-
nuts there and inspite of all efforts by
the experts and’the research stations
nothing could be done to eradicate this.
This has to be looked into. These
plantations in Kerala earn foreign ex
change for the country and it i
national wealth and so it has to be
looked into.

Mr. Gopalan referred to paddy cul-
tivation in Kuttanad area and there are
severa] schemes there which must be
implemented if food production there
has to increase ang their implemen-
tation could not be done alone by the
People or by the State Government.

Another problem facing Kerala' is
‘the sea erosion and areas of the State
all along the coast are being eaten
away early by the Arabian Sea. Cer-
tain bunds have been put up; last year
an American expert came at the
invitation of the Government of
India. I am thankful to Dr. K. L.
Rao for that. He had given certair
suggestions. Subsequently some other
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experts also came and have submitted
certain reports. The trouble is still
continuing. It is a matter involving
crores of rupees and the State Gov-
ernment is not able to meet all the
expenditure for doing the work. The
Central Government is advancing some
money as loan but the State Govern-
ment is not able to repay the loan. As
had been stated here earlier, these ex-
penses must be taken as national ex-
penses and the hon. Minister must
see that the anti sea-erosion works in
Kerala are done on the responsibility
of the Central Government. Then only
it will be successful ang effectively
done.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Mr. Deputy-
‘Speaker, would you mind giving me
one or two minutes before you' call
upon the hon. Finance Minister to
speak? We are all in sympathy with
the point raised by Mr. Gopalan and I
would like the hon. Minister to keep
it in view—the pay scale grades and
salaries of the employees in erstwhile
B class States. The grades are much
less compared to
‘States. It may not be possible
for him to commit the Government to
accept it just now. I have every sym-
pathy with that demand and I request
that they may keep it in view and
when the Government is able to do
justice to them they may try to meet
this demand.

The Minister of Finamce (Shri T.T.
Krishnamachari): Sir, it is very diffi-
cult for me to reply to the points that
have been raised by thirteen people,
and if I include the last speaker, it
makes 14, because I am charged with
a comparatively narrow mission, name-
ly, the question of getting the two sup-
plementary demands passed for the
purpose of carrying on the adminisira-
tion of Kerala. So far as these de-
mands are concerned, I find generally
there is no opposition. In fact many
of these demands arose out of the
programmes chalked out by the Gov-
ernment of Kerala before the advisers
regime came and in order to carry on

erstwhile A class.

‘what I said.
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that work, the necessary sanction had
to be obtained from Parliament for
this purpose. The items on which cut
n.otions have been given certainly
raise issues which are interesting te
the people of Kerala and I had obtain-
ed the assistance that was available im
order to get myself informed in re-
garq to these cut motions. But by
and large the discussion has gone be-
yond into an arena about which my
knowledge is somewhat obscure or
perhaps non-existent: the question of
elections in Kerala, whether there i&
going to be a uniform pattern, every
State electing the representative
at the same time, etc.—these are ail
matters about which T am not cogni-
sant. I can only say this that if there
is any Government decision I am
bound to know.

Shri Suremdranath Dwivedy: Is
ther: any truth in the press 1epor‘s
that the Cabinet has appointed a sub-
committee t0 go into the question?

Shri T. T. Krishnamachari: Hon.
Member would please forgive me 1if
I say that I am a member of -he
Cabinet, I am also a member of the
Council of Ministers; I am also a Mem-
bér of Parliament. ¥ Tam g = to
answer for everything that any Cabinet
Minister says, about which I propab-
ly do not know or any memb - of the
Council of Ministers says or for that
matter anything that any hon. Mem-
ber says as a Member of Parliamcat
—I am afraid my own competence is
surely limited.

Shri Surendranath Dwivedy: Per-
haps the hon. Minister misunderstood
It is not related to the
statement of Mr. Patil or any other
member of* the Cabinet. A news ap-
peared in the papers that there had
been a sub-committee of the Cabinet
of which the hon. Finance Minister is
a member. Did it consider this aspect
of postponing the general elections in
Kerala?

Shri T. T. Krishnamachari: what
appears in the Press, I do not know.
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The question of considering any matter
at any given time ig a thing which is
given to anybody. Why should hon.
Members think that something is go-
ing to be done and it is going to be
so unconstitutional, something which
cannot be done without Parliament
knowing about it? Any proposal must
come to Parliament. As a matter of
fact everything would be considered.
I do not know whether there is any-
thing in the agenda paper of the Cabi-
net in regard to this...... (Interrup-
tions). 1 can tell you that one human
aspect of it is this. I have had nothing
to eat since this morning and I would
like to go home and eat something;
it is extremely a human matter.
So, these are not matters about which
I am competent to speak. If the hon.
Members think that this is an incom-
petent Finance Minister, 1 am pre-
pared to accept the charge because
I am certainly not competent to
speak on matters about which I have
really nothing on record and no policy
behind it. One hon. Member, I think
my hon. friend Mr. Hiren Mukerjee
said that I am one of the fathers of
the Constitution. I think two other
people are alive. I do not know whe-
.ther we have now become grand-
fathers of the Constitution. A point
js raised oftentimes and if I may
mwake a remark, I have been told by
proceedings in courts—all honour to
Judges who pronounce opiniong on the
various articles of the Constitution
about intentions of the framers of the
Constitution. I think these intentions
never existed. But it is a different
matter altogether. That is something
which is just a matter of hearsay. I
submit in all humility and I personal-
ly feel—I am speaking purely on a
personal capacity—that having been
one of those associated with the fram-
ing of the Constitution, naturally I
am a person who respects the Consti-
tution as such and if any change in
the Constitution has to be made, it
will be considered. ButI do not think
any change could be made which is
materially different from what is laid
down in the Constitution. That will be
considereg and Parliament will have
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ultimately to discuss it and approve
of it or reject it. I do not think there
is any need for me to explain myself
on the merits of the problem. 1 was
very interested in it as a student of
the Constitution. I do not know if I
will be asked to assist if any question
of altering the Constitution comes,
but still, what my hon. friend Shri
Ranga was saying and what others
were saying were all matters of great
interest. But that is not a matter which
at the moment 1 am seized of nor am
I in a position to say anything about
that. All that I cap say is, where
there is the question of bureaucratic
rule, it is very unfortunate. This
question of Governor’s rule is a thing
which was discussed at considerable
length when we made the Constitution.
We said it might be inevitable, but it
is extremely. unfortunate. Nobody
likes that the people should be depriv-
ed of their opportunity of deciding
their fate themselves. It is a thing
with which nobody will agree. But
at the moment, let me come to the
narrow issue before us. We are res-
ponsible, and Parliament is responsible
ultimately for the governance of
Kerala and at the present moment we
are trying to discharge that responsi-
bility to the best of our ability.

One main matter that was discussed
is the food question. Nobody, neither
the Government nor for that matter
my colleague Shri Subramaniam, is
pleased with the present state of
affairs. I do not want to praise him
actually when he is here, but it is
not recognised that here is somebody
who has ben rushing from one corner
of India to another in a situation for
which he has no responsibility, or fo'
that matter, no human being has an
responsibility, excepting a group o
people who are in the distributive
trade. He has been trying to see what
he can do to solve the problem, gettinc
it here and there. Oftentimes, people
will say we in the cabinet differ. I
do not think there is any difference
between me and Shri Subramaniam.
Where he has difficulties, I have my
difficulties, and we speak frankly about
these difficulties. We regret that such
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a situation like the one that has over-
taken Kerala, or for that matter any
part of 1ndia, has occured, and within
the limits possible for us we try to
solve the problem. In the month of
October, the position was very acute.
The Government were blamed; the
individuals were blamed. But still
my colleague has been able to pump in-
to Kerala something like 50,000 to
60,000 tons of rice, not to speak of the
quantity that is coming in. In this
month there is a lot more of rice that
will be made available for distribution.
The estimated total amount of distri-
bution that we will undertake, accord-
ing to the present calculation—four
ounces of rice in the up-country areas
and six ounces of rice in the municipal
areas—woulgd be about 65,000 tons. The
Food Secretary has ben there a few
days back and he has given me a re-
port which at any rate safeguards the
position of commitment that we have
now undertaken. In all, before the
end of December, the amount of rice
that has gone into Kerala would be
about 1,16,000 tons and we expect thet
the month of December will close with
a substantial quantity of rice in their
hands. It will be about 75,000 tons.
Ships are going. Rice is being sent.
Maybe we are not able to accept the
very valuable suggestion made by the
leader of the Swatantra party that we
should take ships from Andhra to
Kerala. For one thing, it is difficult
to get the ships into ports in Andhra
which would be able to take any large
tonnage. Secondly, ships are not easi-
ly available, and the rice has to be
picked up from various places in
Andhra. The most suitable method, it
seems to me, is by means of wagons
and trains. It is not as if the sugges-
tion is something which would ulti-
mately be rejected or is something
which is not practicable. At the mo-
ment, the ships are coming in. My
colleague is fairly sure that so far as
the commitment that has been made
is concerned, that commitment would
be honoured.

My hon. friend Shri Gopalan who
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has been thereand who knows_the
problem, has made certain suggestions
with regard to the future. He says
that there should be procurement and
procurement should not be, so to say,
mistaken as a levy. That matter wili
be examined. So much so, what 1§
available in Kerala, which would be
roughly about half of what is requiied
for the people, should be procurasd.
And the question is, if the Government
and the people and the various re-
presentatives of the parties have de-
cided that there should be statutory
rationing, the only limitation would be.
whether we will be able to honour the
obligation. We have to examine the
question, and I am sure my colleag:e
will examine the matter.

It ig suggested that the ration shoulg
be increased. The rations are in-
creased to some extent in the case ot
manual workers particularly in the
ports. To say that we should give
12 ounces 'of rice and four ounces of
wheat—] am afraid it may not be
possible in the near future. For one
thing, we are not in a position to im-
port rice which will permit us to ac-
cept an obligation of that order, and

" secondly, there js no rice available. In

fact, we wrote to ask if it 1s available;
various quantities were mentioned
whereas the quantities werc not avail-
able. - So, necessarily, when ~e accept-
ed the commitment for rationing, even
formal or informal a very large-
quantity of wheat will have to go into
it, which we can obtain—not that we
cannot afford to pay for it; we can ok-
tain it by credit or we can readjust
our finance and foreign-excria.ige posi-
tion and we will be able to oblak
wheat.

Shri A. K. Gopalan: May I interrupt
for a minute? 1:2 million tons is the
production in Kerala. If at least some
of that ig taken as levy or procure-
ment and the promised thiig is sent,
then, I think the rice ra‘on could
be raised.

Shri T. T. Krishnamachari: I am
sure the Government is indebted ic
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the hon. Member. As I said, this
question of how we should mop up the
surpluses in Kerala for the purpose of
relieving us ‘'of the burden of haviiag
to import everything from outside 1
a matter which should be examincd
by my colleague. I think no sugges-
tion coming from any quarter would
be likely to be dismissed, it wili aii
be examined, but, as I said, I do no.
want people to scare the public. We
know that we have the quantity of
rice in this country; we know that we
have enough rice in this c-untry for
feeding every human being. We can
import as much wheat as js wanted
But the trouble is somewnere in thz
distributive sys:em.
helding back; may be il is tue produ-
cer, may be the distribulo:; mnay b:
thie miller, But somebody is holding
back, and t! at is the thing which -a:
upset the work, and we have to devise
measures, if possible with the goodwill
of everybody concerned. 'therwisz.
with what we have, the proper thing
to do is to get over the v esent poi-
tion So far as the Kerala matter is
concerned,. I said every sugges ‘'n
would be examined and, if it is pos-
sitle, accepted.

I would like to say that so far as
the present commitments are concern-
ed, the position is that we are sure
that we will be able to maintain it,
and any increase in the commitments
can only be done if we have resources
available; and the matter is constant-
ly under examination.

The hon. Member mentioned some-
thing about prices. It is true that
there are variations in prices, and also
the Government do not accept any
responsibility for giving what you
might call the superior-quality rice
at a particular price. It also happens
that there is a considerable variation
in price between the ration shop and
the fair-price ship. The fair-price
'shop price should probably approxi-
mate to some extent with the ration-
shop rice. But the ration shop is gene-

Some-ody if,
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ral; the fair-price shop is sought to
cater to that section of the communi.y
which is not in a position to afford
the higher prices. In the case of
wheat, we have the same price: 42
paise per kilogramme. It may vary
from place to place merely because
of the variety of rice that is available
and the Collector has to fix a parti-
cular price.

I would like to tell hon. Members
that in this matter the Government
is fully seized of the situation to the
extent that is possiblee. We do not
think we will be caught napping again
The suggestions that have been made
in regard to the future will be ex-
amined. But hon. Members must
realise that before the Government
can accept the position of statutory
rationing for Kerala, which is a thing
which is being examined constantly

~and which is before us, we will have

to ensure that there is absoiutely no
gap in the supplies position; otherwise
that responsibility is rather difficult
to accept.

There are one or two other matters
to which I would like to refer before
closing. The question of students and
teachers was mentioned. Regarding
the size of the problem, my hon.
friend Mr. Gopalan knows all about
it In 1963-64, we had about 10,252
pupils in Government colleges and
46.231 in private colleges. In March
1964, 59,884 students were declared
eligible for collegiate education as a
result of the SSLC Examination and
the position became very gcute.
About 32 colleges have been permitted
to start and the Government itself
has started one college in Calicut.

The question of salary of teachers
and availability of teachers has been
mentioned. I do not deny that there
is g lacuna. The salaries paid to the
teachers in Kerala are commensurate
with the salaries paid elsewhere in
Kerala; maybe thev are low. I am
saying this not in any spirit of levity,
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but I had some knowledge of this
part of India at one time. I remem-
ber in an office which I had there,
there was a brilliant typist who was
peing paid Rs. 60. I suggested to him
to come to Madras and I would pay
him Rs. 200. He said, “Please give
me Rs, 75 and let me be here”. He
was a very valuable man for me gt
‘that time and I would have paid him
Rs. 200 at Madras. But he was not
prepared to go out. This was in 1928.
Between 1928 anq 1964, the position
must have changed. In any event,
there is an approximation with
regard to the local rates,

Also, the question of payment to
teachers, non-gazetted officers, etc.,
was mentioned. These are matters in
regard to which we are in correspond-
ence with the State Government. One
thing the hon. Member must accept.
If we take any decision now even to
meet part of the way, that would
mean additional responsibility for the
popular Government that will come
into being at a later stage. Normally,
roughly about 40 per cent of the total
budget of the State used to be spent
on education and allied matters. So
much so, they had very little left for
other things. This is a very difficult
problem. We know that Keraly is
unique in many ways and the uni-
queness has to be preserved. The
Centre hag to give some subvention
to it. But all along the line, it is
rather difficult to meet everything and
at the same time.

The question of industrialisation
was mentioned. My hon. friend men-
tioned something about the shipyard.
I do hope that the present negotia-
tions that are being conducted with
the Japanese will materialise. I
would like to assure him, as a person
who has something to do with various
economic decisions that are being
taken by the Government of India,
that T personallv have no reservaticn
against it at all. If the negotiations
materialise tomorrow, it will start
working day after tomorrow. But the

DECEMBER 8, 1964 Supplementary Grants 387

(Kerala)

matter has to be negotiated. I do not
want, and I am sure my hon. friend
also does not want, the mistake that
we made in Vizag to be repeated in
Cochin or in ity cther part of Kerala,
We want a shipyard which is going
to be eTeitive, which is going ‘o
build ships which will be economic
and not ons wiere the area of sub-
vention will be something as big as
we are having in Vizag. I can tell
him there is absolutely no reserva-
tion in this matter so far as the Gov-
ernment is concerned. If the collabo-
ration is available, we will go ahead
with this.

. Phyto-chemicals has been mention-
ed. It is rather unfortunate. Even
when I was not Minister here, I have
peen hearing about it. I now under-
stand that the project could not be
gone through for the reason that the
product would be uneconomical. We
have spent Rs. 12 lakhs on it and it
is something which we cannot lightly
brush aside. The thing is not com-
ing through, but we are going to
make use of that plant. The Rs. 12

lakhs would not be wasted. Some-
thing else will be started.

Shri Ravindra Verma mentioned
about refineries and the need for

stabilised power. I think the power
position in Kerala, so far as the objec-
tives are concerned, is quite impres-
sive. When the scheme that we have
on hand materialises, it would make
the power position in Kerala extreme-
ly satisfactory. The installed capacity
in the State now is 1925 MW. During
next year, the Sholayar product witn
a capacity of 54 MW and the two units
at the Sabarigiri project with a
capacity of 100 MW would be com-
missioned, raising the installed capa-
city to 346:5 MW.

There is again one point about
which I am seized. W, have certain
plants of our own in Kerala and the
profitability of these plantg is affected
by the fact that oftentimes, there is
a shut-down of power in April. This
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is the question that drew my atten-
tion. I have been telling my col-
league, the Minister of Irrigation and
Power that we should put up a 100
MW thermal power station, even
though it is going to cost us a lot of
money, round about Cochin, so that
the power-supply would be stabilised
and these plants can work. It is not
only the FACT, but there are several
other plants, both Government and
private, in which money has been
sunk and they do not work for five
or six weeks from April onwards. So,
this question of having a thermal
power station round about Cochin for
stabilising power is g matter which is
receiving our earnest consideration.

Maybe, there are one or two other
matters to which I have not referred.
I would like hon. Members to forgive
me, because actually the debate itself
has gone off from the main question
of considering the economic demands
of Kerala ang the shortfalls that are
now evident, which have to be made
good. All I can say is, so long as the
responsibility is direct, I will have a
look into these matters. Even when
it is not quite so direct and there is
a Government functioning there, it is
a matter which the Government of
India cannot afford to ignore; it is
one they are seized of. I can give
that assurance to hon. Members.
Hon. Members will forgive me if I
am not in a position to speak about
many matters which are not at the
moment within the realm of facts.

Mr, Deputy-Speaker: I shall now
put Mr. Yashpal Singh’s cut motions
Nos. 1, 7 and 9.

Cut motions Nos. 1, 7 and 9 were put
and negatived,

Mr. Deputy-Speaker: I shall now
put Mr. Koya’s cut motions Nos, 8, 10,
11, 12 and 13.

Cut motions Nos. 8, 10, 11, 12 qnd 13
were put and negatived.

Mr. Deputy-Speaker; I shall now
put Mr. Nambiar’s cut motions Nos.
14, 15, 16 and 18.
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Cut motions Nos. 14, 15, 16 and 18.
were put and mnegatived,

Mr. Deputy-Speaker: The question.
is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President out of
the Consolidateq Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,

in respect of the following
demands entered in the second
column thereof—

(1) Demands Nos. X, XIII,

XVI, XVII, XIX, XX, XXVII,
XXIX, XXXI, XLV, XLVII
and LV.

(Presented on 24th September,.
1964).

(2) Demand Nos., XVI,
XXV, XXXIII,
XLVIO and LV.

XV,
XLvI,

(Presented on 25th September,
1964).

The motion was adopted.

[The motions of Demands for Sup-
plementary Grants in respect of the
State of Kerala, which were adopted
by the Lok Sabha, are reproduced
below—Ed.].

DEmMAND No. X—DISTRICT ADMINISTRA-
TION AND MISCELLANEOUS

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March. 1965, in respect of Dis-
trict Administration and Mis--

) 97

cellaneous’.
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DeEmMAND No. XIII—PouicE

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Police’.”

DEMAND No. XVI—UNIVERSITY
EbucaTioNn

“That a Supplementary sum not
-exceeding Rs. 100 be granted to
-the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of ‘Uni-
-versity Education’.”

Demanp No. XVII—GENERAL
EpucaTioNn

“That a Supplementary sum not
- exceeding Rs. 2,00,000 be grant-
-ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come ip course of pay-
ment during the year ending the
-31st day i March, 1965, in ree-
pect of ‘General Education’.”

DemAND No. XIX—MEebicAL

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President out of the Consol-
dated Fund of the State of Kerala
to defray the charges which will
«come in course of payment during
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the year ending the 31st day of

March, 1965, in respect of ‘Medi-
cal’”

DeMAND No. XX—PusLic HeaLTH

“That a Supplementary sum not
exceeding Rs. 5,00,100 be granted
to the President out of the Con-
solidated Fung of the State of
Kerala to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Public Health'”

DEMAND No. XXVII—INDUSTRIES

“That a Supplementary sum not
exceeding Rs. 50,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Industries’.”

EMPLOYMENT

“That a Supplementary sum not
exceeding Rs 100 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965, in respect of
“TLabour and Employment’.”

MISCELLANEOUS

“That a Supplementary sum not
exceeding Rs. 74,000 be granted

-
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DEMAND No. XXXI—STATISTICS AND
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to the President out of the Con-
solidated Fund of thes State of
Kerala to defray the charges which
wil] come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of

(X

‘Statistics and Miscellaneous’.

DeEmMAND No.

DEVELOPMENT

“That a Supplementary sum not
exceeding Rs. 12,50,100 be grant-
ed to the President out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Capital Outlay on Co-
operatives and on Industrial
Development'.”

Demanp No.
LAY oF FusrLic WORKS

“That a Supplementary sum not
exceeding Rs. 5,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965, in respect of
‘Capital Outlay on Public Works’.”

DemanND  No.
ADVANCES BY THE GOVERNMENT

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President cut of the Consoli-
dated Fund of the State of Kerala
to defray the chrrges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of ‘Loans
and Advances by the Govern-
ment’.”

1772 (Ai) LSD—6.

DEMAND No.

XLV—CariTaL OUTLAY
ON CO-OPERATIVES AND ON INDUSTRIAL

XLVII—CapiTAL OvuT-

LV—LoANS AND
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EpucaTIoN

“That a Supplementary sum not
exceeding Rs, 700 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965, in respect of
‘University Education’.”

DemanDp No. XVII—GENERAL
EDUCATION

“That a Supplementary sum not
exceeding Rs. 200 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course ° payment dur-
ing the year ending the 31st day
of March, 1965, in respect of
‘General Education’.”

DeEmMAND No. XXV—ANNUAL
HUsBANDRY

“That a Supplementary sum not
exceeding Rs. €,88,000 be granted
to the President out of the Con-
solidateq Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, n res-
pect of ‘Animal Husbandry’”..

Demanp No. XXXIII—PuBLIC
‘WORKS

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala

XVI—UNIVERSITY
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to defray ihe charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965 in respect of
‘Public Works”.”

Demanp No. XLVII—CarprraL OUTLAY
on PusLic WORKS

“That a Supplementary sum not
exceeding Rs. 200 be granted to
the President out of the Consoli-
dated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘ Capital Outlay on
Public Works’.”

Demanp No. XLVIII—CAPITAL Ovur-
1aY oN OTHER WORKS

“That a Supplementary sum not
exceeding Rs. 100 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965, in respect of

v 9

‘Capital Outlay on Other ‘Works’.

Demanp  No. LV—LOANs  AND
ADVANCEs BY THE GOVERNMENT

“That a Supplementary sum not
exceeding Rs. 2,50,000 be granted
to the President out of the Con-
solidateq Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in rés-
pect of ‘Loans and Advances by
the Government'”.
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14.30 hrs.

STATUTORY RESuLJTION RE:
ESSENTIAL COMMODITIES (AM-
ENDMENT) ORDINANCE, 1964
AND ESSENTIAL COMMODITIES

(AMENDMENT) BILL

The Minister of Food and Agricul-

ture (Shri C. Subramaniam): Sir, 1
beg to move. . .
Mr. Deputy-Speaker: Let Shri

Bade move the Resolution first.

Shri Bade (Khargone): Sir, I beg
to moxve:

“This House disapproves of the
Essential Commodities (Amend-
ment) Ordinance, 1964, (Ordi-
nance, No. 3 of 1964) promulgat-
ed by the President on the 5th
November, 1964.”

Shri C. Subramaniam rose—

Mr. Deputy-Speaker: I will put the
Resolution before the House. Reso-
tion moved:

“This House disapproves ef the
Essential Commodities (Amend-
ment) Ordinance, 1964, (Ordi-
nance No. 3 of 1964) promulgat-
ed by the President on the 5th
November, 1964.”

Shri C. Subramamiam: Sir, this is
the third time I am attempting to
speak, and I hope I will now be per-
mitted!

1 beg to move:

“That the Bill further to amend

the Essential Commodities Act,
1955 and the Criminal Law
Amendment Act, 1952, be taken

into consideration.”
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This Bill is intended to replace the
Essential Commodities (Amendment)
Ordinance, 1964 promulgated by the
President on 5th November, 1964, the
life of which would expire by about
the end of this month. Before we
take up the salient features of the
Bill, I wish to draw the attention of
the hon. Members to the exigencies
of the present food situation. Hon.
Members are no doubt aware that the
question of controlling the prices of
foodstuffs and other essential commo-
dities and ensuring supply and dis-
tribution in adequate quantities of
these commodities has been engaging
the close and constant attention of
the Government especially from the
middle of this year. There is wide-
spread public criticism of the man-
ner in which the trade and middle-
men were able to circumvent and
render ineffective the legal and ad-
ministrative measures devised for the
maintenance of supplies essential to
the community and for bringing about
a stable price level.

Addressing the State Chief Minis-
ters on October 26. 1964, the Prime
Minister called for quick and effec-
tive action against traders who sell
foodgrains at prices higher than
those fixed by Government and sug-
gested providing for summary trials
of effenders with a view to making
the implementation of control mea-
sures a success.

The procedure for summary trials
is contained in Sections 260 to 265 in
Chapter XXIII of the Criminal Pro-
cedure Code. Under these provisions
any District Magistrate and any Ma-
gistrate of the first class especially
empowered by the State Government
may, if he thinks fit, try in a sum-
mary way offences not punishable
with death, imprisonment for life or
imprisonment for a term exceeding
6 months. Several offences punish-
able with imprisonment for a term
exceeding 6 months have also been
mentioned in the Chapter as falling
within the scope of summary trials.

AGRAHAYANA 17, 1886 (SAKA)
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The only effences somewhat relevant
for our present purpose are those
relating to weights and measures
under Sections 264, 265 and 266 of the
Indian Penal Code. The intention un-
derlying the promulgation of the
Ordinance and its replacement by the
present Bill by inserting a Section
12A in the Essential Commodities Act
and Section 8A in the Criminal Law
Amendment Act, 1952 is to make it
mandatory for a Magistrate of the
first class specially empowered by the
State Government or a Presidency
Magistrate to adopt the summary
procedure laid down in the Criminal
Procedure Code for trying  persons
charged with contravention of orders
made under he Essential Commodities
Act. Similarly, a special judge shall
try any offence allegedly committed
by a public servant in relation to
contravention of the orders made
undar the Essential Commodities Act.
In this case also the summary pro-
cedure would apply. Under Section
262 of the Criminal Procedure Code,
the Magistrate cannot pass, while
convicting, in summary trials, a
sentence of imprisonment for a term
exceeding 3 months. As the Govern-
ment feels that the imposition of
deterrent punishment against food
offenders is called for, it has been
specifically provided in the Bill in
the proviso to sub-section (2) of the
proposed Section 12A of the Essential
Commodities Act that it shall be law-
ful for a Magistrate to pass a sentence
of imprisonment for a term not ex-
ceeding one year. Under Section 414
of the Code, it will be possible for a
person convicted in a summary trial
with a sentence of fine exceeding
Rs. 200 to appeal to superior courts.
Below Rs. 200 no appeal lies. In the
present Bill, a specific provision has
been made for making nom-appeal--
able a sentence of imprisonment not
exceeding one month or of fine not
exceeding Rs. 2,000 or both.

Public servants who may be.charg-
ed with the abetment of crimes under
food laws are also required to be
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treated in the same way as the per-
petrators of the food offences. There-
fore, similar provisions have been
made in’ the Criminal Law Amend-
ment Act by the insertion of a new
Section 8A.

Besides the Essential Commodities
Act, while the Proclamation of Emer-
gency is in force, the Government
have additional powers under the De-
fence of India Act and Rules for deal-
ing with the situation calling for de-
terrent action. Powers have been con-
ferred on the Government to consti-
tute the Special Tribunals with greatly
abridged prccedure under Chapter IV
of the Defence of India Act, to order
detentions under rule 30 of the De-
fence of India Rules and to notify
under sub-rule (4) of rule 154 the
offences for which summary procedure
would be adopted. Under rule 125
of the Defence of India Rules, the
Central Government and the  State
Governments have powers to control
the prices and regulating trade of
articles of any description. However,
the Defence of India Act and the Rules
are of a temporary nature while the
provisions for summary procedure and
provision for non-appealable sentences
may be needed even after the revoca-
tion of the Proclamation of Emergency.
From this angle it was considered
desirable to make modifications in a
permanent statute like the Essential
Commodities Act rather than tempo-
rary enactments like the Defence of

India Act and the Rules made there-
under.

It is now some time since the Essen-
tial Commodities Ordinance has been
promulgated. During this interim
period Government had the opportu-
nity to review some of the provisions
in the Ordinance. In the interim
period the question has been review-
ed and the Government considers that
it is desirable to make certain addi-
tional provisions in the present Bill as
compared to the provisions
Ordinance.
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Under the new provision, a notifica-
tion would have to be issued by the
Government specifying the particular
order as the special order for the pur-
pose of adopting the summary proce-
dure for trial of offences under the
Order. A question will naturally arise
as to what will happen to cases of con-
travention of the special order on the
date the notification is made. It is
proposed to lay down that where no
witnesses have been examined before
the said date, it would be tried in a
summary way; otherwise, if, however,
witnesses have been examined, sum-
mary procedure would nof” apply for
that particular case. Similarly, it has
been laid down that if any case is
pending before a Magistrate who is
not competent to try it in a summary
way under the proposed Section, it
shall be forwarded to the competent
magistrate. Section 7 of the Essential
Commodities Act contains provisions
for forfeiture of property under orders
of the Court in certain circumstances.
In the specific provisions regarding
this matter made in the Bill, it has
been laid down that whether or not
any order of forfeiture of property or
an order under Section 517 of the Cri-
minal Procedure Code is made in addi-
tion to a sentence passed by the con-
cerned Magistrate an appeal shall lie
to a higher court only where a magis-
trate passes a sentence of imprison-
ment in excess of one month or fine
exceeding Rs. 2,000 or both.

Having regard to the stringency of
this new law, Government considers
that its duration should be limited. I
may draw the attention of the hon.
Members to clause 1(3) of the Bill
which lays down that these new pro-
visions shall cease to operate after 31st
December. 1966. A specific provision
has also been made that the notifica-
tion issued under the new provision
specifying the special orders for the
purposes of the introduction of the
summary procedure for trial shall be
laid before both the Houses of Parlia-
ment, as soon as such a notification is
issued. This would no doubt give an
opportunity for Parliament to be kept
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informed of the implementation of the
new provisions sought to be introduced
in the substantive law for the control
of prices and regulation of trade and
commerce relating to the distribution
of foodstuffs and other essential com-
modities.

Sir, I commend the provisions of the
Bill for the consideration of the House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Essential Commodities Act,
1955 and the Criminal Law Am-
endment Act, 1952, be taken into
consideration.”

This Bill and the original Resolution
are now before the House. Three
hours’ time has been allotted for dis-
cussion of both. A large number of
Members are anxious to speak. (Inter-
ruption). The Business Advisory Com-
mittee has allotted the time. I would
request Members to be brief.

Shri Bade: You may please give two
hours more.

Shri Ranga (Chittoor): You may ex-
ercise your authority and give us at
least one hour more. A number of
Members want to speak.

Mr. Deputy-Speaker: We shall see.
Shri Bade.

“There has been widespread
public criticism of the manner in
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which some sections of the trade
and middlemen were able to get
round, and render ineffective, the
legal and administrative measures
devised for the maintenance of
supplies essential to the commu-
nity.”

# 9w ¥ faarw agt § 1 & wrowAG
g 9 feoge wse FT 377 AT
g 5 afe 71 <7 aeex g, Sfex
g o AW T o@ET W@ FT T
V& Fam & a7 O =ufam 1 &7 §
FE G X G | AR T 7 AT
TRy ST fFAT B, 89 &1 FIer
¥ 7g & 5 d4fF 59 & @ g §
aga wataat & § wafa, 97 97 S
IET T AR ST A S°aT F A9 &Y
o & far gEt @ faedierd g
1 v far & 1 ag wfeqe fae
FT I A FAGAT FT g AW FT TIA
foar & fr g o9 FEEr F w1
TF IFR ¥ [iEEE WE [T F09
TaHHE FT @& AT g | fow s
e fedfiw & fau it =fe Y
geifaes o feam wmaT @ AT s§ oW
aTEe SrEae foaT ST 8, 9§ g
TEUG ¥ T ST FT WISS ITEAE
O & o0 wew J 38 wfedy e
ok g e v gw ¥ =
& geq §9T a7 & 9 a8 Fa9 vowT
g

it FY owigt o gw A
& faq wwr wgr mv & -

“....and further, as the provi-
sions of the Defence of India Act
and Rules, 1962 were temporary
and liable to lapse on the revoca-
tion of the Proclamation of Emer-
gency, it was considered advisable
to effect amendments in permanent
statutes, namely, the Essential
Commodities Act, 1955, and the
Criminal Law Amendment Act,
1952.”
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e &1 Fg § 5 Sfs oeeres
1% Il & fEiw g ax fewa
e gfeat o) w9 & wfase
Fog g S, Tatag gEee wrAifedT
uFz FY e wed § dWmEE FA
F fore ag wnfeda w0 fFam o &

Tq AW FT FAaT F AAT § 5
FTAT ATHT § ATZAT FT T GT F &
AR g g AT TG E 1 T
sifzdg arfagrie & d99 ¥ 928 AT
qgd wai 5 AFFET & 9rQq fwar
aar 1 wrae fewa wrw femr oae w1
Tod T FNG AR ATY FL qHAT
a7 1 gafag & guzar g fF oo F
gifsiq &1 A F99 F JrEed A
G #7 P R 29 AT | FwTw
IqmaT 2, 42 AT g

<o Ao sflo HU (AWTIT) : 73T
FTT |

Y FE ;. WET A ST KT FI0AT
2, 92 A5 ¥ | WA WG qEAS §
fir Faer 32T A9 @ § AR AL A
g g | 7 awed € 5 w8 g .
FY Arfr 7T FHEATiEAl FT A AAAT
& 1 Aafpr & wgr oA
ST gaady 2w S wrr fear
g, 7z 9% T & | AT B A @
f& g AT T g T JEg g,
gt fofy TE AT AT FIA HT PAT
GETT 4T 1

T & I wEA A 7 g fF 9fF
2T 3 TR WX ST SAF-HTR T
sie aifesmfor #73 £, @A o=
aﬁ_‘lﬂ';ﬁ%mmé‘—r%ﬁq%
wormRy ST fF g 0w 9w
N Y HATH WX IS N FW
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3% § @I F7 QT & | AfHA F Awwmar
g 5 70 3faw AR maw A gEsE
AT FT IMF F GIT FIAT AT AW
I ¥ g1 93 fF =@ 3w {64
whifa, sevE, 7 e & T Sw A
T Tt a8t fea @ o#i Fmn oag
TATH FY GTEHH F a5 § [AEA
g

WA | F A7 F g7 qAT g9-
FffT AT # g7 A 6 wHE oA
F 3RT &7 A FO, A agy
T 6 T F AAE 1.2 Tz 3f3
g5, 3t 9 ¥ 3 q@z feRw
AT AT AT A9 %7 3 9vdz Y
afz g€ 1 § Qo =g g 5 oA
F AFT-ETF FEl F97 4T | 33 TAR
399 fear & 1 99 i feEww @+
Frfradz foar a4t 9, 5 g7 39 weT
FT 1 g AT ST 3F gw o#
wEIE ¥ AT 9 W7 g gd g,
IR feaETdy o 97 2 ) 3g e
T 7 QR & XTI af5a &7 Zraer
A F JEE R

TF AT qRA T AT |

S &% : WAF F1 AN AT FT
T8 qITH TAAT F ATHA FaTF TAT 397 |
IET g F 0 FVA F 0F 9AF<
TFO G AGT | FHIE Aew WRW H a1
LT €T M &I T T IAAT ATST
& g, faar f5 arar @ g @,
srfe gt W T F1  feafy g 7
g9 F1 T TG et § 1 g agt
g 9Taw AT A qET A0 AT4T )
gezraTdr Ifag wfaarr oig a7 4y
TqY TF TF F AR T 1 ART JI
T & dfy werr # g wear
X AR agl a&qr §, gafaq gfaa-
AfUFTA TF TF F 979 &1 & T
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9 g ¥ g fE&ar, Sm F aEs
far, a1 g1 Ziewe w7 faar v

FUIT agt ATt & 142 ¥faT
gFE T | W F 9 F g A F
F¥7der ¥ WAl WE I AT
g ar FFr #Y wew & A, @it
AR ITA  HIA qHAHE F A9 F
sFTfoe fvar T a1 | a8 wew g
TAHE F e 23 WA BT THOIT
fFar T A AT 2 & e ¥
ITF T A7 wEW F 712 FFviw v
TIT | §IA AGAET FT FAA TH T
W § AT | o FA AA TR F
¢ gfrat % 37 fawa & =¥z
& weq wRw ¥ e § 7z wRw THfoa
T8t fovar a7 &, Foma s samarfeat
F-—39 sgmarfeEt & & fF oaAe
8, Fors fodt quwdt oem A &
quE ¥—142 Ffa9 oFF U WX
Iq @l ¥ 91 I9 WEGW 1wy
T3 & AT F faTem @ o

fafrezs 7% %3 O wiwes< &7
a7F ¥ W 29a 9T B TEEE AT
Tifeffdm @ ™, 97 f5 e F
27 AIFAL FT IHOAT §T & | ZOw
=t a7 8 fawvaw &y g
239 qT @I TAT R )| IW avg ¥ A
uEA AT R

A STt F®7 I 4T 8,
affr sy gt vy 7 § 7
wETE AT gy E § 7 afed fr geers
F9 § 9% fewie sa=r & 1 AR qerd
F0 fFaa &Y 7 Sawr fyeaerd aee
9T E 1 9@ dfaw ) Fag wE ¥
o FW AT ¥ I ouw ¥ T
et fFar @ 1 wEw ¥ wer uv O
g¥ A9 99 qavfy TieEr ¥ oo
FIICA FI/AT § 30 WHE WX
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Fefegaa S & 70 sfawa agw
e F | AR TS feadT agr @ ¢
7 st 18 &Y 91 @Y g, W Ay S
WY & | WY I9g ¥ T AT |
7z wEA Sfefae Fwfer F%ar & o
ag [ATg fraw fear ? o & fam

I I A™A A HE BHA—
T 9GS FATET, g AT d9 #T
F die o f2y 77 | fay S A
FER ¥ 97 T 7 dAfw e F
oy & wg ¥, Tafag e wfaw ¥
T A e w7 3@er 2 faa
g RAX A IF g9 A
AT ¥ I @dg famr A
ITeST &1 T ATS AT g7 f2a7 | a7=r
J @RI F1 saEeT 94 2 fa § sAer
a@fe qET Fgr & g, SfEw 9EF
Iq FAHT T qRar q@ fEr §
AR CfFe-SEE R s g,
fomd Frowr ¥ wferar awy w1 W
g 1 R s o FaT § fE samay
FATERTT & | ST €T ATERTT
3, St saTRT qATET 7 & W SN A
L iec i

afsq o St & qg Hqq
FET &, FAIfF SR T & AT A a7
fear & ar agT N9 faar & 1 s
TR AN w1 T & o o & g e
FT ST TGN FGT | GATL AT Forae
e FEd & i au gt qlem wa Y,
zafay g9 =M & | sqmiiEt w
aA  fF e F g dur A@Y @
wrET %3 2fem qT 100 FOT wW
T F @, 99 fF IUH geeeHe
2600 FIIE TIT &1 AT |

zq fadas ¥ ogsqaedn #1 91 @Y
3 fs swrifadt &7 &9y TrEw R
A IAFT FOA FT AT AT GRIT
qTET A% AT g 7 a6
I7 FT W & ¢ WwEw su* i
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fafrefaea § o< o7& fds s =mgan
g 1 = T AfEEIT T 3 w1 I
ag & f& o A7 ST AT @
? R ag awmar & f fow a9 &
aE SqTEIT FT T Y, T AT T E |
zawT ofmm gz @ fv Afege
AT AIE-HE F F T AT F3M |
g g § ufasw wg fear smar
g e I Iar TR e I § 1

W g e TEEER FE
# ag wfaww & f& 9 769 1 |91
F g gerd g T s 3 1 afe
<9 fagas & ©F 919 ®7 @91 §id gT
W @A gEw W T o
TFR 39 999 a8 Wifasw & f5 2000
Y AN AR TF TG F §g g9
9T A T TIT9T &, AT 79 giedie
F LA 2000 TIF STAMT AR TH
T &1 #7 & fa o &7 A
T TR

77 PR SAFA F WA
IAAT ATRAT & HR T TR AT @AY
ARAT § 1 g AT WE HET Faw
FAT AR & | e “ar’ wmmar 2
M AT 9 F omr §
g AT HTT 3T FU I T ATH T AT
rAdy TAT FH Th A3 FT qAT 2
#1 ard @ X g AfFEA Iqd T A
/T FTT AT T TFY @V &, Q| F91 fear
war g ? A A ¥ A &7 ST
F= fear & 7 o g & A A
| mr g fFosa ave ¥ A @77
TEMET 72 F7 faar @ o

o7 ¥ FEr 2 fF 3@ Fw & faw
o Afaede frgea 6 1 9 Qe
fegea 37 ¥fam =1 gEa &G
"W A A3 TG FET & F Ay QAww
#fsrege fagay € fom =1 2q @ &1
TAAT O | FE) AR 3 afaw T
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TEw w41 | Afe dfswged ww e
W F s M AT AT AW |
aoew Afwegen s fagaa far
STaT @ N faet a9 s & freaeme
X &, 7 wTH GF A g § 1 F A
FgaT g fF it g a@ F W § 1
AFTRGI I TR FINE 1 agT &
T4 ArEHY S g awd § AR SR &Y
=T T @ faw 73 0F oF
T FT AT I AT TF TF T $1 a7
3 FT ofgFIC R AR § | FH Y F7 AT
W dfoege fara F #1 gifawq
A9 3T H @ T A FH T FA
TM A FT OAAAT FT

Ffw A & @At w1 g fF
QoY TS § AR H139T6 A1 fAaaT
&) ey Traew | S dfseRe g ]
TE TRIfeEa F g GATIAH F FT a7
2, 91 wifaza w7 aTE § FLOAT4AT &,
9T g1 98 FT IAT & | WIHA FT SeqT
quTq 3 & Ay, TEFe 31 & foau
g g 37 & fF g gy w&F F7
1, A TFTT FT A1 AR 958 faw
F 91 1 qH F1 X & AT | TF
TTIHT FT T AH AR & 1 AR AT
T HEHT AT | 39T AfF IAHT qAFET
& o @), HrEew-gET T A | SER
=7 fF 797 qIO ST /I AT g,
¥ agd agewAT g1 oag g, 39 AT
IqY ATRH-EEAT &1 F< A7 | 71w ey
5 gt a% J a1 fFr =@ € )

aTEaR Amhfed F fau oow quq
IEed W O§ | WIEAT AThRfg® #
EFrae srhiag o 717 91 &, fer X
T Y FeATs, 98 W 3@ A AT 19
2 MY ag W gAEfmme s oae
¥ goedy w2 ) fRET &
e 7 W, frad @t AT /7 @z
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W gE § AT AT E | 39 AYE FATAT
agq B WF HOITT TH H A A E
T q1Ey 7% F1 FAA AT AT A7 @ &
TaF AR & agd &1 (=T FY ArAvFAl
| WY TC gL I7 AT AN AE
ﬂawfaur,zzga‘rzﬁa:a—ﬁ%n
T "AY Y T *g faay fF FA oae
AT S1fed, 9 ARy WA 7 HEATRT
T w5 faar &, 7% a1 $iF @ § |
s{\m@r‘tﬁzg\mgaﬁawﬁw%a{f
WO FATE | T WA 3N dfewig

T & AwAT & | gE a1 SArHAT T

e g1 A, AR HT A G AEF
o9 ¥ Y W, & Gew gl WA |
wi| F1 @ mfear &7 & {57 7671
F1 FEA 387 a1 fear @ 1 v A
STITET W WIGHT q7F & ATHA

=t fow? (WTEAT) W F
FA F1 GG FEAT A6 37

=Y a% ; AW, T}, 30T, WI IA A
T F9 AT AAE, AR AT FT AE
FeaT fEd | Fa9 qUE F TR B
T qE ¥ agr ¥ A Ay

ow F %gr g 6 oA ¥ oawm
e <Ff g o A @ @
aIE o wrar g fw & & |te e
FH Y 7GR0 | wA AR AT
wT FEA @ ! SAfEsa @R g
TOF W FT IGAT MMFT | Fy F W
gt ¥ wifaww & fAsrer a@f T
2 | Fafade o9 g7 & &1 Hot
F1 AT I FT AT F @AT & |
A 7gt 9 a7 FafaweT @ & a9
o FE N AR ) G | AN F
TEN AT T a5 F e § 1 guA W
A o & fi6 wTw & Gar A e @
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ey F | T AW WA H A F FA
o AT # &3 gu wmiEw dwd &
A dfemers Fear anfegd ov | & faegw
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TF FA7 Fg X § A A FHA
FL LW | TF AR TF AT FT I
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FgA AIET qIAT AT 9FS AT A IORT
w2 & T

STl o SAMAGT (8TT)
FaT et mrg F1 wET & oS @ R
azi 7

|1 &€ 7 AT F A qey q_w
F % @m A A @w O F7 fae
SET E L ZW OAE® § |

1 arfas @Y e smar =rfey
L, ST AT FRGT 3 TER AT EE
Farafa @@ & 1 sewr aar e
Tifgr | afew ag adwr fedt &1 T
A FTAE | F2q F17 F fagATw g |

#7 grerar gaAr § fow v @ g
St A AT FT AT AT g

Charges will be levelled against you
in the court: you of the Treasury
Benches have caused the death of so
many persons by inflation, by deficit
financing, by wrong planning, by
nepotism, by corruption and, therefore,
you are liable for punishment.

T THIT FT 39 H A0 RO AT FEA
TG FAT ST R &

Shri N. Dandeker (Gonda): Mr.
Deputy-Speaker, 1 rise to support the
motion about the Ordinance that has
been moved by Shri Bade, and in the
course of my speech to oppose also
the Bill which embodies this Ordin-
ance. This Ordinance and the Bill are
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another milestone in the progress of
our country down the slippery slope
of unprincipled legislation, which has
become the fashion of this particular
year, 1964;—legislation which throws
to the winds all accepted principles of
jurisprudence, legislation which vio-
lates the basic principles underlying
the fundamental rights and fetter the
discretion of the judiciary. The prin-
cipal characteristics of much of the
legislation of 1964, in more specific
terms have been to enact extra-
ordinary unjudicial presumptions as a
matter of avidence in the trial of cases;
in a certain Bill that was adopted here,
to convert evidence itself into an
offence; and in another Bill, to impose
mandatory sentence of imprisonment
or fine or both. I have here with me
a list of such enactments, but as most
of these were passed only in the last
session or in the current session, I do
not think I need read out the list.

But the present Ordinance and the
Bill go further. They provide man-
datorily for a summary trials in all
cases indifferently—both for offences
of utmost gravity as well as for petty or
merely technical offences. They intend
to take away the right of appeal in
cases of this kind by the simple device
of imposing punishment up to only a
certain amount fine or up to only a
certain term of imprisonment. I say
they are doing this deliberately, be-
cause I have no doubt that executive
instructions  will be issued to
magistrates that it would be fine
if the restricted in most of the
cases fines and imprisonment up
to that particular level which
will disentitle the convicted person
of his right to go up in appeal. Worst
of all, this particular measure also
provides for retrospective effect be-
ing given to legislation of this kind.
The Minister, when he was referring
to clause 2, namely, new section 12A
and clause 3, or new section 8A, slur-
red over the matter. But the fact .is
that these two new sections are also
concerned with enacting the provision
that this extra-ordinarv legislation
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regard to, I imagine, quite a number
©of cases that would still be pending
when this Bill is enacted and in regard
to which the taking of evidence has
not yet commenced.

15 hrs.

Talking in another connection in
this House I made the observation
that just as the principles underlying
fundamental rights grow from pre-
cedent to precedent, be also the ero-
sion of fundamental rights proceeds
from precedent to precedent. There
have been, as I said, a number of
legislative measures of this type al-
ready undertaken and we are now
slowly getting accustomed to legisla-
tion of that type and of the type now
before us, of which the underlying
principle is a steady erosion of some
of the basic principles of jurisprudence
and some of the essential principles
underlying fundamental rights and
various other matters of the kind to
‘which T have already referred.

In particular, this particular Bill,
T submit, endangers the right of the
citizen to practise legitimate profes-
sions by treating or threatening to
treat with dire consequences even
petty or technical offences committed
by traders. I have just now been
shown a letter received by Professor
Ranga and I have also received seve-
ral other letters where this vast
majority of small traders, honest men,
working hard for a living. complain
that they are now threatened with
punishments of a kind against which
they cannot appeal and are seriously
thinking of . . .

st e wgwwe (fRet) w9
AT : fgedy rgaa a8 o @ #

Mr. Deputy-Speaker:
what the matter is,

Let us see

Shri N. Danmdeker: As I said, small
traders, most of them earning an
honest living, conducting their trade
to the best of their ability in a jungle
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of regulatory laws and regulations
which even most of us would find it
difficult to understand, are threatened
with dire consequences and, in parti-
cular, with consequences to a man’s
reputation such that if he was punish-
ed with these little things in a sum-
mary way by a summary trial the
man is ruined for ever;—these men
are seriously considering giving up
altogether their avocations, their
trades and professions which they
have been following perhaps for gene-
rations. They have gone further to
say,—and I would not mind saying
so;—that this sort of legislation is
becoming obviously, a method by
which the Congress Party can now
enforce slavish obligations to a parti-
cular party by a particular group of
people, namely, those engaged in trade
and commerce. They are frightened,—
I do not want to put it higher than
that—of supporting any other party
anywhere in any arrangement or
meeting or discussion; because they
feel sure that the hand of vengeance
will descend upon them when this
measure is enacted into law.

Then, there is this question of the
rule of law. My hon, friend, Shri
Bade, has developed that theme con-
siderably and I would not like to add
to the argument except to say that I
regard, as being among the fundamen-
tals of the rule of law, two essential
points. Firstly, that I should have a
fair trial and should not be sentenced
to even one rupee fine or one day’s
imprisonment without a fair trial. In
the case of petty offences we have got
accustomed to it. There are provi-
sions already in the Criminal Proce-
dure Code for summary trials for
such offences; well and good. That is
something which society has got
accustomed to. But it is quite another
thing to keep on adding to that list
a number of other offences which may
make me liable to punishment with
imprisonment for one year and fine
exceeding Rs. 2,000 and so on. That
I should be tried summarily for
offence of that character, with non-
appealable sentences, as if I was
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already guilty when charged is
absurd. I know, many hon. Members
get angry with the kind of reason-
ing that I here submit. They are
already saying. “Shri Dandeker wants
the guilty persons to go unpunished”.

An Hon. Member: You do.

Shri N. Dandeker: No, Sir; I am
only submitting that when people are
accused of an offence they are not
necessarily guilty of it. I am still
old-fashioned and I take delight in
being old-fashioned in this respect, I
take pride in having this in my blood,
as a part of my upbringing, that the
man accused of an offence is not
necessarily guilty until he is proved
to be guilty. The fundamenta] basis
of the rule of law is the right to a
fair trial in this respect. Shri Bade
has indicated the sort of thing that
goes on in summary trials. My expe-
rience of summary trials is of some
years back, but the same thing goes
on now and probably worse than used
to go on in summary trials when I
was in the district service.

The second point of a fundamental
character in regard to the rule of law
is the right to appeal, the right to
correct mistakes that magistrates may
have made; the right to establish one’s
innocence, the right to point out
cooked-up evidence. The number of
cases in which evidence is cooked-up
and in which witnesses are deliberate-
ly perjuring js unfortunately increas-
ing in the country; that is a fact. But
that being the case, that a man can
be put away for a period of one month
or can be relieved of a couple of
thousands of rupees by way of fine,
and that he should then have no
means of vindicating his honour or
to seek aremedy to establish his inno-
cence, seems to me completely wrong
because it goes to the very root of this
principle of the rule of law,

Finally, and as a direct consequence
of the absence of appeal, one renders
meaningless the provisions in the
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Constitution about the right of per-
sonal liberty, and the remedy of
habeas corpus. If I can be put in jail
for one month without any appeal,
obviously any concept about habeas
corpus becomes nonsense,

While saying this I am reminded of
the rather interesting discussion that
took place in the House yesterday, in
the course of the debate on the Indian
Trade Unions (Amendment) Bill,
where my hon. communist friends
over here were at considerable pains,
quite rightly, to defend the fundamen-
tal rights of even a person who had
already been convicted of an offence-
involving moral turpitude. They went
on to ask why that man should be
deprived of his rights, even though he
may have admittedly been guilty and
convicted. I think they chose the
wrong type of case for discussion, but
the principle they were trying to
defend, namely, that even z convicted
person has some fundamental rights,.
was a sound one. I intended in fact
to intervene in that sense in the
debate yesterday but it was too late
and my name could not be included.
I wanted to intervene to say that I
support the proposition that there is
no reason to deny fundamenta] rights
to a man, who has been convicted,
who has been jailed, has served his
sentence and has finished with it,
because he still continues to be a
citizen.

Here, I am urging that a man merely
accused of a crime but not yet found
guilty is even more entitled to funda-
mental rights.

Coming now to some of the provi-
sions of the Ordinance and the Bill, I
regret to have to say that both in the-
statement issued in connection with
the Ordinance as well as in the state-
ment of objects and reasons appended’
to the Bill, there is a good deal of
suppressio veri and suggestio falsi.
My hon, friend Mr, Bade has already
referred to one of them, namely, to
the reasons given for promulgating the
Ordinance, a5 if it had become so:
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tremendously urgent, as if the Defence
of India ‘Act, the Proclamation of
Emergency and the Defence of India
Rules were about to expire on the
following day. The reason given was
that the Proclamation of Emergency
and the consequent Defence of India
Act and Rules were temporary; they
were due to expire. Nobody mention-
.ed the thing that Parliament was due
to meet in a fortnight’'s time. But
because of the temporary deviation of
the D.I. Act and Rules it became
.urgently necessary, very urgently
necessary, to exercise the extraordi-
nary rights and powers under the
‘Constitution, between two parliamen-
tary sessions to issue an Ordinance, I
suggest that it was a deliberate case
of suggestio falsi, if not worse.

3905

Then, in the statement concerning
the Ordinance,—I have it before me,—
it only refers to the provision in the
Ordinance for summary trials. If one
were only to read this, one would say,
“Well, I suppose that is all right”. Bug
there is another suppressio veri here,
for that statement says nothing about
“no right of appeal” in certain cases.
Why did they suppress this? Why did
they not state clearly in this solemn
statement to explain the Ordinance
that two things were being done,
namely, summary trial and no appeal?

Going on to this Bill itself, I had
a look at the objects and reasons of
the Bill. That is obviously the place
to begin with, when you are reading
a Bill, What has the Government got
in mind, why are they doing this
thing, what is it that they intend to
do? I see nothing in this, not one line,
to say that this Bill was intended to
be retrospective in its application.

One more point, though of this I am
not quite sure and am open to correc-
tion. As I see it, the idea of this
‘Ordinance as wel] as of the Bill is that
it is only the breach of certain orders,
which will be notified as special orders,
that will be subject to a particular
mode of trial, conviction and denial of

AGRAHAYANA 17, 1886 (SAKA) Ordinance/Bill

3906

appeal. But I am told,—I see such a
mass of rules and regulations and
notifications about this,—that in fact
all the notifications previously issued
under that particular section of the
Essential Commodities Act relating to
foodstuffs, edible oils and oilseeds,
have already been notified as special
notifications under the Ordinance and
all of them now under it. But if one
read the Bill, one would be led to
think that from time to time, particu-
lar notifications under the relevant
section of the Essential Commodities
Act would, after careful consideration,
be picked out and notified as special
notification for this particular purpose.
But I am told,—I am open to correc-
tion,—that all the notifications con-
cerned with foodstuffs, edible oils and
oilseeds have already been so notified
in which case again there is a conceal-
ment of a very material fact in putting
this matter forward.

Shri Bade: They will
12A,

come under

Shri N. Dandeker: Yes.

Now, Sir, coming to some of the
provisions of the Bill in a little more
detail as also of the Ordinance, I ask:
What is the definition of foodstuffs?
The moment a proposition about sum-
mary trials, the moment a proposition
about minimum sentences, the moment
a proposition about absence of
appeal,—the moment all these new
things start coming up, one has got to
look closely at the contents of the
offences that are being dealt with, the
nature of things in relation to offences
that are being talked about and to be
dealt with in this manner. Otherwise,
one takes for granted that Government
is going on in a fairly reasonable way.

Shri Bade: They are losing the con-
fidence of the judiciary.

Shri N. Dandeker: I am coming to
that. When they come to vicious
legislation of this kind. one has got
to inquire what is this thing in law
called “foodstuffs”. What is in fact,
also the definition, if there is one,
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about hoarding, speculating and profi-
teering? One hon. gentleman here
used those three words in a steady
refrain, respectively hoarding, specu-
lating and profiteering. I may as well
call it H.S.P. and done with it. What
is hoarding? What is speculating?
‘What have is profiteering? ‘What,
again, is the.definition of ‘dealer’?
What happens to a producer or a culti-
vator who chooses to hold back his
stock for a rise in price? When I was
in the district service, and even later,
one of the great problems in connec-
tion with the agricultural economy and
in connection with the economic con-
dition of the cultivator was that his
holding capacity was very limited, so
that he was forced very soon after the
harvest to bring all his produce, ex-
cept a little bit that he required for
his consumption, to the market, sell it,
pay his debts rents and taxes and go
back financially where he started. It
was that kind of situation one always
endeavoured to improve by  various
types of legislation relating to agri-
cultural rents and indebtedness, co-
operative societies, taccavi loans, all
sorts of things so that the staying
power of the cultivator might improve.

Now, what will happen under this
Bil] to a cultivator who says, “Well, I
am not selling now; I am going to
hold back”? Does he become a dea-
ler? He probably does, because in
holding back his stocks because to be a
farmer. Is it intended that he  be-
comes a dealer, and if not what is
the definition of ‘dealer’? When a
man who grows food stuffs and holds
it back from the market, for selling
possibly, at a better price over the
inter-harvest period, he is really act-
ing as a trader. Is he called a trader?
Is he a hoarder, speculator and pro-
fiteer? Is he liable to this sort of
grim punishments and modes of trial?

Then, there is, of course, no dis-
tinction whatever between petty off-
ences, technical offences and substan-
tial offences. But these are funda-
mentals to an enactments where you
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have got this kind of modes of trials,
denial of appeals, and things of that
kind.

Sir, I would like to take a few
minutes more so that I can deal with
the economic consequences of legisla-
tion of this type. I have already re-
ferred to the fear that is being ins-
talled by this Ordinance amongst a
large number of honest,—I would
like to stress that honest small tra-
ders who have got families to support
and who have been trading for
generations. Now, suddenly they are
said to be becoming crooked or cri-
minal. It is these gentlemen who
are going to be squeezed out. The
honest, hard-working, small trading
community is going to be squeezed
out, and they are numerous.

An Hon. Member: What about the
big hoarders?

Shri N. Dandeker: I am concerned
with the ordinary citizen of the coun-
try. Big traders can look after them-
selves. I am concerned with  smail
men, small traders, who have been
living by trading for generations.

Dr. M. S. Aney: Say honest people.

Shri N. Dandeker: You, Sir, honest
people.

I believe, this Bill will also have a
serious effect upon the free flow and
movement of foodgrains from the culti-
vator through the wholesaler, through
the middle trader, to the retailer down

to the consumer. One would have
thought that this kind of drastic
legislation should have

some foundation in terms of a crisis
such as justifies a pooclamation of
emerger.cy, such as justifies the belief
that the nation’s safety is in danger.
But the fact is that the whole of this
food situation today is not a matter of
one month or two months, or of some
traders in some months having boy-
cotted or done something with  the
trading mechanism in this country.
This situation is the consequence of
the past 10 to 15 years of wrong plan-
ning and policies of the Government.
The essential elements of those ill
conceived plans and policies have
been a preference for heavy engine-
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lic sector, financing of all these ill-
conceived projects and schemes, and
also of enormous non-investment out-
lay by deficit financing and having
recourse to special borrowings from
the P.L. 480 counterpart funds, which
is another brother of deficit financing.
Then, there have been impractical
land reform policies and measures
inspired rather more by ideological
considerations than by any practical
necessity, and in total disregard of
the practical consequences that might
ensue. And worst of all perhaps,
these zonal restrictions on the move-
ment of foodgrains., restrictions on
inter-District movements, restrictions
between inter-State movements and
restrictions upon zonal movements,
so that we are back where we
were to the old bad days of 1947
and earlier when there were num-
erous “Indian  States”,—our 580
Indian States—in India andg everyone
of them was a little zone, everyone
of them had barriers, customs bLarriers,
movement barriers, road  barriers,
railway barriers, requiring permits to
surmount them and so on. It was one
of our great endeavours to try and
eliminate all these obstructions to
trade. And this has been embodied in
the Constitution that all obstructions to
internal trade are unconstitutional ex-
cept when imposed in the public in-
terest. But I submit none of these
present restrictions on inter-District
trade, inter-State trade, inter-zonal
trade, are restrictions that are justi-
fied by the Constitution. I believe they
are totally contrary to the best public
interest. And it is because of this
utter, antediluvian confusion that has
been created in the present internal
trade situation, by the circumstances
created by the Government to which
I have just alluded; that the Govern-
ment has found it necessary to loock
for scape-goats.
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Mr. Bade made that point ang I
think it is pertinent. Over the last six
months a state of exhibitionism on
the part of Government has been
rampant, by staying raids all over the
country and by enacting legislations
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that seems to indicate no confidence in
the judiciary. When I was discussing
these strange developments recently
with an hon, Member, I asked, “Well,
I am new to Parliament; but what is
it that is happening here?” And he
replied “Government have lost confi-
dence in the judiciary”, But I do not
think that is the correct answer, In
fact, they are increasingly afraid of the
judiciary. If they do not pass laws
to impose minimum sentences, they
are afraid the judges would give
lighter sentences. If they do not deny
the right of appeal, they are afraid .
the people unlawfully accused will get
away in appeal.

They have really lost confience in
the whole administrative machinery,
in their modes of investigating and
handling cases, in the justification, or
lack of it, with which caseg are sub-
mitted to the courts for consideration,
and so on. Actually, their confi-
dence in the administration of justice
is so great that they are afraid of the
judiciary and are, therefore, trying to
short-circuit the judiciary, For these
reasons sir, I beg to submit that this
legislation is altogether “unnecessary,
uncivilised, savage and cruel,

Shri A. C. Guha (Barasat): This
Bill has been necessitated by the pro-
mulgation of the Ordinance on 5th
November, 1964. The reasons for the
promulgation of that ordinance have
been mentioned in the Statement of’
Objects and Reasons.

During the last few months, prices
have shot up by about 40 per cent in
the case of almost all food items, Not
only have the prices gone up but food
items have disappeared from the
market. It has become a very
difficult task for the common citizen
to get his daily requirements from
the market. For rice he has to stand
in a queue for two hours; again for
vegetable oil he has to stand in a
queue for two hours, and for sugar
again he has to stand in another
queue for two hours and thus for
every food item he has to stand
in a queue for two to three hours.
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That is the position now prevailing
in the country.

No doubt, there has been some
shortfall in production. There may
have been something wrong with the
weather during the last two years but
I do not think that all these short
supplies and difficulties and high
prices could be attributed entirely to
the failure of the weather. The Gov-
ernment, if at all responsible for any
of these things, have been responsible
only in this sense that they had not
taken drastic and effective measures
much earlier, today a position has
come where it is a question of the
survival of the common man.

I was amusedq when I heard
eloquent speeches being made from
the other side in the name of the com-
mon man, There can be nothing worse
for the common man than the present,
situation. A man earning Rs. 200 or
300 has to spend daily about two to
three or four hours simply for procur-
ing in his food supplies—apart from
the very high prices he has to pay for
his food stuff. When that is the posi-
tion, how can he have time for other
enjoyments in life and other amenities
for his family and himself? He can-
not look after the education of his
children; he cannot look after the
medical treatment of the members of
his faimly. He cannot look after any
other household work, because he has
to spend hig time either in the office
or in standing in a queue for secur-
ing the foodgrains or other necessities
of life.

This situation has been created, if
not entirely, at least to the extent of
90 per cent, by the dishonest traders.
A distinction has been sought to be
made out between honest and dishon-
est traders, between big traders and
smal)] traders, Sir, I am a small man,
ang I do not generally go to any big
trader for purchasing my small neces-
sities of life. But I fing that even
the small traders cannot supply the
goods, or they do not supply the goods
when I require them, It is not that
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they do not possess those goods always,
It is not that the prices that they
charge are the fair prices that they
are expected to charge. That is lhe
positon even with regard to the small
traders, The sin or the dishonesty
that was prevalent at the top of the
commercial community appears to
have permeated down to the lower
level, because the small traders at
the lower level will have to get their
supplies from the big traders, and un-
less the small trades also adopt the
business tactics of the big traders,
they cannot get the supplies and they
cannot get any profit for their living.
So. perforce they have to adopt these
tactics which the big traders have
cation Yojana, which read thus:

So far as the Ordinance is concerned,
of course, there was complete justi-
fication for the issue of that ordinance.
But I would like to know how the
urgency of this ordinance was met in
view of the fact that the hon, Minis-
ter has not stated in his opening
speech what action has been taken by
Government during the last one month
after the promulgation of the ordi-
nance to ease the situation, Al least
as far as I have been able to know
about my own State N. Bengal and
alsop Delhi, I do not think that any
action has been taken under the ordi-
nance. Powers are taken by Govern-
ment, and the House is also eager to
give powers to Government to tackle
this anti-social and most vicious prob-
lem of the country, but if Government
do not use their powers properly and
effectively, then some portion of the
blame must necessary attach to
Government.

Only a few days ago, I was reading
a passage from a Government publi-
cation Yojana, which read thus:

“The Home Minister stated:
‘From one plan to another, we
know what to do in administra-
tion, but we do not do it. Ideas
are not implemented. Some drill
has to be prescribed right down
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the line. There must be much
more ruthlessness than is seen

around’.”

This is an admission of failure by the
Yome Minister himself. Idea; are
not implemented. Policies are
enunciated, but somehow they are
diluted and somewhere in the middle
they are stopped and they are not im-
plemented. If that be the position,
the hon. Minister should seriously
consider whether he shoulq take all
these powers, Personally I might
agree that these powers shouid be
vested in Government, but Govern-
ment must use these powers drastical-
'y, ruthlessly and effectively. Unless
they can do so, what is the use of
their seeking these powers and there-
by incurring some of these criticisms
which have been showered upun us
from the other side of the House?

Today, as I have stated, the whole
nation hag been held to ransom by a
few traders. They can pass on to the
consumers anything and at any price
they like. There is a deliberate and
crganised defiance of the Govt orders
and policies. We have heard just now
about the rule of law and many other
things. But what is the rule of law?
Is it the rule of law that when I see
a man throttling a child, I should not
arsault him and I should not attack
him, Is it the rule of law that is
nrevailing in the commercial life of
the country? Is it the rule of law
which is prevailing in the industrial
life of our country. Are we going to
tolerate this situation in our.csuntry
where there is no rule of lJaw but only
tne rule of the jungle? The question
of Fundamental Rights as also of
natural rights and justice has lkeen
raised, The first Fundamental right
and the first natural right of any
individual or any community is the
vight to survive and to live. The
guestion before us now is whether we
as individuals or as a community will
continue to live and survive or will
be killeg by these anti-social elements
in the country. Foodstuffs are adul-
terated, and baby foods are kept in
concealment and "sold at exorbitently
high prices beyond the reach of ordi-
1772 (Ai) LSD—T.
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nary man. And yet we are hearing
the rlea in the name of the common
muan or the ordinary man that these
drastic measures should not be taken.
Food is being adulterated; baby food
is being adulterated;” -medicine 1s
advlterated and so on, If this be tne
sitvation, then what will be the future
of the country? Some drastic mea-
surrs will necessarily have to be
adopted and also ruthlessly employesd
to -check these things.

Only~a few days back in Calcutta
many searches were made in regard
to baby food, and about onme lakhk
tins of baby food were seized. And
Government applied to the court for
the seizure or forfeiture of those tins
of: baby -food, but the- court decreed
otherwise. The court decreed that
those tins should be handed over to
the parties from whom they had been
seized. I do not know what happenei
later on. I hope the hon. Minister will
enlighten this' House as to wha* has
‘happened to the tins and bottles of
baby food seized by the West Bengal
Government. o

In this connection, I hope that the
House will realise that W. Bengal is
in a very difficult position as regards
feod supply, as regards political agi-
tation and many other things. But
even then, the Bengal Governmert
have somehow been managing the food
situation somewhat better than was
expected, But I am not sure
whether the Central Government have
been giving them all the help that was
necessary. When the prices were to
be fixed, I am told that the Central
Government were not willing to allow
the Bengal Government #to fix the
prices under the Essential Commodi-
ties Act. So, they had to take recourse
to some local Act by which they
could enforce the price fixation I
would like to know why the Central
Government refused to allow the State
Government to have the maximum
prices fixed under the Essential
Commodities Act.

Shri C, Subramaniam: In respect of
what?

Shri A, C. Guha: Foodstuffs.
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Sbri C. Subramaniam: When did
this happen?

Shri A, C. Guha: A few months
back, then he was not the Minister
for Food and Agriculture.

As regards forfeiture, 1 think the
provision in the present Act is some-
what doubtful. It is left only to the
discretion of the court, The court has
to go by its own standards, which
may not now be quite suitable for
meeting the requirements of the
situation. So this Bill should have
taken some more authority on behalf
of Government for forfeiture of pro-
perty seized for contravention of the
law.

Coming to summary trial, the pro-
vision here is that there shall be no
appeal if the sentence does not exceed
one month imprisonment or fine of
Rs. 2,000, Here also Government
should have wider powers. One
month’s imprisonment or Rs. 2000 fine
would not mean very much for ihem.
They can well afford to pay the fine
or undergo, the imprisonment for the
huge profits they are earning. They
are sure that in jail they will have
all the home comforts, as we have
seen in the case of one industrialist
in a Delhi jail, under the very nose
and eyes of the Central Government.

So this provision should be en-
hanced to six months imprisonment
and Rs, 10,000 fine, Otherwise, the
Bill will not have the desired effect in
the country.

Some Hon. Members: No.

Mr, Deputy-Speaker: I have rung
the bell twice,

Shri A. C, Guha: I am concluding.

Shri Hari Vishnu Kamath (Hos-
hangabad): He is estimating the
time; he is Chairman of the Estimates
Committee.

.
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Shri A, C. Guha: There is already
a threat that the supply line may be
cut off or choked up. Government
should be prepared to meet it. They
should know that till now the sup-
ply line is in the hands of the private
trade, Government should immediate-
ly take precautionary measures io see
that the supply line is not cut and
the channe] of supply is not choked
up anywhere. They should try to set
up their own machinery immediately;
if they cannot, they should take
powers to requisition some of those
establishments and units which have
now been carrying on the distribution
business.

With these words, I commend the
Bill. I hope Government will use the
provisions of the Bill ruthlessly and
effectively—I use the word ‘ruthless”
quoting from the Home Minister’s ob-
servation. I hope the administration
will rise to the occasion, handle the
situation competently and implement
the policy of Government.

Shri S. S. More (Poona): I rise to
support this measure with mixed feel-
ings. But before doing so, let me
deal with the criticism of Shri Dande-
ker. He said that this is a savage
Bill. When Government is called
upon to deal ruthlessly with savages,
the Bill has to be savage. May I sub-
mit that for some months now the
trading community has been acting
like a tribe of savages They are
indulging in adulteration, ‘hey are
profiteering and they are driving
stocks underground. If all these evils
are to be fought ruthlessly, then
Government has no other way but to
bring in a measure which will effec-
tively punish them.

The Opposition are speaking with
two voices. Uptil now, since the food
trouble started, Government have
been wooing and courting the trad-
ing community not to put any obsti-
cles.in the supply of foodstuff to the
people—this was the charge levelled
by the Opposition. Now, when Gov-
ernment, realising their mistake. are
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trying to put on the statute book, this
particular measure, the Opposition
turn round and say that they are
bringing in ruthless measures. Shri
Dandeker spoke for the trading com-
munity which is responsible for this
food debacle
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It is very easy to say that Govern-
ment are responsible for all this. I
would rather point my accusing
finger on the trading community.
They are not only adulterating edi-
ble stuff with filth and poisonous sub-
stances; they are also driving the
stocks underground. They are also
defrauding the peasants with a view
to profiteer. So if profiteering has
to be squashed, such a ruthless mea-
sure is an absolute necessity,

If I can blame Government, 1t is
in this way, that they have so far
followed a policy of appeasement of
the trading community for too long.
Somehow or other, they have dis-
played the mentality of Chamberlain,
every time appealing to the exploit-
ers to behave. That should not
happen. This Bill indicates that
Government are discarding this policy
of appeasement.

While I feel that the trading com-
munity should be properlv dealt
with, I would express my feelings
that the small producers are likely to
sutfer. Government will :issue an
order or notification which will be
published in the gazette. The csmal-
ler producers spread in all villages, in
the nooks and corners, wouid not
know about these orders or notifica-
tions. So unwittingly, they may
commit some breach, which will be
not a deliberate offence, but a techni-
cal one.

15.37 hrs.

[DRr. SaroJINI MaHsHI in the Chair]

For a technical offence, there should
be a lighter punishment,

My submission is that the punish-
ment prescribed of one month in jail
without appeal is not in consonance
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with sec. 262 of the Criminal Proce-
dure Code for summary trial. So
the provision of one month should
be changed to three months to bring
it in conformity with the provisions cf
the Cr. P. C.

Shri Dandeker was very vehement
in attacking this provision. The Bri-
tish introduced the provision for
summary trial long long ago. Why
should he find fault with the present
Government for resorting to sum-
mary trial and punishment thereon.
The provision in the Cr. P.C. is:

“No sentence of imprisonment
for a term exceeding three months
shall be passed in the case of any
conviction under this Chapter”,

The next section is:

“In cases where no appeal lies,
the Magistrate or Bench of
Magistrates need not record the
evidence of the witnesses or
frame a formal charge....”

Dr. M. S. Aney: Shri Dandeker’s
point is: when there is already such
a provision in the Criminal Proce-
dure Code, what is the need for this
measure?

Shri S. S. More: My submission is
that the punishment of imprisonment
ought to be raised to at least three
months to make it appealable; as far
as the fine of Rs, 2,000 is concerned,
for the rich traders, this will not be
difficult to pay.

As I said, precaution should be ’
taken to protect the small producers

Shri Ranga: They will come under
the mischief of this Act.

Shri S. S. Mare: Suppose, to-
morrow Government issue an ¢rder
that no peasant shal] leave his iand
fallow. The poor peasant may have
no capital to till his land; he has no
bullocks, not implements. Then he
will come under the mischief of this
Act. Therefore, if there is reason-
able cause, it should be treated as a
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technical offence, and the smal] pea-
sants should not be visited with all
the rigorous punishments- that are
prescribed here.

Shri Bade: Byt there is no saving
clause like that.

Shri S. S, More: That is what 1
propose; that Government should
amend and provide for technical
breaches. ’

Shri Yallamanda Reddy (Marka-
pur): Though I would like to support
the Bill, I want to bring to the notice
of this House the bankrupt policies
of this Government all these years in
the matter of food.

We know that the country is now
facing a serious situation regarding
food articles. We hear in the House
every day sad stories -as to how peo-
ple in various parts of the country
have to stand for hours in queues to
obtain one kilo of rice. Yesterday
and today, we have heard how the
Kerala people could not get even
8 0z, of rice after standing for so
many hours in queues. This Govern-
ment, knowing all these things, could
have taken necessary steps to correct
the food situation, but the Govern-
ment always comes here after the
position becomes very serious.

At the AICC meeting in Guntur,
they passed a resolution stating that
the food situation in the country was
secure, but soon after that, there
were clashes and a very serious situ-
ation developed in Kerala. and the
hon. Minister admitted his mistake
and his inability to heip the Kerala
people in time,

So, I would ask the Minister why
he should not have brought a Bill
like this long ago, instead cf giving
a chance to the Swatantra Party and
the Jana Sangh now to oppose this
measure in the name of jurisprudence
and fundamental rights. They have
no objection to the big traders and
hoarders looting the people in broad
day light; under the pretext of fun-
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damental rights and jurisprudence,
they can cheat the people, they can
hoard grains, they can sell at any
price more than that fixed by Gov-
ernment.

Shri Bade: We have said they
should be hanged.

Shri Yallamanda Reddy: You say
on the one hand they should be
hanged, but at the same time when
provisions are brought you will cer-
tainly oppose them under the pre-
text of fundamental rights and juris-
prudence.

Shri Dandeker spoke for a long
time with all vehemence.” I followed
his speech carefully. He has not a
word of sympathy to say about the
distress of the people who are suffer-
ing for lack of food, and he has no
word against the traders who are
doing all this blackmarketing in the
country. He spoke at length- about
fundamental rights, about jurispru-
dence, about law and all these things,
but he never spoke a word for the
people, for food supplies to them.
Therefore, I need not go very deep
into it as far as they are concerned,
because they are here to defend al-
ways free trade, which they call free-
dom and fundamental rights,

So far as this Government is con-
cerned, they have passed so many
Acts, but they are not seriously im-
plementing them and their provisions.
They proclaimed that everybody
ghould declare the qurntum of rice or
paddy possessed by him. I know so
many millers and. landlords openly
flouted the order of the Government,
but the Government, with all their
requests to these traders, could not do
anything.

In Andhra Pradesh, the Minister of
Agriculture was making statements in
so many places saying that the millers
were not surrendering their accounts
But when the trader openly flouts the
order of the Government, when the
millowner goes to the Minister and
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says that he is not going to give.the
accounts, how does the Minister keep
silent? 1 cannot understand this
bankruptcy. It is shameful on the
part of any Government or Minister
that the law or order should be flout-
ed in their very face.
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And this Government is now com-
ing up with an ordinmance. This- is
more or less a begas thing, I-can say.
I would like to ask the Minister how
many cases were booked after the
Ordinance was promulgated. I have
a report that only one case in -Delhi
was booked. Therefore, just passing
so many Acts and virtually daing
nothing is the policy of the Govern-
ment.

When the Millers’ Association of
Vijayawada and Guntur refused to
submit their accounts, the Minister
ran to them, dined with them, ard
fmade some compromise.

Shri Nath Pai (Rajapur): Any idea
of the menu?

Shri Nambiar (Tirucherapalli):
With the best rice available!

Shri Yallamanda Reddy: That is
one of their ways. He said he want-
ed to have a compromise with the
millers.

Therefore, I submit that once the
Government passes such Acts, they
must be serious enough, and they
must punish the guilty and sce that
the provisions are properly imple-
mented,

In the matter of fixing of prices,
Government have given undue "-ad-
vantage to the millers. In Andhra
Pradesh, recently a price of Rs, 404
Per putti of 850 kilos has been tixed
for the best variety of paddy, namely
Molakkoluku. The Government says
they have allowed two per cent to
the wholesale dealer, but actually the
price has been fixed in sueh a way
that the wholesale dealer can get 7-1)2
per cent profit, and he can sell the
rice in retail at 79 paisa per Kkilo.
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The previous year, the price of this
was Rs. 320 per putti, but now Gov-
ernment have fixed it at Rs. 404.
Therefore, the Government have fix-
ed the rates very high, so that the
trader will get abnormal profits. In
spite of all these things, they are not
coming out to sell what they have
got.

They have formed so .nany associ-
ations. In Andhra Pradesh they have
the wholesalers’ association, and they
dictate terms to the Government as
to what the Minister or the Govern-
ment should do regarding supplies
and rates of rice to the whclesaler
or retail dealers. Therefore, the
Government js not seriously imple-
menting the Acts and rules they pro-
pose here. Simply, they want to
wash off their hands by moving a
Bill and telling the people that they
are very serious and very severe
against the millowners. Their action
virtually supports what the Swatan-
tra Party and Jana Sangh say
openly.

I find that the number of prosecu-
tions launched under the Defence of
India rules is 1,421, while convictions
obtained are 761; number uf prosecu-
tions launched under the Essential
Commodities Act 18 32, whiie con-
victions obtained are 1,388. Under
this ordinance providing for swun-
mary trials, they could book, it seems,
only one case in Delhij,

We hear so many stories of raids
in so many parts of the country, so
many people being caught, and so
much quantity of: feodgrains being
obtained, but . sufficient :number of
prosecutions have not been launched,
and sufficient care has not been taken
to implement the Acts.

It is sad to hear the Minister ex-
pressing. himself that he cannot do
anything reganding the rise in prices
in Delhi and other ©parts. 1f we
read the Government of India Econo-
mic Balletin, we find that the prices
of food articles have been gradually
rising. After all this agitation and so
many speeches by all the Members of
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the House and so many assurances
given to the hon. House, we see the
price of fc~1 articles is rising daily.
I shall quote the figures. If we take
the base year 1952-53 as 100, then on
17-10-1964 it was 168.7 on 24-10-1964
it was 165.4; it was 165.6 on 31-10-
1964; 165.0 on 7-11-1964 and 166.2 on
14-11-1964. Since then the crices of
food articles are gradually rising still
further. What is the position of
wheat? It stood at 131.2 on 24-10-
1964; at 132.8 on 31-10-1964 at 132.6
on 7-11-1964 and 133.6 on 14-11-1964.

In this connection, I wish to say
that the Chief Minister of Andhra
Pradesh, Mr, Brahmananda Reddi,
replying to the food debate in the
Andhra Pradesh Assembly said: that
he could not do anything because the
merchants were very clever people
and if any Act was passed, imme-
diately they circumvented its provi-
sions and adopted other means, and
he expressed his inability to do any-
thing.

Shrimati Lakshmikaathamma
(Khammam): Madam Chairman, on a
point of order, can we bring in the
name of a person who is not here?

Shri Hari Vishnu Kamath; He is
not blaming him, but only quoting
him.

Mr. Chairman: I would request the
hon. Member to conclude now

Shrimati Lakshmikanthamma: I
was present in the Andhra Pradesh
Assembly when the Chief Minister
was replying to the debate. He never
said those things. There 1s nothing
wrong even if he said that the traders
were clever people,

Mr, Chairman: I request the hon.
lady Member to resume her seat. The
information may not be correct but
he is saying that he said so.

Shri Yallamanda Reddy: I am com-
ing just now from the Parliament
Library where I read Andhra Patrika.
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I will request her to go there and
read it and then she will learn the
accuracy of my statement,

What I want to submit is this. If
the Chief Minister of a so-called sur-
plus State says like this and if the
Central Food Minister says that he
could not do anything about the price
of wheat, I do not know for what
purpose all these Bills are being in-
troduced. Therefore, Government
should come out with more stringent
measures to compel the traders to
supply food grains to all the pcople
at fair prices to all ihose who are
badly in need of it.
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| GHET SUW &1 @l & 99 & g9y
| & wud &1 saEe o g | e
g fagem & wmad W, fY ®
“gagra’ ¥ | 9T @ A ) owEE
§ qa fedt #1 ¥ @gEa @ faw ¥
wfcdr faertr ag ¥ wwe § TE = |
gart fay oy F1 wa=a izl 7 gqat
fadg T & oK F771 & % ag aga
weT §, 7 agd faud T AN A
T 8, T aw AE gr oater o &
mgﬁ?{q%sﬁﬁfwaﬁﬁ F
e, 39 § WY da< 7 TRAT e
Wﬁ,faq%gﬂmmﬁ
T FX g | AfFA R T ¥ &
| GHET g @ a%dl Al ag FHT
oz 3 7 g 1§ A R ¥
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agr wmear g 5 gw @t s
4 FH AE | & 1955 § gHAWS
RS UFE, HEWHE G FEA,
9 3 39 e ¥ 9w e, AR sw &
FRT 90 3 & A= AH afwwR
s F fad 93 & fr 99 = g
@ 5 fFl gEws @@ 9w &7
1T AR A Afas qgar o1 |r
g 99 9T AT 919 FL | AT W W
FeY GIHTC FT A 4G 4T | Aty =
dl W FT KT T GAT, a8 I F
arae JE & | & GV F7 eane fgermr
ATEAT § AN NAYT GTT HAT WY
ogAg fagas &1 v fo 99 £ Iqmasr
F foqar ST AT, F@T AtEq A1, @
qrael A AR A FT AE F G
et HX S gHIR IIWH TuW Fdr
& 3T & IqUE F o arhT )

g ¥ gray W OAF SqEtaat
[ F IR WAF I GEIR G
wet F 9 AT T TR T JAY
F 3 g 5 ag g awWEE F
qMET G W R, FW W T qH,
R 39 ¥ fau, =g ¥ 987 Hqq Je@AT
AT | AfE o T aE F o s
AT # fEar 9 39 4, 91 fa]
foa ¥ 59 %7 g9+ a1 g AAAT A
TF 39 & 7= 1 W MWl & WK
I I AT AT AL AN AGL
feam 1 w71 ag g FF amar awET fanst
TE WX gy ggdr T | o ¥ &
AR @7 §AT HEIRT FY FgAT 997
T e & | T qEE e § W
FF I AT FiaH T @ ¥4 I
foega g A1 A€ R | ag
T gE F < g @ 2 B g wfaae
W& 5 wr ifacge falt &1 o
AR qF F TA WX 2 TAR To FIEA
FX 1 I F A AZF ERO 1 97
OF g F gay 77 {5 50 To qw
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+T g% dfaede &1 a1 5w & fag o=
TE & wHAT A7 | gw A Wy € R
W ¥ W sy AfewR % R W
g @ 9y § f& o¥ afear &t
grafa e T FUfgd arfe 3w gerwar-
&% o @% | qfed Afas & § &
& F A T | qF gE F A
FEAT 9377 & fF 9 1956 H TET TH
3 # gAR arerifas @ " S S
gAsHe T | IR FaT F d 7g
F ]I AT AT qQMET § g S9 9%
L g | Afew 3w & W IB A
g1 | AW g AT BT FLT T F
far M AT I E S A g0 TB
FEAG W E 1 4T AT H T
qET FT g 7t qgar AT g fF 9T
¥ wz ¥ frady area €7 | 5 1953
¥ N G GEET 97 39 ) g 7
F o gw 7 99 & gravN ¥ 6
3T HT 1 97 T AT J@ AF FT AR
fra afem armaw &1 W @9 ) fag
AT FT AT 99 FAT O F 14
To AT a4 22 To JY AT | TE T
g3 & fF e Ay wiT w9 T8
FGT A A QAR JOATES UIT AT
AT AT | I FT AF[ FGT | T8 I I
e @t | IR G f gwwr & fE
WE 22 %o ¥ 17 To UT T | TG
JTFT AT AT TLFR F g9 H T&
g1 & oo & ST fay ag o
9% FT GAFT AZAT E |

“The wheat price went up from
Rs, 16 a maund to Rs. 22 a maund
and then the Chief Minister con-
vened a meeting of thé grain
dealers and told them that the
new foodgrain order that had
been issued authorising Govern-
ment, to take over stocks at the
procurement prices would be en-
forced if they did not bring
down the price and the price did
come down to Rs. 17-1i2.”
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[+t fegre fere]
o g g & fr g = e
Wt g [ § AR oz fafrex @
aadY 3 § fex oft T T o @&
g1 ¥ IR ¥ weT § TAT AT §
% g # At a1 agar et &, wafwar

ﬁ%lﬁﬂ?ﬂﬁwﬁwﬁ*
T a1 Afew o FTE 9E e 8
A ETH B qg W TAF & Aqwar g
AR 9 FAT A 1 M@ H T
R ATEd F1 AT WY 9gA TF w99
/T 97, ¥« I A GH @ M. WK
AR fas wWg, awTE L
TAFT FRO FT & 7 TWHN FRO A
¢ fr s o st % grr wrge
FT I FEMT ARd § T qgd A
e frFmawgad o
FEU TGAT. 8, AT SAH FAT 992 Ry
Ve e el ot #a ¥ wfw @@
FHEAT FT gA AG FL GHA |

ﬂkﬁﬁtqﬁa@nfw 99 gT
fafrex g W@ @ SR TR
fem f& S F gx F@T Wwfew
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B voF @ fEar o ggN afer
§ dw # g afew 3w fe
AT T W AT A A A
e w Ty
HATSH AE o AT AT FFEAT |

IR F i g § S @
IO R F 9@ & fAq 12 We F
aie far o & Fut @ R 2w F
TF 1 A AW FE I R, w7 TF
o & oF fge & gut fel & oo
e ST @R |

& wew R T A7 | AGT F 4T
T AT g W AT 43 & 0
agr OF g gar & et At @ araa
g’ | IWFT ATE 52 TC wfT fEew
A
g

i fogiea fog @ oy o we
qH Fam@r T | AfET agr w@r o
fr a5 7 oF foxr & qod foadr & o
S AT | AE A W TR
Y Fuwex § OT, 98 T AWI 9,
I FeT f5 G ama A8 & 1 W]
g fem &7 Tt g g7 8, ST A
sorquufgfesr & mmg foeht
¥ g wwar a1, AfFw w9 ag co A
afq fees @ @1 & | ;i A wEr-
TR ' 2

it fag weltslt Fg 74 fF 3w ¥
o9 F FH A & A qIEX § W9
o1 QT & AR ar Wl Fgy § fRaw
§oow &1 F41 g, f5w # a@ W
91 1 faw welt #gd € fr 3w H AW
F FH TG 8, Fawwr s ¥ w9 )
AR F AT,
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TR, TR Em R T
arE F are ¥ g w7y fow
frare ®¥%1 @ W @ fe e wer
wraeT AT TeT R AR AN oA
@ @I |
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F ora. ¥ s a@ WT wg 3
e § | A AFET F wEar T
fargfsfemaga a sk &
W AT, B I GFAT AR |
R ag 97 FT T gur gf 1w
I3 fodt ® ag @ o wg qq @ W
FT FEAT0 @ A | I & foway gq
TEaT § W g7 o @ ooy aw
gefrafadi & faq #m adi § 1 wEar
N W @A T FA AR /W@ A |
s fagen w9 R ¥ faome
{1 G 7Y T6¥ 79 .39 F fag Feamor
# A€ A AT @AY AT | W
qg 19 /A A 9 A AT I FTAN
@ @ qTET FT AGAT GF0 1 W Y
F e agam § R w77 wwan § 5
I mmgedt @

sa A AT rgam I g 5
AT A T, FI9 AT X, TA_IBI,
FA T TS ¥ A FX, FLA A
FH AGT §, wHA A FHF zraaﬁ
FHA AT QA A S ger gs
AR g ad, AT ag owwr @@
Frare & aaewlt 91, @ & BN IR
5 o Oy FY ¥ R ) AW
F4, 79 e afeanie §, 99 F N
arg &w. g, _aftar wgrm s
T FT FHAT |

Shri A. S.. Alva, (Mangalore):
Madam Chairman, I fully agree .with
Shri Dandeker that this Essential
Commodities (Amendment) Bill is in-
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tended to hit certain sectiens c¢f the
community but still I support the Bill
because it is- against these black-
marketeers, hoarders and those who
are trading in human misery that this
Bill is directed against. Surely, no-
body will hold any brief - on their
behalf. As a matter of fact even
Shri Bade, who first moved his reso-
lution, himself gave a very sorry pic-
ture of the food situation in the coun-
try, -and still,  he does rot want to
punish those. people: who .ar2 indulg-
ing in anti-social activities.

Shri Bade: I only wanted that the
trader should have the right of ap-
peal. That is all.

Shri Shinkre: He is afraid that
the Government will catch the small
fry.

Mr. Chairman: Order, order. Shri
Bade has had enough time for his
speech.

Shri A. S, Alva: As far as the pre-
sent law is concerned, there is a pro-
vision in the Crimina] Procedure Code
to empower. the magistrates to hold
summary trials. Under sections 260
to 265 of the Criminal Procedure
Code,  a .magistrate could also inflict
a punishment of three months and
also a fine. But in.the case of im-
prisonment or-a fine of more than
Rs, 200, under section 414 of . the
Criminal Procedure Code, an appeal
is provided. Here, what they have
done is, in respect. of a punishmen*
exceeding. one month or a fine ex
ceeding Rs, 2,000 alone, the appeal is
made valid or competent. The
amendment that Shri..Dandeker pro
poses is this: he wants that thert
should be an appeal to the high court.
About . that,. there is absolutely
no difficulty as the. law stands at
present, because, under sections 435
to 439 of the Criminal Procedure
Code, anybody could move. the high
court, ard the high court, under sec-
tion 439, has got ample ppwers, under
sections 423, 426, 427 and 28, to.
quash any conviction or reduce any
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.sentence and even suspend th2 sen-
tence. So, there is absolutely no
difficulty for any persoa going to the
high court and pleading that the
_magistrate has committed an illegality
or an error and as sucn ther: is
ample scope for scrutiny, and no-
body need be frightened about that.

If a summary trial does not take
place, the trouble will be that the en-
.quiries or other trialg will be delayed,
‘The main object of the summary trial
is to see that in a sitting or two, the
-entire case must be over. Otherwise,
if a case should drag on—in the
nature of things, ordinarily, the magis-
trates have so much work and a lot
of time will be taken for the trial
.of cases—the purpose itself will be
lost. Anyone convicted for impri-
sonment for one month and less or a
fine of Rs. 2,000 or less he has got a
right to go to the high court. If the
sentence is more than that, he has
certainly got a right of appeal.

Shri Bade:
-on law.

Not on facts, but only

Shri A, S. Alva: The appeal must
be only on law points. The procedure
is respect of summary proceedings is
that you do not take down the deposi-
tion of the witnesses. The only
record which the appellate court can
look into isg the judgment, which em-
bodies the summary of the deposition
of the witnesses. Ajs a matter of fact,
in such matters certainly we can ex-
pect the magistrates to give proper
justice. After all, they are hearing
evidence. It is very unfortunate that
some hon. Members said that the
magistrates are the friends of the rich
people or of Government. We know
that our magistrates ang judges are
above reproach. Whenever anything
goes wrong, we always say that a
judical enquiry may be held, because
we have got so much respect for
judges. So, certainly we can entrust
the magistrate, who is awarding
punishment up to one month and a
fine of Rs. 2,000 to do justice.
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1 think there is some lacuna in the
Bill. They want to introduce a new
section 12A which says:

“Provided that, in the case of
any conviction in summary trial
under this section, it shall be
lawful for the magistrate to pass
a sentence of imprisonment for a
term not exceeding one year.”

There is absolutely no provision for
any fine. I find Mr, More has given
an amendment saying that they can
sentence them to a fine of Rs. 2000
also. As the clause stands at present,
no magistrate who is trying a case
summarily can award a sentence of
fine, I believe the Minister will look
into the matter, because there is no
other provision, apart from this Bill,
which will enable the magistrate to
sentence any person to a fine.

In clause (4) also, there seems to
be some ambiguity. It says: that if
no witnesses have been examined
when the Act comes into force, then
the case has to be made over to a
magistrate who is competent to try
the case. The wording is not very
happy. It simply says:

“All cases pending before a
magistrate who is not competent
to try the same in a summary way
under this section, it shall be
forwardeq to a magistrate so
competent if no witnesses are
examined”.

It is not mentioned as to who shall
forward the case, whether it is that
magistrate before whom the case is
pending or any other authority. Also,
the wording must be that it shall be
forwarded to a magistrate having
jurisdiction, I hope the Minister will
look into this. The wording must be
“he shall forward the same to a magis-
trate who is competent and having
jurisdiction”, because as it now gstands,
it is not necessary that it shall be
forwarded to a magistrate having
jurisdiction. Under this Act, we en-
visage specia] magistrates to be
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appointed for certain areas. Therefore,
if any magistrate is seized of a case
and no witness has been examined,
it must be the proper thing to trans-
fer it to a magistrate who has got
jurisdiction,
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Shri C. Subramaniam: Competence
‘will include jurisdiction also. Other-
wise, he shall not be competent,

Shri A. S, Alva: Competent magis-
‘trate only means a magistrate who
has been so empowered; it does not
necessarily mean he must have juris-
.diction over that area, That is very
important. Further, it is not clear as
to who shall forward the case. It is
the magistrate before whom the case
is pending or is it the Government?
The proper thing woulq be to pro-
vide “he shall forward”, that is, the
magistrate before whom the case is
pending. It is said: *“It shall be for-
warded”, whom? Therefore, this
lacuna may be lookeqd into. Certainly,
this is not happily worded. Otherwise,
there is nothing wrong in this. As I
said, ordinarily nobody need be very
apprehensive of the sentence and we
need not unnecessarily labour our-
selves that no appeal has been provid-
ed, As a matter of fact, there is
ample provision, as I submitted, for
any person fo go to the High Court.
Not even special leave is necessary.
Anybody can go. It is not only that
anybody can go, even the High Court
{#self has the power to call for records
and then examine them and pass
orders.

Therefore, Madam, I support the
Bill.

Shri Hari Vishnu Kamath: Chair-
man-Madam, after having played
ducks and drakes with the production,
supply and distribution of foodgrains
for over a long stretch of years and
lLaving connived at the misdemean-
ourg and mal-practices of anti-social
elements such as hoarders, profiteers
and blackmarketeers—I am reminded,
Madam, in this connection of the,
womewhat, shall I say, cynica] saying
coined by a rhymester, not a poet,
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“the blacker the blackmarketer, the
whiter is his cap”’—the Government
has come to this House with a measure
to replace an ordinance promulgated
on the 5th November. I charge the
Government that it is not the traders,
it is not the producers between whom
the Food Minister discovered an axis,
late August—he should have taken
action then—it is not those who are
guilty, but the more guilty people
adorn the Treasury Benches,

An hon. Member They have already
pleaded guilty.

Shri Hari Vishnu Kamath: Some of
the biggest criminals un-hung are on
the Treasury Benches today. I plead-
ed, I urged, since the Chinese invaded
India and the Defence of India Act
wag passed by the House and powers
were given to the Government in
abundance, in profusion—whatever
they wanted was given—that action
should be taken against anti-social
elements. We pleaded, we urged
during the last two years—I and the
party to which I belong—but nothing
was done for two long years. They
had ample powers, But they were
misused against Opposition Members
in the country and detain them behind
the bars. When I raised this point
twice in the House, when I urged
with all the vehemence at my com-
mand, with all the earnestness at my
command, that blackmarketers and
profiteers should be made an example
of—if vou make an example of a few
it will be a solutary example for
many like them, I said—when I said
that they should be flogged in public,
what did the Finance Minister say?
The then Finance Minister, Shri
Morarji Desai said: “I do not like
flogging, it is barbarous; I do not
mind hanging”—not hanging himself,
but hanging other people. I imme-
diately got up and said: “T hope you
mean what you say and you represent
the Government’s view”. Because,
Madam, his predecessor. I remember.
whom you know very well, Shri
Karmarkar; when he was the Health
Minister, suggested in his speech out-
side and also repeated it inside that
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“adulteratars are potential murderers
and deserve the highest penalty under
the law, that is, capital punishment”.
I recall here the late Prime Minister’s
high-falatin declaration in 1950-51, in
the Provisional Parliament, when he
declared: .“We stand or fall by this
undertaking, by this promise, that
India shall be self-sufficient in food
in the next five years”, and every
measure will be taken to implement
this declaration. But nothing has
been done to implement it even till
today. - Recently, .our.Prime Minister
has stateq that we are going to have
the food problem with us for many
years to come. But has the Govern-
ment taken the situation seriously at
all?

. We, the representatives of various
political parties in the House, were
invited to a conference in early Sep-
tember. Members belonging to all
groups were there; the Prime Minis-
ter was there as also the Food
Minister, Shri C. Subramaniam. At
that conference a solemn declaration
was made, a solemn promise was
given that it was only a preliminary
conference to discuss the short-term
measures, there would be another
conference to discuss the long-term
measures. But up till now nothing
has been done to honour that dec-
laration, to honour that promise.

So, it is a mockery that goes on
under this Government. I had given
notice of a question, asking what is
being done with regard to the long-
term measures, What does the Prime
Minister say?. I have got this fantas-
tic note, I do not blame this Secre-
tariat for they have been advised by
the Ministry and they have simply
passed on the communication of the
Ministry. The note says that the
statement. of mine lacks factual-basis.
The Government has lied. to Parlia-
ment Secretariat. The people adorn-
ing the Treasury Benches, the Prime
Minister and the Food Minister, made
a solempn declaration or promise that
they will convene another conference
to discuss the long-term measures and

Ordinance /Bill 3936

when I ask a question about that con-
ference, 1 receive such a note, Can
we trust such a government, which so
blatantly lies, which does not honour
its commitment, which has in its
midst, . .in  its . ranks, potential
“murderers”, in the sense it doesnot
take sufficient measures to deal with
the food situation and thereby feed
the people? Tt is not my. phrase, but.
the phrase of a former Minister, Shri
Karmarkar.. This Government, fol-
lowing in the footsteps of the British
Government, perhaps in a worst form
than that Government, takes measures
too late and too little, Were they
sleeping all this time? I noticed that
one:of the Ministers was having a nap
when the debate was going on. Per-
haps, the food situation has eased to
a certain extent, or even to a large
extent and after a hearty meal he was
having a little nap. I do not blame
him for that. .

But.-the -Government was realy
sleeping for the last two years. The
Minister hag stateq that these draco-
nian powers have been taken and the
permanent laws or statuteg are being
amended. Draconian . powers, I
believe, were conferred - under the
Defence of India Act. But they do
net want to take those powers under
the Defence of India Act; they want
to amend the permanent statutes, the
Essentia] Commodities Act and the
Criminal Law Amendment Act.

I, therefore, charge the Government
with mala fides. .If they really meant
business, if they really viewed the
situation geriously, they should have
come to the House in the last session,
September session of Parliament, soon
after the conference -where the Prime
Minister and Food Minister and re-
presentatives of all groups discussed
this situation in all seriousness. If
they were in -earnest: about it, they
should have 'done- that. But what
happened? Fifteen days’  grace was
given to the hoarders soon after-that!
We were astounded to-see that fifteen
days of. grace was given to the hear-
ders to spirit away all their hoards
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Is the Minister honest in saying that
the Ordinance was promulgated
because of urgency? Here is an
answer to a question given in this
session, on the 2nd December, not by
him but by the Home Minister, The
guestion stood in the name of four
hon. Members. That particular ques-
tion was:

“Wil] the hon, Home Minister be
pleased to state:

(a) the number of cases tried
so far under the Ordinance for
summary trial of unscrupulous
traders and abetting public ser-
vants;...... ",

What is the answer? “None reported
so far”. Does it mean that no offence
has been committed or does it mean
that Government were reluctant to
bring the offenders to book? Surely,
I do not know. This clearly shows
that under the Ordinance none has
been brought to book so far. Then,
there wag the question whether all
States have set up special magis-
trates for this purpose, I suppose we
have got ... how many States? I
believe, 16. The answer is “13 States
have so far taken action”. Which are
the other three States? I do not
know why they have not taken those
State Governments to task for mnot
having set up the machinery for trial
under the Ordinance. The last ques-
tion was, it "is rather laughable: “the
Teasons for delay in bringing the
erring traders under the ordinance”. I
suppose after the answer to the first
part of the question, he should have
stated “‘it does not arise”, but actually
the answer in “There has been no
avoidable delay”. [ cannot reconcile
the answer to the last part with the
answer to the first part. God alone,
or the Minister perhaps who has given
the answer, will be able to reconcile
the answers to these two parts of the
question.

The machinery that we have in this
country today is, un_fortunately, not
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as efficient, and honest as we would
like it to be. There is corruption in
our country. That is universally ad-
mitted now. The Sadachar Samiti,
the Santhanam Committee—all have
thrown adequate light on this situa-
tion. This prevailing, pervasive
miasma of corruption has also given
rise to these anti-socia] practices in-
‘dulged in by traders, big producers
and which have taken root in the
country. But the Government was
lackadaisical; the Government was
too somnolent, if not too moribund; to
take adequate measures to deal with
the situation. Now, belatedly they
come forward with a measure to
punish only the traders,

I am g3ll for punishing the anti-
social elements. I am fully in favour
of punishing the anti-social elements.
But the nation will ask: Who are the
really guilty men? Can the Minister
and hig colleagues lay their hands on
their hearts and say, “We are free
from the guilt”? I ask them in all
seriousness, in all earnestness. Can
they say? Can they tell -the nation?
They can say, “Yes”, but not honestly.

You, Chairman-Madam, were
Chairman of the Joint Committee on
the Prevention of Food Adulteration
Bill and you remember that so often
it was mentioneq by members of the
Committee, even when the West Ben-
gal Food Minister, Shrimati Purabi
Mukerjee, gave evidence before the
Committee, that the Government was
hand in glove with these elements,
who are indicated in this explanatory
statement, for ulterior motives,
because they are the financiers for
their election campaigns, they contri-
bute to the Party’s election funds.

An hon. Member: That is for you
also.

Shri Hari Vishnu Kamath: I know
very well, I can quote chapter and
verse. I can give instances. We know
the facts, but because of lack of time
I cannot state the facts. If the Chair-
man can give me more time, I can do
better justice to the issue.
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Mr, Chairman: I would request him
to conclude,

Shri Nath Pai: Let him have five
minutes more,

Shri Hari Vishnu Kamath: I am
concluding, I was referring to the
inadequacy, the inefficiency and the
corruption in our machinery. That is
why we are rather afraid to place
trust in summary trials. We have
not only an inefficient but a sycophar-
tic machinery. Flunkeys and donkeys

in some places rule the roost, That
is why we are a bit reluctant, I am
for summary trials but only where

there are competent, honest judicial
officers who are free from corruption,
who are efficient and who are devoted
to their duty. How many can we find
of that calibre in this country?

Shri D. C. Sharma (Gurdaspur): On
a point of order.

Shri Hari Vishnu Kamath: I will
vield only if it is a point of order, not
otherwise.

Mr, Chairman: He is saying that i¢
is a point of order,

Shri Hari Vishnu Kamath: Let him
quote the rule and the article,

Shri Shinkre: Rule number?

Shri Hari Vishnu Kamath: The
Speaker has said so.

Shri D. C. Sharma: He used the
words “flunkeys and donkeys”. He
was himself a member of the Indian
Civil Service at one time,

Shri Nath Pai: Quite correct,

Shri Sham Lal Saraf (Jammu and
Kashmir): He has ruled out mules.

Shri Shinkre: Does the hon. Mem-
ber know that he is making a point
of order?

Shri D. C. Sharma: It is a point
of order, I want to ask him, through
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you, if he is justified in describing
every member of the Indian Civil
Service, to which he belonged at one
time, the Indian Administrative Ser-
vice, the Indian Police Service, the
Indian Forest Service etc. as flunkeys
and donkeys.

16.29 hrs.
[MR. DepuTY-SPEAKER in the Chairl
Shri Nambiar: That is a phrase.

Shri D, C, Sharma:
going too far.

I think, it is

Shri Nambiar:
should be taken.

The spirit of it

Shri D, C. Sharma: He should not
use hard words. I think it is very .
intemperate use of the language, My
point of order consists in this that the
words have not been properly chosen
and that the whole set has been des-
cribed in such an exaggerated and
inflated manner,

Shri Nambiar: What is the
of order?

Shri Hari Vishnu Kamath: Under
what rule?

point

Shri Nath Pai: May I, Mr. Deputy-
Speaker......

Mr. Deputy-Speaker: It is spoken
in lighter vein. There is no point of
order. Mr. Kamath, have you finish-
ed? Please finish it quickly.

Shri Hari Vishnu Kamath: I am
closing in one or two minutes.

I had said, Sir, “in some places”. I
was speaking about the machinery.
the administrative machinery, that
will be devisedq and brought into ex-
istence for the purpose of administer-
ing this law. Had we full confidence
in the machinery, the fullest confi-
dence in the integrity and the effici-
ency of this machinery, I would have
even gone farther than that, and 1
would have even laid down in the law
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month but even six months by sum-
mary trial but not with the machin-
ery that this Government has foster-
ed, patronised and molly-coddled all
these years.
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Sir, I know of a case that happened
in Kerala where I was a few montas
ago. In Kerala, there was a trader
who was brought to book by the Dis-
trict Magistrate of Alleppey. But the
Minister countermanded the District
Magistrate’s order—and why?—on the
filmsy ground, favouritist ground, that
the trader was closely related to the
Deputy-Speaker—not you, Sir—of the
Kerala Legislature,

Mr, Deputy-Speaker: I have no
such relatives,

Shri Hari Vishnu Kamath: Not ycu,
Sir. That is why I made it clear and
paused after that word. This was
raised in the House—I do not know
whether by Mr. Nambiar or Mr.
Gopalan—and that is why I remem-
ber it vividly......

Shri Maniyangadan (Kottayam): In
that very case, the order of the Dis-
trict Magistrate was set aside by the
High Court subsequently. So, the
Minister’s action was justified by the
High Court.

Shri Hari Vishnu Kamath: You
have not followed the argument. I
saw you walking in just now. You
have not followed the argument. If
the Minister were to administer the
law, it is a different mater.

Shri Maniyangadan: The Minister
found that it wag not a justifiable
order and, therefore, he stayed the
order. That is all. Subsequently, the
order was set aside by the High
Court.

Shri Hari Vishnu Kamath: What-
ever it is, the Minister or the Gov-
ernment interferes in the day-to-day
administration and, that engenders
demoralisation and sycophancy in the
administration.
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Shri Maniyangadan: Does the hon.
Member want that anything done by
the officers should not be interfered
with by the Ministers?

Shri Hari Vishnu Kamath: You
speak when your turn comes.

Before I conclude, I would only like-
to suggest that the Ordinance was not
at all necessary at the time. If they
were really serious, they shoald nave
brought a Bill in September or they
could have waited another 10 davs for
the House to re-assemble because to
date no action has been taken under
the Ordinance. No case has been tried.
That is why I oppose this, The ordi-
nance making power is obnoxicus.
We opposed it in the Constituent
Assembly—you were present and you
too opposed it, I believe—and, there-
fore, this Article should be repealed
at the earliest opportunity. About the
Bill, T extend my partial support to
this Bill, not full support t; all the
provisions of the Bil] because unless
we are assured that this power of
summary trial will not be abused and
that it will not be an engine cf ovpres-
sion against small traders anj small
fry, but that they will reaily csaich
the big fish, not just small f-y and
harass them, my Party cannot think
of supporting this measure fully. I
will reserve further remarks for a
later stage when the clause-by-clause
consideration of the Bill wili be-
taken up. .

Shri Bhagwat Jha Azad: (Bhagal-
pur): I want to remind the House
that whenever there had been propo-
sals from Government or advice from
Government to the trading class or to
the middlemen to check the rising
prices, they had always tried to flout
it. I remember that the Prime Minis-
ter of India had made an announce-
ment and said that if the prices were
not brought down and if the trading
class did not behave properly, he
would give only a fortnight’s time to
the business class and then take some -
action. But nothing happened. They

.did not care to heed the advice of the

Prime Minister of India. I can quote
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half a dozen statements by the Food
‘Minister in which advice coupled with
warning was given to the trading
class to behave properly and also to
look to the interests of the common
people, but nothing happened, and
they did not care for the advice. Ra-
- ther, on the other hand, they have al-
ways tried to make a joke of it, and
behaved just the other way. I shall
-quote only two instances. When the
National Development Council was
meeting in Delhi, it was announced
that Government proposed to take
wide powers to curb the rise in prices;
the trading class in India and especial-
ly in Delhi celebrated this announce-
ment by Government by raising the
prices of certain commodities by 20
per cent in Delhi. When the ordinance
was promulgated, the other day, that
is, just a few days before. we found
thatithe price of wheat went up by
" Rs. 6 per quintal. That is how every
time Government have shown the
slightest or even a big intention to do
something either by giving advice or
warning or both, the trading class in
the country has been behaving just
the other way and hag increased the
prices still further. :

Therefore, it was very necessary for
Government to take such wide powers
under which they could summarily try
these culprits or those criminals or
those anti-social elements-in this coun-
try and also those officers who collud-
ed with them or who conspired with
them or who supported them or who
‘connived at their activities. It was
high time that Government had such
powers. Rather, I would say that it
is too late in the day that Government
have come forward with this ordinance
and with this Bill. They should have
come much earlier.

We know that since June, the prices
-‘were ruling very high in the country.
The prices of foodstuffs and other
essential commodities for the common
man were ruling very high, and their
supply and distribution channels were
all vitiated and they were attacked by
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the middlemen and the trading class,
and they tried to do away with the
entire normal channel, so much so,
that free trade and free enterprise for
‘which Shri Dandeker and his party
have got so much of love became syn-
onyms for blackmarketing, profiteer-
ing and hoarding. Today, free trade
in this country does mot mean free
trade for the common man’s good; it
does not mean free trade for the pros-
perity and health of the nation, but
it only means free traae for a hand-
ful of persons who co:-er the entire
thing, supported by the big industria-
lists and by the big banks in this
country who give them the neces-
sary advances. The banks in this
country never gave advance or loan
to the small farmers, but they could
very easily give advances to the food
traders and those who could hoard
the entire stocks.

Therefore, when the prices were
going up every day, when the distri-
‘bution and supply channelg for food-
grains and other essentials of life had
been absolutely vitiated and the entire
community had been held to ransom
by these fellows who supported the
Swatantra Party, it was essential for
Government to come forward with
this ordinance and later on with this
Bill, and take these powers.

Now, why are these wide powers
being taken by Government for sum-
mary trial of the offenders? That is
because under the normal procedure
one has to go a long long way, starting
from the lower court and going up to
the High Court and even to thHe Sup-
reme Court, and in the end even if
the man be punished, nobody knows
that reelly it is the culprit or the guilty
man who has been punished. The
powers for summary trial are very
necessary at this time when there is a
good deal of blackmarketing, profiteer-
ing and hoarding. But what do we find?
We find that those who'are speaking
from the Jan Sangh and the Swatantra
Party are raising a hue and cry about
the denial ef fundamental. rights and
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the rule of law. They seem to have
become strange bed-fellows now and
they start shouting that the rule of law
is coming to an end and so“on. I sub-
mit that nothing big is being done at
all, but only something small is being
done. I even accept the statement of
my hon. friend Shri Kamath that it
is too late in the day to shout against
this Bill. I also would say that it is
too late and also too little. And yet
my hon. friends from the Jan Sangh
and the Swatantra Party shout that
this Bill puts an end to jurisprudence
and puts an end to the common law
and so on, It is like the devil quoting
the scripture. The Swatantra Party
and the Jan Sangh are now, in the
name of the common man, crying for
sugar, for wheat and for rice. When
Government say: “we do not say we
have adopted foolproof methods; we
have committed mistakés; we want to
come up with this measure late in the
day and want to correct the mistakes
of the past”, these people talk of a
great injustice being done. They quote
the Constitution and talk about juris-
prudence. Shri Dandekar asks: what
is a ‘dealer’, what is ‘foodstuffs’. All
these definitions he wants now when
the Bill is before the House. It is
typical of the bureaucratic mind that
he reveals, which he was showing all
the years in his past career. Now he
wants to teach us or deliver sermons
to us in the name of the common man
to this House and to the Members.

1 say Government should have this
power. In fact, the powers of punish-
ment should be increased. Punishment
by imprisonment without appeal
should be enhanced to six months and
the fine should be raised from Rs, 5,000
to Rs. 10,000. Government should say
that persons who are found guilty will
lose their property by confiscation.
This should be the law.

Shri Shinkre: What is the harm in
allowing appeal?

Shri Bhagwat Jha Azad: I appre-
ciate the sentiment of my hon. friend,
who is a socialist, who has got his
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feelings for the people who
stocks of foodstuffs.

corner

Shri Shinkre: Not at all. If we re-
fuse appeal, are we not implying that
we do not have a judiciary worth the
name? When we have a judiciary,
such as we have, what is the harm?

Shri Bhagwat Jha Azad: What a
plea on the part of these friends in the
name of the common man? For whom
is the appeal? For the blackmar-
keteers? For the profiteers? For the
hoarders? This is the type of social-
ists we have over there. Scratch
them and you will find they are sup-
porters of the Swatantra and Jan
Sangh. When Government come for-
ward with a measure of this type, they
accuse the Government and the Party.
This is the type of socialist friends we
have in the Opposition.

Therefore, I say to Government:
though it is late in the day, it is a
good measure. But I want to know
one thing. Since the Ordinance was
promulgated—this question was put;
we also put supplementaries,—how
many persons have been punished
under it? The answer was, none. Is it
a fact that after the promulgation of
the Ordinance these anti-social ele-
ments, profiteers, hoarders and black-
marketeers have started behaving pro-
perly? Is it not a fact that after the
Ordinance was promulgated in this
very city—not in the distant parts of
the country—under the very nose of
this Governmert, the wheat traders
increased the price? The hon. Minis-
ter will remember that the officials
also had a hand in it. The next day
the price shot up by Rs. 6 per quin-
tal. Why should Government feel
helpless in the matter? What is the
fun of the Prime Minister of India or
the Home Minister of India throwing
up their hands in despair and saying
‘What can I do? I am helpless’. They
have the power; they have the entire
450 million people behind them. They
have Parliament behind them. Why
should they not take action against
these fellows, this small small class
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which is holding the entire community
to ransom?

It is not as if the powers are not
there. The powers are there, enough
powers. We are prepared to give a
blanket power to Government. But the
Government must prove they are cap-
able of wielding those powers against
anti-social elements. These Birlag and
Tatas go and issue statements, as Shri
Sinhasan Singh said, in Panchjanya, a
Jan Sangh paper....

Shri Bade: It is not a Jan Sangh
paper.

Shri Bhagwat Jha Azad: I want to
tell Government, that these friends are
there everywhere. They have got so
many doors. It is just possible that
they come to the Congress by the open
door, to the Swatantra Party by the
windows, by the side door to the Jana
Sangh and by the back door to the
Communist Party, because they always
think: who knows who will come to
power?

Therefore, when the Government has
got enough power, when the entire
Parliament and people are behind
them, they have to think why they

are not succeeding. The answer is,

that the administration, which thinks
in terms of Shri Dandekar, that
bureaucracy, is in connivance with
them. If they are not in connivance,
why are they not successful? In how
many cases have these raidg been able
to unearth black money or foodstuffs?
Either the administration is foolish
enough not to locate the proper quar-
ters, or they inform the persons con-
cerned, and are dishonest. If not, let
them prove their worth by catching
the hoarders, blackmarketeers and
profiteers under this provision. We
shall wait in patience for the coming
two months to see how the administra-
tion, the Government and the Minis-
ter, armed with this power, look after
the interests of the common man, and
bring to book these profiteers, black-
marketeers and hoarders in this coun-
try.
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‘and Members of the Congress
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Shri Bade: The time may be ex-
tended as we have proposed at the be-
ginning.
Mr. Deputy-Speaker: We will ex-
tend it by one more hour.

Hon. Members will take ten minutes
each.

Dr. Sarojini Mahishi (Dharwar
North): Members of the Opposition
have very eloquently spoken regard-
ing the principles of natural justice,
Party
also referred to this fact that there are
precedents to the violation of the rule
of law in the commercial and indus-
trial fields, and asked why there
should not be a violation of the rule
of law in this field also. That is no
argument at all. I say that for the
proper enjoyment of fundamental
rights, reasonable restrictions are
essential, and here also, for the proper
enforcement of the rule of law, certain
reasonable restrictions are quite essen-
tial.

Therc is no doubt about the acute
shortage of food in the country, and
the fact that people are suffering to a
very great extent due to shooting pric-
es and non-availability of foodstuffs.
Long queues are standing for hours
together before the consumers’ co-
operatives to get a pound of sugar or
a kilo of wheat. The remedial mea-
sures taken by the administration, and
the legal measures being taken by the
Government, are being circumvented
by the trade and the middlemen. I do
not understand how Government could
not implement all these things effec-
tively.

The Mahalanobis Committee has re-
ported that the price, during all these
years, has been shooting up, and that
the national income of the citizens has
not risen very considerably. The
consumption level or the consumption
capacity of the individual of the lower
ten per cent in the rural areas is hard-
ly 31 paisa, and that of his counter-
part in the urban area is something
like 41 paisa, and that of the upper ten
per cent of the total population is
something like 61 paisa. So, there Is
not a very vast difference,
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It may also be seen that due to the
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rise in prices especially of the essential

commodities, the consumer price index
rose from 132 in June, 1963 to 138 in
November, 1964, and it is still rising.
Therefore, it is clearly indicated that
even the essential commodities have
not been controlled properly, even
though there are adequate legal and
administrative powers. The only diffi-
culty is that there is no proper imple-
mentation.

I agree with Shri Kamath when he
says that there are restrictions on
drugs and cosmetics and for preven-
tion of food adulteration. While lis-
tening to the evidence in the Select
Committee on the Prevention of Food
Adulteration Bill, I found that many
traders and businessmen gave this ex-
cuse that the trading community was
required to adulterate due to shortage
of food. The shortage of food is not
an excuse for adulteration, but the
trading community was very vocal on
this point that they were compelled to
adulterate due to shortage of food.

Why is there shortage of food? There
are different reasons, different factors;
the action and reaction of these factors
go to create shortage of food in the
country. We should no doubt try to
grow more food, try to remove the de-
ficiencies which come in the way of
growing more food, try to remove the
lacuna that exist in our legal and ad-
ministrative measures, and give proper
encouragement to the cultivating com-
munity. In the existing circumstances,
when there is acute shortage of food,
whatever foodstuffs we have got with
us should be properly distributed and
regulated. Certain stringent measures
are before the House to see that these
are properly regulated.

But I am rather diffident. There are
so many powers under the Defence of
India Rules taken by the Government,
so also under the Essential Commodi-
ties Act of 1955. There was section 12
of the 1955 Act:

“Notwithstanding anything con-
tained in section 32 of the Code
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of Criminal Procedure, 1898, it
shall be lawful for any magistrate
of the first class specially empow-
ered by the State Government in
this behalf and for any presidency
magistrate to pass a sentence of
fine exceeding one thousand
rupees on any person convicted of
contravening any order made
under section 3.”.

Therefore, as far as contravention of
any order made under section 3 was
concerned, there were already certain
powers. Now the powers are en-
hanced. I am doubtful and diffident
as to how these are going to be exer-
cised where the executive and the
magistracy are not separated. I hope
the Minister will take that point also
into consideration. This Bill gives
powers for summary trial by magis-
trates and there is no provision for
appeal in respect of certain cases. Of
course there are special provisions also
under different enactments, even under
the Prevention of Food Adulteration
Act. to sentence a person to periods of
imprisonment ranging from 6 months
to 6 years, as also fine. But the main
thing is that the culprits must be
brought to book and there must be
proper implementation. To whomso-
ever you talk in the country, the main
complaint is that the law that is in
force is not being properly implemen-
ted. We cannot create a ridiculous
position by having a number of laws
and not implementing them. This
is a sovereign legislature meant for
legislating. This legislation is only to
see that certain things are being regu-
lated and the citizen is guaranteed his
Fundamental Rights. Therefore, I am
fully in favour of these enactments.
The Minister should not only get this
legislation passed but he should see
that there is proper implementation
also. Section 2 defines ghe essential
commodities: cattle fodder including
oil cakes and other concentrates, coal,
including coke and other derivatives.
So, essential commodities include not
only foodstuffs but other things also
that are essential for a person to lead
an honest and decent life. Restriction
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is necessary and control is necessary.
But control cannot be carried on for a
long time. It cannot be a permanent
measure. It is a very bad economy if
it is a permanent measure. In an
under-developed country, capital in-
tensive measures are undertaken and
public sector industries are in the
gastation period. It will not be very
difficult to throw consumer goods be-
fore the public but we cannot do so
now. By all this investment and other
expenditure, money flows into the
hands of the public and when consum-
er goods are not thrown before the
public, prices are bound to shoot up.
When prices shoot up, the possibility
of these vices such ag profiteering and
hoarding are there; they creep into the
body of the society. Therefore, I
would like to say that with all these
inherent powers of summary trial,
with the provision that there is no
further appeal also from a decision
given in the summary trial, many
Members have expressed the wish that
this imprisonment period should also
be enhanced and the fine also should
be enhanced. It may be enhanced, but
then this will act as a deterrent; it
should act as a deterrent. What I
mean is, in order that it should act
as a deterrent, there should be pro-
per implementation of this particular
law so that the society or the trading
community or whosoever is the culprit
may be afraid of entering into such
mischievous action.

Shri Nambiar; Mr. Deputy-Speak-
er, Sir, I am for supporting the mea-
sure wholeheartedly, but I have my
own reasong for supporting it, because
some measures are being taken to the
extent that I must support them, but
I am not satisfied, as has been said
just now by the hon. lady Member,
about the pr&pects of the implemen-
tation of the measure. What has
caused the Government to come for-
ward with such a measure? s it be-
cause that there is no foodstuff avail-
able in the country for the people, or,
is it due to the actual non-availability
that the prices have gone up, or, is it
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due to some other reasons? The facts
that the Government have given to us
so far show that enough quantity of
foodstuff is available. The statistics
given in the pocket book for 1963 men-
tions the availability of foodgrains. Ac-
cording to that, the per capite avail-
ability of foodgrains in 1951 was 13:5
ounces per day; 1956, 16:2; 1959, 14:7
1960, 15:7; 1961, 16:2 and 1962, 15:8.
We have these figures up to 1962 only.
Even after that, during 1963 and 1964,
the production has gone up; that is
what we are told. So, the availability
is there. Imports have continued to be
done. With all this, there should not
have been a sort of scarcity that is pre-
vailing today.

Then, what is the reason for the
actual shortage that is now prevalent?
It is clear and it is an elementary
arithmetic or commonsense for any
body to understand—that the available
foodstuff has gone underground, has
been hidden somewhere; it is lying
hidden. That is clear. It is the com-
monsense point of view. The people
understand it in that way. We know
that the Government was not doing
any monopoly trade. Government did
not have physical possession of the
foodgrains. Therefore, the entire stock
was lying with the people who were in
the trade, and that is why we accuse
the traders who are wholesalers or
sometimes even retailers, who are res-
ponsible for this muddle. We do not
deny the fact, but the responsibility
of the Government lies in this. What
was the Government doing all these
days when the traders misbehaved,
when the Government knew where the
stocks lay hidden? Therefore, though
it may not be the Central Government
or the team of the Ministers Nere or
the State Governments as a Wwhole,
there are Ministers—and there are
powers with the government to pre-
vent it—and those who are sitting
around them who are one with the
traders and connive in this manner so
that they are allowed in a way to see
that these things lie hidden. That is
why we say that the Government was
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not taking proper and adequate mea-
sures to see that the foodstuffs reached
the people and in time. They could
not unearth it because it was kept hid-
den from their sight. In this respect,
we accuse the Government.
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17 brs.

Shri Bhagwat Jha Azad said that
when the Government takes measures
the Opposition accuses; when the Gov-
ernment do not take measures the
Opposition accuses, but if the Govern-
ment takes measures only when we
point out to them and when they just
take a certain measure which is paltry
and they just make a show only to
whitewash their sin, are we to allow
the Government to go unscathed in
such a manner? I have my own share
of feelings that the hon. Member on
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the other side had. Government in
these matters must come fully armed
with powers and must act swiftly at
that time. Otherwise, you cannot save
the situation.

For instance, in
Madras. . ..

my State of

Mr. Deputy-Speaker: Is he likely to
take more time?

Shri Nambiar: Yes, Sir.

Mr. Deputy-Speaker; He may con-
tinue tomorrow.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 9, 1964|Agrahayana 18, 1886
(Saka).

GMGIPND—LS II—1772(Ai) LSD~—19-12-64—970



3819 Re: Calling Attention DECEMBER 8, 1964

Notices
Mr. Speaker: Mr. Bade should sit
down. (Interruption). Since I did

not get any information, and I thought
that the matter was important, there-
fore, without waiting further, I ad-
mitted it this morning, That was
what I could do. But I would request
hon. Ministers just to take care to
see that when information on such an
important matter is asked for, and
when the Ministers or their Ministries
also do consider that it is an impor-
tant matter on which a statement
must be made immediately, more
attention is paid to the notices that
have been given here, and the very
information could have been given
here later in the day, if not in the
morning.

Shri Nanda: The manner in which
you have laid down the procedure
and the words that you have spoken
now are totally unexceptionable; you
have put the thing very clearly and
it should be adhered to faithfully and
carefully.

As regards the facts of the present
case, I am not conversant with them.
You know, Sir, that I just was com-
ing along, and I did not know that
there was a calling attention notice
coming up later on and I did not
know what might be raised here.

But to my mind it is very clear
also that there could not be any in-
tention on the part of anybody to
flout either the convention of the
House or. ...

Shri Raghunath Singh (Varanasi):
There is no question of intention
here. (Interruptions).

Shri Nanda: Would the hon. Mem-
bers be better pleased if there was
such an intention? There is no in-
tention. But if there has been any
breach, certainly that is regrettable.

As for the facts concerning this
matter, I would have them looked
into, and the necessary explanation
will be forthcoming for the informa-
tion of the House. The conventions

Papers Laid on the 3820
Table

of the House and the Directions of
the Speaker should be and will be
observed, and if anything has hap-
pened which has made for this diffi-
culty, I would submit that it will be
avoided in the future.

As for the other observations made,
I do not think that I need deal with
them. We, the officers and the Gov-
ernment and the Parliament and the
Ministers, all of us are running the
Government,

Shri Hari Vishnu Kamath: I am
sorry, Sir, that you have not been
pleased to answer the point that I
had raised, namely whether a Minis-
ter ig or is not responsible and ac-
countable for the statements and ac-
tions of the officers of his Ministry?

Shri Nanda: He is responsible.

Mr. Speaker: I have said that he is
responsible.

Shri Nanda: That
not denied.

responsibility is

12.17 hrs,
PAPERS LAID ON THE TABLE

STATEMENT REGARDING RISE IN WHEAT
PRICES IN DELHI

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I  beg
to lay on the Table a statement re-
garding rise in the prices of wheat in
Delhi. [Placed in Library. See No.
LT—3563/64].

INDIAN AIRCRAFT (THIRD AMENDMENT)
RuLes

The Minister of Transport (Shri
Raj Bahadur): On behalf of  Shri
Kanungo, I beg to lay on the Table
a copy of the Indian Aircraft (Third
Amendment) Rules, 1964, published
in Notification No. GSR 1655 dated
the 21st November, 1964, under sec-
tien 14A of the Aircraft Act, 1834,
together with an explanatory note.
[Placed in Library. See: No. LT-
3564164].
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955:—

(i) The Uttar Pradesh Paddy and
Rice (Restriction on Move-
ment) Second Amendment
Order, 1964, published in
Notification No GSR 1658
dated the 23rq November,
1964.

(ii) GSR 1694 dated the 24th
November, 1964, rescinding
the Rice (Madhya Pradesh)
Price Control Order, 1963,
published in Notification No.
GSR 1673 dated the 19th
October, 1963.

(iii) The Madhya Pradesh Rice
* (Movement Control) Amend-
ment Order, 1964, published

in Notification No. GSR 1695

dated the 27th November,
1964.

(iv) GSR 1696 dated the 27th
November, 1964, rescinding
the Rice (Eastern Zone)
Movement Controi Order,
1959 published in Notifica-

tion No. GSR 1401 dated the
21st December, 1959.

(v) The West Bengal Rice (Move-
ment Control) Order, 1964,
published in Notification No.
GSR 1697 dateq the 27th
November, 1964.

(vi) The Orissa Rice (Movement
Control) Order, 1964, pub-
lished in Notification No.
GSR. 1698 dated the 27th
November, 1964. [Placed in
Library. See No. LT-3565/64].

NOTIFICATIONS UNDER EMPLOYEES Pro-
VIDENT Funps AcT

The DPeputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I
beg to lay on the Table:—

Papers Laid AGRAHAYANA 17, 1886 (SAKA)

Demands for 3822
Supplementary Grants
(Kerala)

(1) a copy each of the following
Notifications under sub-section

(2) of section 7 of the Employees’
Provident Funds Act, 1952:—

(i) The Employees’ Provident
Funds (Fifteenth Amendment)
Scheme, 1964, published in
Notification No GSR 1288
dated the 12th September,
1964.

Employees’ Provident
Funds (Sixteenth Amend-
ment) Scheme, 1964, publi-
shed in Notification No. GSR
1399 dateq the 26ih Septem-
ber, 1964,

(ii) The

(iii) The employees’ Provident
Funds (Seventeenth Amend-
ment) Scheme, 1964, publish-
ed in Notification No. GSR
1415 dated the 3rd October,

1964.
(iv) The Employees’ Provident
Funds (Eighteenth Amend-

ment) Scheme, 1964, publi-
shed in Notification No. GSR
1500 dated the 17th October,
1964. [Placed in Library. See
No. LT-3566/64].

(2) a copy of Notification No. GSR
1398 dated the 26th September, 1964,
issued under section 1 of the Em-
ployees’ Provident Funds Act, 1952,
extending the said Act to certain
establishments. [Placed in Lib-
rary. See No. LT-3567/64].

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1964-65,

Mr. Speaker: The House will now
take up further discussion and voting
on the Supplementary Demands for
Grants in respect of the State of
Kerula for 1964-65 as also the cut mo-
tions which have been moved there-
to.

Out of 3 hours allotted for these
Demands, 1 hour and 40 minutes have
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